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Advoc.ite for the 
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Advocate for the 

Turi al  

r 
O 12.2OO Present: Hon'ble Sri K.V. Sachidanandail &  

Vice - Chairman. 
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1. 

'several rounds of litigation, all the 

Applicants were granted benefits including 

pensionary benefits from their initial 

appointiuZ

a

. Promotion scheme and ACP 

scheme  also already been granted. 

However, promotion has not been granted 

to the applicants counting the service 

prior to merger for the purpose of pension. 

I Hence, this Application. 

~i 

Notes of the R.istry 

; 

The Applicants were engaged in the 
' 	 1' 

lncaa' an 	ouncil tor Meaicai Research 

(ICMR) in different research projects for 

Malaria Eradication and they were 

appointed as Driver in year 1986 and 

1987. Some of the employees approached 

the different Benches of the Central 

Administrative 	Tribunal 	claiming ... 

• regularization of' service from initial 

appointment and other benefits. After 



Heard Dr. J.L. Sarkar, learned 

Counsel for the Applicant and Mrs. M. Das, 

learned Addi. C.G.S.C. represented the 

IMMM~~~M -lip 
07+ 

Respondents. 

Considering the issue involved, I am 

of the view that the notice is to be issued. 

Accordingly. issue notice to the 

Respondents. The Respondents are 

directed to file reply statement within/s 

weeks. 

Post on 23.0 1.2006. 

jmb/ 
	 I 

23.1.2007 
	

Post on 9.2.2007. 

1 
Vice-Charirman 

9.2.2007 
	Considering the larger issue 

involved that is of mpiementatthii of---1 

the scheme for promotion and pension 

in this case I am of the view that this 

O.A. has to be admitted. Accordingly, 
O.A. is admitted. Six weeks time is 

granted to the Respondents to file reply 
statement. 

Post the matter on 26.( .2007. 

Vice- Chafrma!r 
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0..297/2006 

26.3.2007 	MrS.M.Das, learned AddlaCaG.S.C.. 
submitted that reply stetemt.nt is being 
filed today. Let lb brought on r€.cord 
if it is otherwise in order. ?our weeks - 

time is granted Lor filing of rejoinder 
3 	 post on 26.4.2007. 

1 
r. 3 

Vice-Chairman 
FOT 	 bb 

v) 	t-,i o 

t )  

Nb 

2. 4.07 	Dr. J. L. Sarkar learned counsel for the 
applicint has sought for time to ifie rjoinder. 

Post the matter before the 'next available 

Division Bench, in the meanwhile, the applicant 
is permitted to ifie rejoinder. 

ember(A) 	 bm:t 
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12.05.2008 	Dr J.L. Sarkar, learned Counsel for, 

the Applicant' and1. Mrs M. Das, learned 
Md. Standing Counsel for the Union of 

india, are present. 

On the prayer of the learned Counsel 
for Lhe parties 1  call this matter on 
10.06.2008 for hearing. 

Send copies of this order to the 
Applicant and the Respondents in the 

addresses given in the O .A. 

hirani) 
Member (A) 	Vice-Chairman 

n km 

•- 	a 
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AJ CAz 	
AA 

10.06.2008 	On the prayer of L)r.d.LSarkar, learned 

counsel appearing for the Applicant (made in 

pisence of Mis. M.L)as, learned AddL 

Standing Counsel), this case stands 

adjourned and to be taken up for bearing on 

7LhJuly, 2008. 

(ZuZ~iram 	(M H. Mohanty) 	7 Member(A) 	 Vise Chairman 

07.07.08 	Dr J.L.Sarkar, learned counsel for 
the Applicant and Mrs M. Das, learned 
Addi. Standing counsel for the 
Respondents are on accommodation. 

Call this matter on 20.08. 2008. 

k - . 
(R.C.Janda) 	M.R.Mo an ) Member(A) 	Vice-Chairman 

pg 
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O.A.297/2006 	. 

20.08.2008 	On the prayer of Dr.J.L.Sarkar, learned 

1counseoppeoing for the Applicant (made in 

•presence of Mrs.M.Das, learned Addi. 

Standing Counsel for the Union of India) this 

case stands adjourned to be taken up on 

16.09.2008 for hearing. 

i k Qf2 

OVV 

	

4hushiram) 
	 (M.R.Mohanty) 

	

Member (A) 
	

Vice-Chairman 
/bb/ 

\A a' 
- 	r 

16.09.2008 	On the prayer of learned counsel 

appearing for both the parties, call this 

matter on 17.11.2008. 

(M. R. Mohanty) 
1131 	 Mernber(A) 	 Vice-Chairmari .  

ca L3 	t-Q 

7 

	

17.11.2008 	Call this matter on 2'" 

JafluarST, 2009 for hearing. 

	

(s.N. 	 (M.t". Iviohanty) 
Memher(A) 	Vice-Chairman 

Im 

02.01.2009 	None appears for either of the parties. 

Cdl this matter for hearing on 04.02.2009. 

an 
'icè-Chairmoh 

/bb/ 

N 
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• 	 - 0402.2009 -:.. 	Call this matter on 19.03.20 for hearing. 

- 	
{Mn) 
VjceChthman 

19.03.2009 	Mrs.U.Dutta states that Dr.J.L.Sarkar is 
S .  

— aing and he is not in a position to arguethe 

matter. The case is adjourned 

a 	 Put up this case on 24,04J2009 fdr hearing. 

• 	 :. 

(A. . aur) 
- I • 1. 	 I'Aeruiber (J) 

Jbb/  

-24.04.2009 	- 	CaU this matter on 0506.209 for hearing. 

(M.R.Manty) 
\'ice-Chairrian 

• 	/bb/ 

21.05.2009 	Dr )1. Sarkar, 'earned. Counsel 
• 	 appearing for the Applicant, and Mrs M. 

• 	. 	 Das, lea rhed Mdl. Standing Counsel for the 

iJifion ôfjndsa, are present 

• S 	 -. 	No time today. On cOnsent of,the 

learned Counsel fdr the parties, caft this 
• 	 ---•. maUer on25.O5.2009. 	. 

I 	
" 

• 	• 	 (NJ). qayai) 	•' (.R. Mohnty) 
Member(A) s.-' 	Vice-Chairman 

r: 	 ;) 	•q) nk1 . 

I 
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25.05.2009. 	the consent of Ieaxned 

counsei for both the parties, èafl this 

matter on 26.06.2009. 

(N.D.iayA4 	(M.R.Mohanty) • 

im 	Mmber(A) 	Vice-Cbairman 

~ 
I 

—,o9l 
	CaH this matter on 28.07.2009 for hearing. 

(Mny) 
Vice-Chairman 

-7, 

Jbbf' 

r 

28.07.2009 On the prayer of learned counsel 

for both the parties, call this matter on 

04.09.2009 for hearing. 

(M.K.Chaturvedi) 	(M.R.Mohanty) 
Member (A) 	 'lice-Chairman L. cc . 144 

fbb / 

/ 

3'O 04.09.2009 	On the prayer made on behalf of 

the Respondents, call this matter on 

22.10.2009. 

- 

(M.K.Caturvedi) 	(M.R.Mohanty) 
Member(A) 	 Vice-Chairman 

Lm. 

22.10.2009 \Mrs. U. Duttà. learned counsel for 
\ 	\ 

the Apicant  prays fon adjournment as •  
her seoio\counsel is out'\f Station. 

List 	27.10.2009. \ 

(Madan Kumar Chaturvdi) 	(Mukesh K1ipar Gupta) 
Member (A) \ 	Membe\(J) 

It ml 

I- . 	- 

I 	 I 



	

O.A.297 of 2006 	 - 

t 	I 	 )'W. - 	 . 	 . 

I 	 ?10T009 Mr. S.N.Tmuh leed counsel for 

Applicant prays for an adjoment as 

	

• 	 her senior counsel has fallen sick.. 

j 7 /OtO 

C.  

.- 

dL2t 	/O/ø9 AV 
c A 

2W  
? / qQJç 

List on 27.10.2009. 

: 	; 	•, 	 . 

(Madan Ku 	Chaturvedi) 	(Mukesh Kumar Gupta) 
Member (A) 	 Member (J) 

Itm/ 

27.10.2009 
-c\& 

cc} 	/tc/Lc9. 

For the reasons recorded separately, 

this O.A. Stalcds disposed of 

(Madan umar Chaturvedi) (Mukesh Kumar Gupta) 
Member (A) 	. 	 Member(J) 

-.. 

uo 	
mI Fi 	1 	 It  

28.03.201 1 

--? h • ts___, 94 	l" ' 	
I 

I 

Dr. J.L. Sarkar, learned counsel for 

Applicant in the O.A. appeared and placed 

before this Bench a copy of the order of 

Hon 1 ble Gauhati High Court dated .3rd  March 

2011 in case No. WP(c) 4576/2010. By this 

order, Hon'ble Gauhati tgh Court restored 

the O.A. No. 297/2006 before this Tribund. 

I 

of Division Bench. 

List on 19' May 2011 for hearing. 

9 - 3-- i1 

— 	
j_ t,yv'I'.•- 

 ~-f 2,,-J 

Learned counsel submitted that this is a 

Division Bench matter, as such it should be 

placed for hearing soon dter the avaiabiliiy 

LvvJS 
(Madan umar Chat urvedi) 

I 
	 Member (A) 

IPB / 

—,_\.• 

kwsq- 	ae.aL Ifrcni 

c24AJ 	L ck o 
- 1e 	ML.. (flt 

I 

/ I 
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/ 

• 19.05.2011 	Mrs.U.Dutta, proxy counsel on behalf of 
Dr.J.L.Sarkar,. learned counsel for the applicant 
states that Dr.Sarkar is stilt unwell. Mrs.M.Das, 

Learned Sr. C.G.S.C. is present. 
The matter is adjourned at the riust  of 

the applicant to 14.06.2011. 
....j 'd¼ 	 — 	 Q_• •  

" " 	

I. 

(M.K.C?hrvedi) 
 Member (A) 

(N .A.Britto) 
Member (J) 



c 	 L 

• 	:- 	).A9'712006, 

1461.011, 	This 	a Division Bench matter. List 
before the -next. *vai1ab1e Division 8ench. 
Ac timed idc die. 

1 MadanKumar chaturdi) 
Member (A) 

• 05.09.2011 	iHeard Dr. J.L. Sarkar, learned counsel for 

the Applicants and Mrs. M. Das, learned Sr. 
(dsc for the Respondents 

Heanng concluded. Reserved for orders. 

	

(S.KKäushik) 	 W. K. Chaturvedi) 

/bb/ 
	Member (J) 	 Member (A) 

09.09.2011 

SU 

rv& 

\" 

Judgment pronounced in open Court. 

Kept in separate sheets. Application is aUowed. 

No costs; 

(S.Khik) 
	

(M.K. Chaturvedi) 
Muber(J) 
	

Mnber(h) 
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CENTRAL ADMINiSTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI: 

Original Application Nos. 297 2006 

Date of Decision: 09.09. 2011 

Sri Mantulal Dos Gupta & another. 
......................... ................................. Applicant/s 

Dr J.L.Sarkar 	
•1 

..................................... . .............................. Advocates for the 
Applicant/s 

- Versus - 

Union of India & Ors. 
............................................Respondent/s 

Mrs M. Das, Sr.C.G.S.0 
............................................Advocate for 

the Respondents 

CORAM: 

HON'BLE MR. MADAN KUMAR CHATURVEDI, MEMBER (A) 

HON'BLE MR. SANJEEV KUMAR KAUSHIK, MEMBER (J) 

Whether reporters of local newspapers may be allowed 

to see the Judgment? 

Whether to be referred to the Reporter or not? 
/  s/No 

V //Kl,,% 

----4 

3. 	Whether their Lordships wish to see the fair copy 

of the Judgment? 

Judgment delivered by 



CENTRAL ADMiNISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No. 297/2006. 

Date of Order: This c1L Day of September, 2011. 

* 

	

	THE HON'BLE MR M.K.CHATURVEDI, ADMINISTRATIVE MEMBER 

THE HONBLE MR SANJEEV KUMAR KAUSHIK, JUDICIAL MEMBER 

Shri Mantulal Das Gupta 
S/c Late H.R. Das Gupta 
Driver. 

Shri Lamphrang Rumnong 
S/c Late K. Kharpor 
Driver. 

Office of the Regional Director 
Regional Office for Health & Family Welfare 
Govt. of India, Dhankheti 
ShiIIong - 793 003. 

By Advocate: 	Dr. J.L. Sarkar. 

-Versus- 

Union of India 
Represented by the Secretary 
To the Govt. of India 
Ministry of Health, Nirman Bhawan 
New Delhi - i. 

Secretary to the Govt. of India 
Ministry of Personnel & Public Grievances 
North Block, New Delhi-i. 

• 	3. 	The Director General of Health Services 
Nirman Bhawan, New Delhi - 1. 

Director 
National Malaria Eradication 
(NVBDCP) Programme 
22-Shamnath Marg, Delhi - I 10054. 

Regional Director 
Regional Office for Health & Family Welfare 
Govt. of India, Dhankheti 
Shillong - 793003. 

By Advocate: 	Mrs. M. Dos, Sr. CGSC 

•Applicants. 

Respondents 
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ORDER 

MADAN KUMAR CHATURVEDI, MEMBER (A): 

By this O.A applicants make a prayer for the grant of 

promotion, as per the scheme for Staff Cqr Drivers sanctioned by the 

Government of India, Ministry of Peiscnnel etc. vide its O.M. dated 

15.01.2001 and to issue order for confirmation by reckoning the past 

service and lo.grant all consequential benefits. 

Indian Council for Medicd Research (ICMR) is àonducing 

different research project in Malaria Eradication throughout India. 156 

members including the applicants were appointed in one of such project 

i.e. P. Falciparum Monitoring Scheme (MOFRS) in different parts of India in 

different capacities. Applicants Shri Mantulal Das Gupta and Shri 

Lamphrang Rumnurig were appointed as Driver on 29.5.1986 and 4.5.1987 

respect ivély with temporary status. 

A promotion scheme for Staff Car Drivers was circulated by 

DOPT. It was intimated that all ex MOFRS employees including the drivers 

will be eligible for Assured Carrier Progression (ACP) from the date of 

merger ike. 29.91 995 and will be eligible for first ACP after 12 years of 

regUlar service. Consequent upon absorption of ex MOFRS staff they 

demanded promotion as per scheme for Staff Car Drivers as envisaged 

vide O.M. dated 15.2.2001. This ON reads as under: 

"OFFICE MEMORANDUM 

Subject: Promotion Scheme for Staff Car Drivers. 

The undersigned is directed to say that the 
Principal Bench of the Central Administrative Tribunal 
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(CAT), New Delhi in their judgment dated 5.5.2000 in 
the case of Central Government Staff Car Drivers 1  
Association and Bikram Singh Vs. Union, of India in 
O.A.No.2529/96 has directed as under:- 

to grant the applicants the pay scale of Rs., 
1400-2300/- for the Master Craftsman/Head Staff Car 
Driver, presently existing in the Railways, from the date 
of filing of the O.A and to grant arrears and to allow 
consequential benefits ." 

2. 	Accordingly1  the matter has been examined in 
consultation with the Ministries of Law, Finance and 
Railways and it has been decided to implement 1  with 
effect from 8.11.1996 (which is the date of filing of the 
O.A.No.2529/96), the above 'mentioned direction of 
CAT as in the succeeding paragraphs, in modification 
of the existing orders (copies enclosed) on the subject:- 

i) 

	

	DoP&TO.M.No.22036/1 /92Estt.(D)dated 
30.11.1993 
DoP&T O.M. No.22036/I /92-Estt.(D) dated 
27.7.1995; and 
DoP&T O.M.No.35034/3/97-Estt (D) dqted 
1.6.1998 

A new Grade for Staff Car Drivers to be 
called "SecialGrade" shall be introduced 
in the scale of pay of Rs.5000-8000/- with 
effect from 8.1 1.1996. 

Promotion to the Special Grade shall be by 
non-selection (seniorily-cum-fitness) from 
Grade 1 with 3 years regular service in 
Grade-i of Staff Car Drivers. The revised 
ratio in which the posts of Staff Car Drivers 
shall be placed in different grades of Staff 
Car Drivers shall be as follows:- 

S.No. Grade Pay scale Percentage 

 Ordinary Grade Rs.3050- 30 
4590  

 Grade-il Rs.4000- 30 
6000  

 Grade-i Rs.4500- 35 
7000  

 Special Grdde Rs.5000- 5 
8000  

These orders shdlt, take effect from 8.11.1996. 
Hence, the posts of Staff Car Drivers as on 8.1.1996 
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should be apportioned among the four grades in terms 
of the ratio mentioned above and promotions should 
be made to different grades accordingly with effect 
from 8.11.1996 .to the extent of short fall in the relevant 
grade(s). Arrears of pay and allowances should also be 
allowed with. effect from 8.11.1996 as directed by the 
CAT. 

If as on the date of issue of this Office 
Memorandum there is excess regular promotion 
already made in any grade as compared to the 
revised ratio mentioned above, such prorrotion shall 
be allowed to the excess incumbents.on personal basis 
frqm the date of their initial promotion to that grade till 
they are covered within the revised ratio prescribed 
above but the period of such promotion on personal 
basis shall not count towards the eligibility service for 
further promotion. 

All Ministries/Departments are requested to bring 
the above decisions to the notice of all concerned for 
immediate action including necessary amendments in 
the Recruitment Rules. 

Sd!- 
(K.K.J HA) 

Director (Establishment)" 

The promotion was denied by the respondent authorities. Being 

aggrieved applicants approached before this Tribunal. Tribunal vide its 

order dated 27.10.2009, directedthe respondents to take steps to grant 

the benefits of promotion to the applicants in the light of the ON dated 

15.02.2001 taking into account their past services rendered from the date 

of initial appointment and to give them all other benefits as per 

entitlement. 

4. 	Being aggrieved with the order of the Tribunal respondents 

filed Writ before the Hon'bie Gauhati High Court. High Court vide its order 

dated 03.03.2011 in Writ Petition(C) No.4576/2010 has held: 

Since there is no clear adjudication by the 
Tribunal on the issue whether the respondents are 
entitled to the benefit of the Office Memorandum 
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dated 15.02.01 and if so, the reasons therefore, we 
have no option but to set aside the order of the 
Tribunal dated 27.10.2009 and direct it to consider the 
matter afresh in accordance with law." 

in the office order dated 26.03.1996, it is stipulated that 

consequent upon the merger of MOFRS the applicants are transferred to 

the post of Driver in the some pay scale in a temporary capaciW on the 

same dUty station. They would draw the same pay and allowance as 

admissible prior to their transfer on the strength of NMEP. It is mentioned in 

letter No.1.1401 1/4/93-MAL issued by the Ministry of Health & Family 

Welfare on the subject of NMEP-•infegration of Malaria operational Field 

Research Scheme (MOFRS) with the Natiohal Malaria Eradication 

Programme (NMEP) that the posts will be filled up by transfer of the 

existing incumbents working under the Health Operational Field Research 

Schemes. The conditions includes, inter alia, that no new recruitment shall 

be made in any of 156 posts being created, due to any reasons including 

death, retirement, resignation, dismissal etc. 

Dr J.L.Sarkar, learned counsel for the applicant appeared 

before us and invited our attention on aunreported judgments of the 	' 

Apex Court rendered in Civil Appeal Nos. 444-450 of 2002, Union of India & 

Ors. vs. C.B. Gangadharaiah & Ors. In this case consequent upon the 

merger of the MOFRS, Laboratory Assistant in the MOFRS attached to the 

office was transferred on the strength of NMEP in the some pay scale in a 

temporary capacity at the same duty station. Hon'ble Supreme Court has 

held that: 

"He will be entitled for other benefits as applicable to 
other employees of Govt. of india as per the locality of 
his posting. Other conditions regarding the counting of 

vll 
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past service and other retirement benefits and carry 
forward of leave is under consideration. 

We see no reason to interfere with the judgment 
impugned herein. The appeal is disposed of 
accordingly. There shall be no order as to costs. 

However,  it is made clear that with regard to 
Assured Career Progression respondents would be 
entitled to get benefit only from the date of 
absorption." 

Mrs. M.Das, learned Sr. C.G.S.0 appeared for the respondents 

submitted that the O.M dated 15.02.201 1 was issued in the context of 

Railway employee as such it is not applicable in respect of the present 

applicants. Besides all the applicants are holding isolated post as such 

they are not entitled to get the benefit of O.M dated 15.02.2001 issued by 

the DOPT. According to Mrs. Das applicants are entitled only to the 

benefit of the ACP Scheme. 

We have heard the rival submissions. The O.M dated 

15.02.2001 was issued by the DOPT. It is in the context of the promotion 

scheme for Staff Car Drivers. No distinction is made in the O.M for the 

Railway employees and other Central Govt. employees. As such it cannot 	* 

be said that it is applicable only in the context of Railway employees. 

Adverting to the next argument advanced by Mrs Das, we find that this 

issue is no longer res-integra. Hon'bie Supreme Court has made it 

abundantly clear in the case of Union of India & Ors. vs. C.R. 

Gangadharaiah & Ors (supra) that "the employees who were transferred 

on the strength of NMEP shall be entitled for all benefits as applicable to 

other employees of Government of India as per locality of his posting." 

Taking into consideration the entire conspectus of the case we hold 

that the applicants are entitled to the benefits of DOPT O.M dated 

15.02.2001, we hereby direct the respondents to take steps to grant them 



: 

the benefits of promotion taking into account their past services rendered 

from the date of initial appointment and give them all other benefits to 

which they are entitled, as per law withTh :Q period of 3 months from the 

date of receipt of the copy of this order. 

In the result, O.A stands allowed. No costs. 

(SANJEEV KUMAR KAUSHIK) MADAN K  AR CHATURVEDI) 
JUDICIAL MEMBER 	 ADMINISTRATIVE MEMBER 

pg 
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WP(C) 4576/2010 

BEFORE 
HON'BLE THE CHIEF JUSTICE MR.MADAN B. LOKUR 

HON'BLE MR. JUSTICE A.K. GOSWAMI 

03.03.2011 
(fviadan B. Lokur, CJ) 

The petitioner (Union of India) is aggrieved by an 

order dated 27.10.2009 passed by the Central Administrative 
Tribunal, Guwahtj Bench in O.A. No.297/2006. 

It appears that on 29.9.1995 approval of the President 

was conveyed for merging the Malaria Operational Field 

Research Scheme (MOFRS) with the National Malaria 
Eradication Programme (NMEP). As a consequence of the 

merger, 156 temporary posts under the Directorate of 

National Malaria Eradication Programme and Regional 

Offices of Health and Family Welfare were created. 

The respondents who were working as Staff Car 

Drivers with the MOFRS were transferred to the newly 
merged organization. 

The contention of the rospondents was that they were 

entitled to the benefit of the Office Memorandum dated 

Grievance and Pension. This Offiàe Memorandum provided 

for a promotion scheme for Staff Car Drivers. 
-- - -- 

According to the petitioner, the respondents were not 

entitled to the benefit of the Office Memorandum dated 

15.2.2001, but they were entitled to the benefit of the 
Assured Career Progression Scheme (ACP) 

On the basis of this dispute, the respondents 

approached the Central Administrative Tribunal claiming the 

benefit of the Office Memorandum dated 15.2.2001 and it 

seems that an alternative prayer (which was given up) was 

made to the effect that they should be given the benefit of 
the ACP Scheme. 

The petitioner resisted the original application and 

contended that the respondents were only entitled to the 

WP(C) 4576/2010 	
Page 1 of2 
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and that the Office Memorandum 
dated 15.2.2001 was not applicable to them. 

The Tribunal appears to have mixed up both the 

issues in its order as it seems on a reading of paragraphs 3 

and 5 of the order passed by the Tribunal. Thereafter in 

paragraph 7 of its order, the Tribunal came to the 

conclusion, without giving any reason, that the respondents 
are entitled to the benefit of the Office Memorandum dated 

15.2.2001 and that they should be given the benefits under 

that Office Memorandum. On a reading of the order of the 

Tribunal, it appears that the rationale for this is that since the 

respondents were given the benefit of pensionary serves 

as indicated in the order dated 9.9.2004, they should be 

given the benefit of the Office Memorandum dated 
15.2.2001.We cannot see any legal reasons for coming to 
this conclusion. 

these circumstances, 

• •3 4V 	 J-- 

0o7 fldum_dated H522oo1 and if so, the reasons 

therefor, we have no option but to set aside the order of the 

dated 27.10.2009 and direct it to consider the 
in accordance with law. 

• 	
botft the parties are present before us, we 

direct them to appear before the Tribunal on 28.3.2011 

whereafter the Tribunal will pass appropriate orders for 
listing the matter for disposal. 

A copy of this order be sent to the Central 
Administrative Tribunal. 

The writ petition stands disposed of in view of the 
above terms. 

SdJ- A.K. GOSWAMI SdJ- MADAN B. LOKUR 
JUDGE 	 CHIEF JUSTICE 

Conid... 

r 
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Memo NO.HC XJ 	
R.Mtd 

Copyforwadd for information and necessary action to.. - 

I. The Union of India, represented by the Secretary, Govt. of India, Ministry of Health, Nirman 
Bhawan, New Delhi-i. 

The Secretary, Govt. of India, Ministry of Personal & Public Grievances, North Block, New 
Delhi-I. 

The Director General of Health Service, Nirman Bhawan, New Delhi- 1. 

The Regal -irector, Regional Office for Health & Family Welfare, Dhankhetj, Shillong- 
- .- 	, As.s5Lnu1aya. 

)lntral Administrative Tribunal (CAT), Guwahatj Bench, Guwahati, Assam. 

• 	 By order 

Deputy Registrar 
ng 	 Gauhatj High Court, Guwahatj. 

I . 	 - 	 --•., 	- 	 •- 	- - 
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CENTRAL ADMJN1SIRATIVE TRiBUNAL 
GUWAHATI BENCH, GUWAHATI: 

O.A. No 297 of 2006 

Date of Decision 27.10.2009 

Sri Montu Lal Das & Ors. 
Applicant/s 

Dr. J. L. Sarkar 
Advocates for the 

Applicant/s 
- Versus - 

U.OJ. & Ors. 
Respondent/s 

Mrs. M. Das, Sr. C.G.S.C. 
Advocate for the 
Repondents 

CORAM: 

HON'BLE MR. MUKESH KUMAR GUPTA MEMBER (J) 
HON'BLE MR.MADAN KUMAR CHATURVEDI, MEMBER A) 

Whether reporters of local newspapers may be allowed 

to see the Judgment? 

Whether to be referred to the Reporter or not? 
No 

Whether their Lordships wish to see the fair copy  

of the Judgment? 	 Y s/No 

Judgment delIvered by 	 MEMBER(J) / MEMBER (A) 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original ApplIcation No.297 of 2006 

Date of Order This the 27' Day of October 2009 

HON'BLE MR.MUKESH KUMAR GUPTA, MEMBER (J) 

HON'BLE MRIMADAN KUMAR CHATURVEDI, MEMBER (A) 

Shri Montu Lal Das Gupta, 
S/O (L) H.R. Das Gupta, 
Driver, Age 47 years 

Shri Lamphrang Rumnong 
S/0 Late K.Kharpor, 
Driver, Age 39 years 

Office Address for both:- 

Office of the Regional Director, 
Regional Office for Health & Family Welfare, 
Govt. of India, Dhankheti 
Shil long-?93003. 

......Applicants 
By Advocate 	Dr.J.L.Sarkar 

- Versus- 

Union of India, 
Represented by the Secretary 
to the Govt. Of India, Ministry of Health 
Nirman Bhawan,New Delhi-i. 

Secretary to the Govt. of India 
Ministry of Personnel & Public Grievances 
North Elock, New Delhi-i. 

The Director General of Health Services 
Nirman Bhawan, New Delhi-i. 

Director 
National Malaria Eradication 
((NVBDCP) Programme 
22-Shamnath Marg, Delhi-110054. 

Regional Director, 
Regional Office for Health & Family Welfare, 
Dhankhetl ,Shillong-793003. 

...Respondents 
By Advocate : 	Mrs. M.Das, Sr.C.G.S.C. 

I 
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o R D E R. (o RA 1) 
27. 10.2009 

MIJKESH KLJMAR GUPTA,MEMBER(J): 

By present O.A. two Applicants Mr. Montu Lal Das 

Gupta and Mr. Lamphrang seek directions to the Respondents 

to grant them promotion as per scheme formulated and 

notified by DOPT dated 15.02.2001 (Annexure- 11) in super 

session of earlier scheme vide which Staff Car Drivers have 

been placed in different grades, namely; Ordinary Grade, 

Grade II, Grade 1, & Special Grade, in scale of Rs. 3050-

4590, Rs .4000-6000, Rs .450O_7000 and Rs. 5000-8000 

respectively. Said Scheme has come into force from 

08.11.1995.They further seek directions to the Respondents 

to cunt their past service. 

Admitted facts are that vide communication dated 

29.9.1995 approval of the President was conveyed, for 

merging of Malaria Operational Field Research Scheme 

(MOFRS) with the National Malaria Eradication Programme 

(NMEP). Vide Para 3 thereof, sanction of the President of 

India was also conveyed for creation of 156 temporary posts 

under the Directorate of National Malaria Eradication 

Programme and Regional Offices of Health and Family Welfare 

Scheme. Said posts were required be filled up by transfer 

of the existing incumbents working under the Health 

Operational Field Research Schemes. Consequent upon the 

merger of the Malaria Operational Field Research Scheme, as 

2 

'Ii 
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per Govt of India, Notificatin dated 29.09.1995 (Annexure-

3) of Ministry of Health, vide letter dated 26.3.1996, 

(Annexure-6) Applicants were 	transferred in a temporary 

capacity and they were made 	entitled to same pay and 

allowance, as admissible prior to their trarsfer on the 

strength of NMEP. 

3. 	Dr.J.L.Sarkar, learned counsel for Applicants 

contends that limited prayer which he is pressing in 

present O.A. is regarding implementation of promotional 

Scheme of DOPT dated 15111 February, 2001 (Annexure-li). Our 

attention was drawn to Judgment and Order of Hon'ble 

Supreme Court dated 10.09.2003, placed on record along with 

written statement of Respondent No.3, which Civil Appeal 

arose out of judgment and order dated 20111 April 2001 in 

W.P. Nos. 272212001 & 12395-12396 of 2001 passed by High 

court of Karnataka. Said order also noted the order dated 

1211 March, 1996 passed by the Regional Director. Complete 

text of said Judgment read thus: 

"We have heard the learned 
counsel for the parties. 

These appeals arise out of 
the judgment and order dated 20th 
April, 2001 in W.P. Nos.2722/2001 
and 12395-12396/2001 passed by 
the High Court of Karnataka at 
Bangal ore. 

We 	have 	considered 	the 
reasons recorded by the High 
Court as well as the order dated 
12 11  March 1996 passed by the 
Regional Director, absorbing the 
Respondents which reads as 
follows: - 
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"Consequent upon the merger of 
the Malaria Operational 	Field 

• Research Scheme (MOFRS), knows as 
P.Falclparum Monitoring Scheme as 
per Govt. of India, Ministry of 
Health & !F.W.letter NoT 14011 / 
4 / 93 - MAL dated .29 111. Seøtember1 
1995.. Shri P. EKANTHAM 

	

• 	DesIgnation LABORATORY ASSISTANT 

	

• 	 in the 10FRS attached to this 
office is transferred on the 
strength of ..NMEP, which is 
presently approved up to the end 
of 8 th  Five Year Plan period 
w.e.f. 29.09.1995 (F.N) in the 
same pay scale of 'Rs. 975-25-

1150-EB-30-1540/- in a temporary 
capacity at the same duty 
station. He will draw the same 

• pay and allowances as admissible 
prior to his transfer on the 
strength of NMEP. 

The above transfer of Shri 
K. EKANTHAM to the post of 
Laboratory Assistant is subject to 
the 	Medical 	Examination 
Certificate if Fitness as well as 
the character and antecedents 
verification certificate from the 
appropriate authority, if not done 

already. 

He will be entitled for other 
benefits as applicable to other 
employees of Govt of India as per 
the locality of his posting. Other 
conditions regarding, benefits and 
carry forward of leave is under 
consideration". 

We see no reason to interfere 
with the ]udment imuned herein. 
The appeal is disposed of 
accordingly. There shall be no 
order as to costs. 

However, it is made clear 

that with 	regard to Assured' 
Carrier PrOgression 	respondents 
would 'be...entitled to get' benefit 
only from the date of absorption' 

(emphasis supplied) 
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•3. 	By filing reply it was emphasized by the 

responden:ts that in terms of aforesaid order counting of 

their past service of the Applicants from the date of 

initial appointment 1  as per Govt. of India's orders. as 

well as aforesaid judgment towards benefits A.C.P.Schemé is 

not applicable in their case in view of regular promotion 

Scheme. ACP scheme is applicable for employees having no 

prospects of promotion. The Applicants are entitled only 

for benefits of promotional Scheme, in terrns of D0PTs 

letter dated 15.22001. 

Mrs. M.Das, lear ned Sr.Stnding counsel for the 

Respondents on the other hand contended that 156 posts 

which were sanctioned by the Presidential order dated 

29.09.1995 was a temporary measure and their past services 

are not countable for grant of ACP. 

We have heard learned counsel for both sides, 

perused the pleadings and other materials placed on record. 

Respondents there was also taken on the strength of NMEP in 

terms of order dated 2909.199:5, which is clear as bare 

perusal of Hon'ble Supreme Court Order as noticed 

hereinabove. On perusal of Hon'ble Supreme Court's Order, 

we are of the view that the Respondent therein was 

similarly placed as of applicants: herein. Such being the 

facts we do not fInd justification to take view in the 

matter. Therefore, the Applicants are entitled to get the 

same benefit. 



a 
	

47, 
n. 

b. 	Learned counsel for the Respondents has contended 

that in compliance of aforesaid judgment of Hon'ble Supreme 

Court dated 10.09.2003 it has been decided by the 

Respondents that their services rendered under the Scheme 

of MOFRS, prior to their merger with NMEP on 29.09.1995,, 

may be counted for pensionary and other benefits in 

accordance with Rules. When the applicants are entitled to 

Pension and other benefits, based on their past service we 

hold the same very service could not be ignored for the 

purpose of promotion. 

7. 	Thus on consideration of all aspects of the 

matter, we hold that the applicants are entitled to 

benefits of DOPT OM dated 15.2.2001 & the Respondents are 

accordingly directed to take steps to grant them the 

benefits of promotion taking into account their past 

services rendered from the date of initial appointment, and 

give them all other benefits to which they are entitled,, as 

per law'. The above noted direction should be complied with 

- & necessary exercise be completed with within a period of 

three months from the date of receipt of the copy of this 

order. 

Accordingly, O.A. is disposed of. No costs. 

\ 
(MADAN KUMA CHATURVEDI) 
	

(MUKESH KUMAR GUPT 

MEMBER (A) 
	

MEMBER (J) 

-S.. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 
(An application under Section 19 of A.T. Act - 1985) 

OA No. .............. /2006 

Shri Mantulal Das Gupta & ORS 
-vS- 

UOl & ORS 

Synopsis 

Indian Council for Medical Research (ICMR) is conducting different 

research project in Malaria Eradication throughout India since 1950. 156 members 

including the applicants were appointed in one of such project i.e. P. Falciparum 

Monitoring Scheme (MOFERS in short) in different parts of India in different 

capacities. Applicants Shri Mantulal Das Gupta and Shri Lamphrang Rumnung 

were appointed as driver on 29/05/1986 and 4/05/1987 respectively with 

temporary status. Few persons appointed under the said scheme i.e. MOFERS 

filed OA's before different benches of Central Administrative Tribunal in different 

parts of India claiming regularization of service from initial appointment and all 

other benefits admissible to the permanent central government employees. As per 

the direction of the Hon'ble Tribunal's (Bangalore and Hyderabad Bench) all the 

persons appointed under this scheme were merged with National Malaria 

Eradication Programme (NMEP) (presently known as NVBDCP) with all benefits 

from 29/9/1995. Thereafter, after several rounds of litigation in different Central 

Administrative Tribunals all persons (i.e. all 156 Ex MOFERS employees) were 

given all benefits including pensionary benefits from their initial appointment. 

Meanwhile a promotion scheme for staff car drivers was circulated (Annexure A-H) 

by department of Personal and Training. By an order dtd 2.6.2005 issued from 

Director NVBDCP, it was intimated that all Ex MOFERS employees including the 

drivers will be eligible for Assured Carrier Progression (ACP in short) from the date 

of merger i.e. 29/9/95 and will be eligible for first ACP after 12 years of regular 

service. They have been purportedly denied the promotions under the original 

promotion scheme and they have also been purportedly denied counting of the 

services prior to merger for the purpose of pension hence this application is filed. 

Filed by 

S.N. Tarnuli 

Advocate 
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- 	 IN TEE CENTRAL ADMINISTRATIVE TRIBUNAL, 

ASSAN, NEGHALYA, NAGALAND, IVIANIPUR, TRIPURA, MIZORAN 
AN)) ABUNACIIAL PRADESH AT GUWAJIATI. 

APPLICATION UNDER SECTI0N 19 OF THE ADMINISTRATIVE TRIBUNAL 
-f 	

ACT, 1985. 

g NO-9 

) 	
Montula].. Das Gta and another. 	.... Applicants, 

- Versus - 

Union of India and + others. 	.•.. Respondents. 

I N D E X - 

Sl.No. 	Description of documents 	 Annexure PageN 
relied upon 	 - 

i• Application 

- - 
/ 1-14 

 Copy of Appointment Orders I A- 1 
- -A-2 

 Copy of order of CAT Binga1ore, 
dated30.11-.911: 	 -'- A-. 3 . 	1-2 7 
Copy of order of CAT Hyderabad 
dated 8.8.9+ 	 - A - 

 Copy of Govt. of India, Ninistry 
of Health & F.W. dated 29.9.95  regarding 
integration of NOFR Scheme with NMEF w.e,f. 
29 .9 .95 A- s 

 Copy of order of transfer of Applicanta 
on strength of IEP 	 - ; 	A- 6 

 Copy of order dated- 15.9.98 for deduction 
of G.P.F., CGEIS, w.e,f.1 1.86 by 	- A 8 	- 
Director NMEP, 

8 • Copy of order CAT Bangalore dated 20.10.2000 - 	A- 9 37- 5-1 
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81. No. 	Description of documents Annexure Page No. 
relied upon 

90 Copy of order of CAT, Hyderabad 

dated 15.3.2001 A- 10 5Z- 

10.. Order of Govt. of India, Ministry 

of Personnel dated 15.1.2001, 30.11.93, 

27.7.95 and 1.6.98 reg, sanction of 

promotion scheme of Staff Car Drivers A 	11 57L- to 

11. 	. Copy of order dated 9.9,04 from 

Regional Director, Shillong counting 

of service prior to 29.9.95  for 

pensionazy and other benefits 	under. 

C.C.S. ( Pen) Rules, 72. 	- A-15 

12. Director, NVBDCP' s letter dated 	. 

2.6.05 reg, entitlement Øfor A.C.P. 

of LX 	MOFES employees w.e.f. A- 16 £ 3 

29•9 '95. 
 Representation of applicants reg,i 

entitlement of promotion under 

promotion scheme of Staff Car Drivers.- A.. 	17  

 Copy of A. C.P • S theme dated 9.8.99 	- A-. 	18 6 

 Seniority list of LX- MOFRS Staff Car 

Drivers including applicants 

dated 1509099 	 - A- 19  

 Promotion and Drivers of the same 

Regional Office for health & Fanly 

Welfare under Promotion Scheme 	A- 20 - 

Redesignation of Drivers as Staff 
Car Driver under Director NMLP' s 
letter dated 13.+.99 	 - A- 210 	r- 	 7 

contd...3... 

( 
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SLNo, Description of documents 	 .Annere 	Page No. 

Telied upon. 

13. Director, NAEP' $ order dad 31.5.99 

pnmoting staff car drivers under the 	A- 22 - 	7 -7f 
Promotion Scheme of S taff Car I) rivers, 

19. Representation and reid.nders by apPlicant.- 

for promotion to Grade I Staff Car 	- 23 
Drivers under the Prornotton Scheme, 	to 

Applièants 

rS 
Date of filing 	 For office use.  

 

3.. 
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j) 
APPLICATION tINtER SE-CTXON 19 OF THE  ADNINISTRATICE 

TRIBUNAL ACT. 1985 - 

4): 
- ----- ---- - - -- ---- –a--- - - 

Fcr uBe in Office 

sate of filing 	:: 

Date of recejpt - 

by post. - 

3-. 	Registration No. 	: 

Z~'~ 
IN THE CENTRAL ADMINISTRATICE TRBUNAL 

GUWJLTI BENCH 

O.k. N o.Z,(sH) -of .  2006 

B E -TWEEN 

is 	-Shri Montu Lal Das Gupta. 

s/o (L) H. R. Das Gupta, 

Driver, Ae 1-1 years. 

2 • 

	

	Shri L arnphrang Rumnong 

5/0 Late X. itharpor. 

Driver, Age 	years 

Office Address for both -*- 	- 

Office of the Regional Director. 
Regional Office for Health & Family Welfare 
Govt. of India. Dhankhet-L, 
Shil ion g-793O03. 	 r •,• APPLICANTS, 

— VERSUS 
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ga 
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APPLICATION UNDER SECTION 1.9 OF THE A14INISTRATICE 
- 

TRIBUNAL ACT, 1985 
- 

For use in office 

Date of filing  
Date of receipt 
by post. 
Registration No. 	: 

ZN THE CENTRAL ADMINISTRATICE TRIBUNAL 

GJWAHATI BENH 

O.A. No.-(SH) of 2006 

B E T W E E N 

1 	Shri Montu Lal Das Gupta • 

sb (L) H • R, Ds Gupta, 

Driver 0 Age 	years. 

2 • 

	

	Shri L amphrang Rumnong, 

s/o Late K. Kharpor, 

Driver, Age fl years 

Office Address for both : 

Office of the Regional Director, 
Regional Office for Health & Family Welfare, 
Govt. of India, Dhankheti, 
Shillong-793003.- 	... APPLICANTS. 

- VERSUS - 

contd..2.. 	 - 
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- VERSUS - 

Union of India, 

Represented by the Secretary, 

to the Govt. of India, 

Ministry of Health, 

Nirman Bhawan, 

New Delhi- I. 

Secretary to the Govt. of India, 

Ministry of personnel & Public Grievances, 

North Block, New Delhi-i 

The Director Genera of Health Services, 

NirmanBhawan, 

New Delhi-i. 

Director, 

National Malaria Eradication. 

(NVBDcI3 Prograxrune 

22-Shómnáth Marg, 

Delhi- 110054, 

Regional Director,. 

Regional Office for Health & Family Welfare, 

Dhan]theti, Shillong79 300.3. - 
- - - RESPONDENTS. 

	

1. 	Particulars of the Order against which the 

Application is made. 

	

• i. 	Order No ........ 12-6/96 - NMEP (Admn) 

contd..3.. 
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Date - - - - 2,6.2005 

Passed by 	Director, 

National Vector Bone Diseases, 

control Programme, 

22 - Sham Nath Marg, 

Delhi 110054. 

(iv) 	Denial of promotion to the applicant to the 

Grade II and Grade I, Staff Car Drivers 

after rendering service of 9. years in ordinary 

grade and 6 years in Grade U respectively 

and thenafter to Special Grade as per promotion 

Scheme for Staff Car Drivers sanctioned by 

Govt. of India w.e.f. 8.11.96 for Central Govt. 

Staff Car Driver8 in Implementation of the 

Judgement of the Hon'bie Principal Bench of 

the Central Administrative Tribunal dated 

5.5.2000. 

210 	 Jurisdiction of the Tribunal. 

The Central Administrative Tribunal, Gauhati 

Bench, Guwaati alone has jurisdiction to 

adjudicate the case as per notification dated 

26.7 • 1985 issued by the Central Government 

under sectin 18 of Administrative Tribinal Act. 

* 

contd. .4.. 



4 	- 

Limitation: 

The application is well within the period of 

limitation prescribed under section 21 (b) 

of the Administrative Tribunal Act, 1985. 

Facts of the Case: 

(I) 	That the Indian Council of Medical Research 

were undertaking different Research Project 

in Malaria right from the past in 1950. The 

Research work of P. falciparum monitoring scheme 

has been undertaken throughout India entrusting 

to the Regional Directors, Regional Health and 

Family Welfare of the concerned area. There are 

156 employees in all categories employed in this 

Research Project in all Regional Centres 

including the Regional Director, Shillong • The 

applicants were initial]y recruited as Drivers 

under the I C MR Scheme in temporary capacity 

w.e.f. 29.5.1986 and 4.8.1987 respectively, vide 

Regional Director ( H & F.W)'.s No.25/52/86 dated 

29.5.1986 and 4.8.19870 

( Annexure A- 1 and A-2 ) 
Th 	 oJJ 

s-t 	- i z (5) 	 iq 

(iii) 	That the employees of the P.P.C.P. monitoring 

project including the applIcnts were serving 

temporarily for more than 15 - 20 years without 

contd. .5.. 



wjthout confirmation, retirement benefits as well 

as without any welfare measure like Provident Fund, 

Group Insurance, Medical facilities etc. The employees 

were pursuing the matter with the higher authorities 

for granting these benefits, but without any results. 

The employees Association thereafter approached the 

Government with their grievances.. Meanwhile, the 

employees working in different regions had approached 

the respective Central Administrative Tribunals for 

j ust.tce. The Hon 'ble Administrative Tribunals, H yderabad 

Bench, and Bangalore Bench in 0.A. No. 175/1991 and O.A. 

No. 292/91 issued directions vidé their orders dated 

30.10.91 and 8.8.94 to the respondents to take decesion 

within the period specified for integration of the 

Research team of Malaria into the Directorate of N.M.Z.P# 

and such decision for integration should give credit 

to the past service rendered by the applicants for the 
rA 

purpose of seniority and other service benefits. 

(II) As a result approved of the President for merging of 

Malaria Operatioal Field Research Scheme (MOFRS ) under 

ICMR with the National Malaria Eradication Programme 

(NMEP) was accorded and sanction of, the President of - 

Indja to the creation of 156 temporary posts under the 

Directorate of National Malaria Eradication Scheme 

contd. .6.. 



q~ 

Scheme Programme and Regional Offices of Health and 

Family Welfare under 8th Plan was conveyed by the 

Ministry of Health and Family Welfare vide letter 

No. T. 14011/4/93/ MAL dated 2.9.95. Accordingly, 

the Regional Director, Health & Lamily Welfare , Shillong 
/911 

vide his office order No. 2I4R/A*(/G4L/1/96/dated 

26.3.96 and No. 2-ICMR/ADMN/GENL/1/96-1019 transferred 

the Applicants w .e. f. 29.9.1995 on the strength of 

N.M.E.P. and stating him to be entitled for other 

benefits as applicable to other employees of the Govt. 

of India with the reservation that conditions regarding 

the counting of service and other retirement benefits 

and carry forward of leave was under consideration. 

(Annexures A-5, A-6 0A-'7) 

(xv) Thereafter, a clarification was given by the Director, 

NMEP, Delhi ( Respondent No. 4) vice letter NO. 12/95/ 

NMEP (Admn) dated 15.9.98, that MOFRS staff and officers 

are entitled for G.P.F. deductions, C.G.E.I.S. 

deduction from 1.1.1986 and other C.G.H.S. facility 

after their integration with NMEP w.e.f. 29.9.1995. 

(Annexure- A-6) 
(v) 	That as the orders of the transfer of the EX-MOFORS 

staff to the N.M.E.Po to be treated as regular Central 

Government employeeé w.e.f. 29.9.95 consequent on 

contd. .7.. 
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consequent a absorption in N.M .E .P. did not specify 

the conditions of service regarding counting of the 

past service, perisionary benefits, seniority, promotion, 

carry forward of leave and all other .service benefits 

consequent on absorption, some of the employees of 

erstwhile Malaria Research Scheme, approached the 

Central A&n.tnistrative Tribunals, Bangalore Branch 

and Hyderabad Brànch.vide O.A. No. 595 of 1999 and O.A. 

No. 50 of 2000 for issuing specific directions to the 

Respondents in this regard. The Hon'ble Central 

Administrative Tribunal, Bangalore ride their order 

dated 20.10,2000, after allowing the O.A. directed the 

Respondents to count the past service of the applicants 

from the date of it initial appointment and give them 

all other benefits to which they are entitled as per 

because of absorption and also to issue necessary 

orders within a period of three months from the date 

of receipt of the Order. The Hon'ble Central 

Administrative Tribunal, Hyderabad vide order dated 

15.3.2001 also issued direction to the Respondents to 

count the past service of the applicant from the date 

of initial appointment and give the applicant all other 

benefits to which he is entitled as per law. 
( AnneQire - A-9. A-10) 

(vi) 	That meanwhile on the basis of the Judgements and 

direction issued by the Principal Bench of the Central 

Administrative Tribunal, New Delhi in O.A. No. 2957/91 

contd, .8.. 
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and O.A. No. 2529/96 filed by the Central Govt. 

Staff Car Association against the Union of India, 

the Govt • of India, Ministry of Personnel etc., 

C Department of Personnel and Training) vide their 

G.M. NOB (i) 43019/54/976 dated 15.2.2001, (11)22036/ 

1/92- Esr(D) dated 30.11.1993, (iii) No.22036/1/92- 

ESTT(D) dated 27.7.1995 and (iv) No. 35034/3/97-ESTT(D) 

dated 1.6.1998 sanctioned a prarotion scheme for staff 

Car Drivers w.e.f. 1.8.1993 ( subsequently) modified 

to 8.11.1996) as stated below  

1. 	The nomenclature of various post and eligibility 

criteria will be as under : 

Sr.NO. 	Scale of Revised Nomenclature Eligibility 
pay Scale 

11 RB .9501.1500 30501.4590 Staff Car Basic 
Driver 	xait grade 
ordinary Or. 

 Rs.1200-1800 4000-6000 -do- Gr.II 9 Yrs of 
regular 
service 
ordinary Or. 

 Rs.1300-2040 4500-7000-do.. Gr. i 6 Yrs of 
regular 
service in. 
Gr.iI 

 5000-8000 Specified 3 Yrs of 
Grade w.e.f. regular 
8.11.96 service in 

Gr.i. 

Staff Car Drivers rendering service of not less 

than 15 years may be considered for appointment to Gr-1 
direct subject to availability of vacancy, seniority 
cum fitness and passing of trade test.(Annexures- A-11,A-12 0  

A-13, A-14) 
contd..9., 
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(VII.) That as a result of the subsequent directions issued 

by the Central Administrative Tribunals referred to 

above, for counting the past services of the EXMOFORS 

the Regional. Director ( H & F.W.), Shillong, issued 

an office order vide No. RW/ALN/Service.-matter)2004 

dated 9.9.2004 stating that 

" In pursuance of the letter No. P. 14020/21/2004 

MAt dated 19.8.2004 from the Ministry of H & FW, New 

Dólhi, and No. 3-'68/99-NMEP (Admn) Pt.III dated 1.9.04 

from Directorate NVBDCP, Delhi, the Service period of 

employees wider MOFERS prior to mergess with NMEP 

(Present NVBDCP) on 29.9.95, will be counted for 

pensionary and other benefits in accordance with CCS 

( Pension) Rules, 1972 and instructions issued from 

time to time. 

As regard A.C.P. ( Assured carrear Progression) 

to the employees wj]. 1 be entitled to get the benefits - 

from the date of their absorption i.e. 29.9.2005 with 	Ic 
NMEP (pus*xiZx( present) NvBDcP) as clarified by 

the Hon' ble supreme Court,$$ 

The aforesaid order is silent about, confirmation, 

seniority cum regular promotion as per new promotion 

scheme, carry forward of leave etc. Moreover, service 

will not qualify for pension under the Pension Rules 

unless confirmed in the same or any other post. 

( Annexure- A-15) 

contd..10.. 

I 
ex 
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(viii) That consequent upon the absorption of the EX -MOFORS 

- 	Staff and transfer on the strength of N.M.E.) as 

regular central Govt. employees, the EX MOFOR Staff 

Car Drivers having fifteen to twenty years of service 

without any promotion were demanding promotion to 

Grade II and Grade .1 posts in the scale of 4000-6000/ 

4500-7000 for Staff Car Drivers in accordance with the 

promotion scheme sanätioned for staff Car Drivers, by 

the Govt. of India, but without granting them any 

promotion, the Director, NVBDCP, Delhi intimated vide 

his letter No. 2'-6'96- NMEP (Adrnn) dated 2.6.2005 that 

C MOFRS employees including )rivrs will be entitled 

for A.C.P. C Assured Carrear Progression) from the date 

of merger with uvsncP ( earlier N.M.E.P.) w.e.f.29.9.95 

and will be eligible for First ACP after •  completion 

of 12 years regular service w.e.f. 29.9.95. However, if 

they are stagnating in the scale of Rs.3050-4590, they 

will be entitled for stagnating increment as per Rules. 

C Annexure- A-16) 

By the aforesaid order, the Directorate have 

illegaliy denied their propects of pzomotion as per 

the promotion scheme sanctioned for staff Car Drivers 

by the Govt. of India even after their absorption with 

the strength of NMEP and allowing their past service 

for pension and other benefits. 

contd. • 11.. 
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The applicants submitted representation 

dated 16.8.05 to the Director, NVBDCP • Delhi stating 

that the aforesaid order is contrary to the Govt. of 

India order dated 29.9.95 and 30.11.93 ( Annexure-A 5 

and A-'12) and requested for their promotion to Or-tI 

and Gr- I post of Staff Car Drivers as per Govti of 

indiaa Orders as A.C.P. Scheme is not applicable in 

their case in view of regular promotion scheme. In this 

connection, it may be mentioned that A.C..P.. Scheme is 

applicable for employees having no prospects of 

promotion an4 not for the applicants staff Car Drivers 

for whom promotion scheme has been sanctioned by the 

Govt. of India. Hence this application before the 

Hon'ble Tribunal for the ends of justice. A copy Of 

A.C.P. scheme sanctioned by the Govt. of India vide 

D.O..TSS No. 35034/1/97-.ESTT(D) dated. 9.8 0 99 is enclosed 

for Hon'ble Tribunalls perus 

(Annexure- A- 17, A-18) 

That after integration of EX- MOFORS Staff with NMEP 

in the year 1995. the Director, NAMP, Delhi, vide his 

letter No. 1-2/95-NMEP(A.1N) dated 15.9.1999 circulated 

the Internal Seniority List of Erstwhile I4OPRS Drivers 

integrated With NMEP(now NANP) including the applicants 

wherefrom it will be evident that the applicants have 

already rendered more than 20 yeara and 19 years of 

service respectively as Staff Car Driverse7 But they 

coned. .12.. 
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not 

But they have/been promoted either as Staff Car 

Driver Grade I or Grade II till date. On the 
ft 

contrary the Drivers serving in Regional Offices 

for Health and Family Welfare (F.W. side) have 

been promoted to Grade-.I and Grade-'II posts vide 

D.G.H.S., New Delhi's letter No. A- 32021/2/96.. 

RD Cell dated 15.9.1999 and Director NMEP'S letter 

No. 1-5/99.. NMEP (Adni) dated 13.409 and No.1-5/ 

99- NMEP ( Admn) dated 31.5.99, which includes one 

S.K. Deb of Shillong Regional Office by re - 

designation of Drivers as Staff Car Drivers. But 

the Staff Car Drivers of EX MOFORS who have been 

transferred to N.M.E.P after absorption and for whom 

regular 156 Posts including 15 posts of Drivers have 

been sanctioned by the Govt. of India w.e.f29.5.95 

to 

This is a clear case of discrimination in employment 

violating the fundamental right of the Applicants 
guaranted under Article 	of the Constitution of 

India and denial of equal epportunity to the applicants, 

which calls for interference of the Hon'ble Tribunal. 

( Annexure- A- 19, A-20, A-21, A-22) 

5. 	Details of the remedies exhausted. 

The applicants declare that they have availed of all, 

the remedies available to them under the relevant 

Service Rules.(Annexures A- 17 and Annexures- A-23 

toA-30) 

are representationà and reminders issued to Authorities 

contd. .13. 
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Authorities for remidial measures but with no results. 

6. 	Matter not previously filed or pending with any Court. 

The applicants further declare that they had 

not previously filed any application, Writ Petition 

or Sujt in respect of the matter for which this 

application is made before any Court or other 

Authority or any Tribunal nor such application, Writ 

Petition or Suit is pending before any of them. 

74 	Relief Sought. 	 - 

In view of the facts mentioned in para 6 above, 

the applicants prayfor the grant of following reliefs: 

1. 	The Hon'ble Tribunal may be pleased to issue 

direction to the Respondents in respect of the 

following : 

(a) to grant promotions to the applicants as per 
P 

- the promotion scheme for Staff Car Drivers 	r 
sanctioned by the Govt. of India, Ministry of 

Personnel etc. for Central Govt. Departments 

vide 0.14. dated 30.11.93, 27.7995. 1.6.98 and 

1) 15.1.2001( Annexure - A-10, k-il, A-li(j) and 
A-9). 

As the Scheme is applicable to all Central 

Govt. Ministries and Departments including 

Ministry of Health and Family Welfare and the 

contd. • 14.. 
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and the applicants have been absorbed with the 

strength of the Directorate of NMEP wider the Ministry 

of Health and Family Welfare w.e.f 29.9.95 as 

regular Central Govt. employees, they are entitied 

to promotions as Staff Car Driver Ok Grade- I & XI, 

and special Grade in accordance with the promotion 

Scheme. 

(b) to issue orders for confirmation of the applicants 

and count their past service from the date of 

appointment for all purposes including pension as 
otherwise the order dated 9.9.2004 issued by the 

Regional Director ( H & P.W.), Shillong ( Annexurea.Al2) 

in pursuance of the Min±stry of Health and Family 

Welfare letter dated 19.8.04 and, Directorate of 

NVBDCP'S letter dated 1.9.04, for counting the services 
periodè of employees under MOFRS prior to their mergess 

with NMEP w.e.f. 29.9.95 for pensionary and other 

benefits in accordance with C.C.S (Pension) Rules 

1972 will be infructuous as temporary service does 

not qualify for pension unless the employer is 

confirmed in any post. 

(c) to issue orders to grant of all consequential benefits 

to the applicants as is admissible to Central Govt, 

employees consequent on their absorption on the strength 

Contd. .15.. 

Lf 
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strength of NMEP w.e.f. 29.9.95 as regular Central 

Govt. servants as ordered by the Hon'ble Central 

Administrative Tribunal, Banalore, and Hyderabad 

( Annexure 	) 

8. 	Interim Relief if any pyed for : 

Since all consequential benefits of absorption 
- -- 

on the strength of NMEP w.e,f. 29.9.95 are subject 

to the counting of past services of the applic ants 

for all purposes as per existing rule, the applicants 

pray for an earliest hearing final orders. 

	

9. 	Particulars of postal orderin respect of 

ppliCation fees. 

1. 	No. of Indian Postal Order. 	- 959i 
2.. Name of issuing Post Office. 6.P4 0 

Date of issue of PostaL Orders. 

4 • 	Post office at which payable. 	6P O 

	

10. 	List of enclosures : 

All the enclosures are riled duly indexing the same. 

Details of index.- An index in duplicate containing 

the description of documents relied upon is enclosed. 
 

 

Counsel for Applicant 	Signature of A1icants. 

Verification .... 16.. 
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VERI XCATION 

• I, Shri Montulal Das Gupta, s/o (L) H. R. Das, aged 

about 47 years, working as Dri per in the Office of 

the Regional Director, }iealth & Family Welfare, Govt. 

of India, resident of Motinagar Shillong, on behalf 

of myself and applicant No. 2, do hereby verify that 

the contents of paras, 1,2 are true to my personal 

knciledge and paras 3 to 10 believed to be true on 

• legal advice and that I have not suppressed any 

material fact. 	- 

Dated: 	 Signature ofOAppljcant 
Place : 

To 

The Registrar, 

Central Aninistratjve Tribunal, 

Guwahatj. Bench, 

Guwahati, Assam. 
-4. 
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Government of India 
Rional Office for Health and Family welfare 

• 	'Felli yule' bJmshohpoh,Sh1l 1 on793014, 

Dated hillonq the 29th Msy86, 

Sri Mtmtu Lal ta Gupta it hereby appointed as a Driver under ICNR Scheme entitled !' to study the rnonitorin of P.falclparum 
e resitnnc s -tr!n t chlxoqiiine 	on a basic pay of Rs. 2O/- P.M. 

in the scale of Ils. •26O.6OEB3o/_ plus usual ailowaicae 
admiçib1p to ICM MsH*.chem ataff stationed at Sht1lon f, 	fth 1th ay'B6 (N ) 

The post is subject to the folioinc rerms and condiUions 1  
1, Ths,  apointm.nt is purely tempo:rory, 

24 The appointee on this tPesearch Scheme will not b o treated as 
u1ai ernploy::.l. either of cntrul Govt. Mf or of the Indian 

Council f Medjcei P.esearch and will not be a liability either of Centr1 Govt, of ICMP after termination of the service/ scheme. 

3. The appoi.ntee willbP a temporary project employee., 
4, }1I.S service are liahi, for termination at any time by servia ej  

ome monthts notice or in lieu thero-f oie month's salary to be •ivon by  either side i.e. the appointee of app.Intin authority withjt seinjn any teaon, 

He is liable to be transferred to any where in India. 

E, For any citepute regarding interpretation of rules,decision of prin&ipal investigator oft he scheme i.e, the t)irector,NMEp, Delhi will b e final, 

7 0  Candidat.e is not eiiibie for any beneits like pens ton,GPF un contribution s  

- 	 (r)R;B.N,,KATy ) • 	 RUG'torAL rJIRcTc! (H&P'i) 
Copy to.. 

1• The )irecftorNMEp, 22$hrnnath Mar,Deih i11OO54 (foui copies) Lettr 	,2(52)/6/147 dated 14th May'86 an offer offered to Sri Matu Lal bs Gupta is eadleadd herewith for your infx - matIn, 

• V, Sri Mantull  Lal D:;,t Gupta ,Driver,flH&psl,Shillo q, 
3. The Acce4ntB sectièn (Local) IfMH, 
4 File, 



~x 
No.. 25(52)/86 

Government of India 
Regibnal Officefor Health and Family Welfare 
'Felli Vill&Lumshohpoh, ShillOng-793014, 

OFFICE ORDER 

Sri. Lamphràng Rümnong is hereby appointed as a Driver 
under ICMRScheflèentit1ed" to study the monitoring of 
P.falciparum restanàe strain tochioroquine" on a basic 
pay of R. 260/- PM inthe scale of ft i 260-6-320-EB-350/-
plus usual allowaices admiSsible.to ICMR Ad-Hoc Scheme staff 
stationed at Shiilong, w.e.f 4th August 1 87 (AN). 

The Post is subject to the following terms and conditions. 

The appointment is purely temporar'. 

The appointee on this Research Scheme will not be treated as 
regular employee either of central Govt, or of the bndian 
Councilof Medical Research and will not be a liability 
eitherof Central Govt. of ICMR after termination of the 
service/scheme. 

The appointee will be a temporary project employee. 

Mis service are liable, for termination at any time by. 
serviag one month'á notice or in lieu thereof one month's 
salary to be given by either side i.e., the Appointee 
of appointing authOrity without assigning any reason. 

He is liable tobé transferred to any where in India. 

6 For any. dispute regarding interpretation of rules, 
dedision of principal Investigator of the scheme i.e. 
the Director, NMEP, Delhi will be final, 

7. Candidate is not eligible for any bénCfits like pension, 
GPF contributiOn. 

DR. B.N.BARKAKATY 
Copy to : 	 REGIONAL DIRECTOR(H&FW) 

The Director NMEP, 22-Shamnath I1ar, Delhi-110054 (Four 
c9pies) Letter No. 25(52)/86/,Tidated 4-8-87 an offer 
ofered to Sri; L'àmphrang Rnong••is enclosed herewith 
fOr,  your inforrñation. 

SrI Lamphrang. Rumnong, Driver,RFFW, Shillong, 

The Accounts section (Local) ICMR. 

File, 
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r H 	E t i 	flDr;INJ STRATIVE TRIBUNAL 
• 	If[ WE U[NCH: BANGALORE 

L)IULIJ 1 it,Uii 1 iNTItTt f)fly OF UCTUUEf 1991 • 	
. 

/ 

/ 

• 	Ron'Li 	Lj 	fciand . . . 	e:iber (A) 

HLY hJ. 	Ir 	•F:,1uIJ z Ruzvi ... 1:ubr () 

F TO 17 5L1 jU1 

• 	1. 5. Gurura Po, 
Aged 38 

 
S/o l lafFr Sri C.5r3(1\js 	R.:o, 

• . . 	No.21J, rrut1f- ( r 

£h.dr. Vi ja)tr,cjr 
Koj1u Ruuj, 	. 	. 
Yolaharka, 

• 	. 

• 	. 	2. Or. C. 
41 y 

S/o Sri •5 . C 	ncir;I h'I 

Vi 5 VI. 	r . p. or a Iii 

3 * 	Srit . K • 13 . ri 	1ksiI , 	: 	• 	• 	. 	• 	- 
Ad37 •yrs, 	. 	• 	• 	. 
LI/u S Gururaja 
No 26, Naruthina.r, 
£dr VJayindir, 
\O1LU Rued, 
Yolahanka, 	• • 	 . 	• 

On6a1ore_4 	. • 	 • 	• 

SriC.E 	•C'aradha.raiah, 	• 	. 	. ,• 	• 	• 
ALed..3Eyears, 	. • 	• 	• 	• 
S/u C. Boreçutuda, 
No.6, .9th Cross. 	. 
3alrnaruthlnd(ar, 
I'ear N.inoini 1.3) out L,u.rtLr 
Baru alor-2. 	• 	• 

Sri K. Ekzjrithar,,. 	 • 

	

ft red 36 	cars 	 • • J u 	

(¼ ""°' ' 4 i N%Jo late Sri P. Nnnaiat-i, 
71) 

P11C1t5 
Lij  

41  

- _,./ 



 Swt, 	C. 	Padma, 
Aged 	35 	years, 

• W/o 	Sri 	H.S.Srinath, 
No.425, 	1st 	'C'Cross, 
8th 	Main, 	IliStege, 
IV 	f3lock, 	Bosovearanarr, 
Bertgalbre-79.. 

 Sri 	J.N. 	darasirnha 	1'lurthy, 
Aged 	37 	years, 
S/u Sri Narasinhaiah, 
No.62,6th 	Gross, 
cjrahara Dasarahalli, 

8ania1ore-53. 

S. Sri 	K. 	Siddartha 	fleddy, 
Ptyed 	35 	years, 

• S/u Sri 	R. 	Krishna Reddy, • 

No.34/1, 	(180) ,R.V.Raad, 
Basavanagudi, 
Barigalore-560 	004. 

9. Sri 	N. 	Srinivasa, 
Aged 32 	yearb, 
S/u 	1ite 	IUflcuIJjIa p 

187, 	II 	5tae, 	II 	Phzst;, 
• West 	of Chord Road, 

'1aha1akshi 	tayout, 
Ban6alure-560 UbO 

10 Sri 	N. 	 oseh 	Surendrdn, 
Ajed 	33 	years, 
S/u 	Sri 	Nathan, 
No 	10/A, 	AppayL 	Gordcn, 
I 	Cross, 	Behind Corporation 
Girls High School, 
Uloui 	Bang i1or-C Rp1icnts 

(Dr.r.S. 	Nat arala 	.. 	ildvucate) 

V. 

1 	. The Secretary 	to 
Gojerniuent 	of 	india ;  
ministry 	of 	Health 
Fanily 	Welfare, 
(Department 	of 	Health), 

• Nirnan 	Chavan, 
New Delhi. 

2. ihe 	Uirector 	GerterJ 
Indian 	Council 	of 
Gcnerneent 	of 	India, 

, 

/ 

1 
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3. 	
The Retioa1 	Dirctor ,  

!eionaI: 	
u 	fori:uith 

& 	Family, 	Jelfore,. 	. 	. 	. 

. 	 . 	
... 	flespondents. 

Bança1ore. 

. 	. 	(Str 1. 	[Vaudeva 	Rao 	.. . 	ldvocato) 

(,himSulalman S1t for 	-2) 
T h e s e 	applications 	having 	come 	up 	for 	order\s 	before 	th 

Tribunal 	today, 	Hui 	Lie 	Shri 	Syd 	Fuzl.ull'a 	fl.azvi,. 	hembr 	() 

made 	the.followin 	. 

URDEI1 

The 	10 	applicar'ts 	above 	named 	have 	filed 	these 	applications 

under 	5f 	ef 	the 	AdinistratiUe 	Tribunals 	Act, 	1985, 	seek- 

in q 	th e 	fol.luwin .  reliefs:  

To 	direct 	•th L 	respondents 	to. 	reulariSe 	the 	services 

of, the 	applicants 	from 	the I  dates of theIr initial appoint- 
rrent. dnc 	to 	absorb 	thrn 	in 	posts 	on 	a 	reç,ular 	basis 	by 

making the posts permanent 

to 	dirct 	the 	resoondejits 	to 	t.reat.the, 	applicants 	as 

permanent 	euployees 	and 	to 	extend 	all 	the 	benefits 	as 

'dmissib1e to the 	permanent Cetr, al 	 employees.. • 9mt 

Torant all consequential banLfitS 

To award cost of 	these applications 	and 

. 	to 	grant 	such 	other 	relief(sY .as 	th.: Hon'ble 	Trbuna.i 

deems 	t'it 	d 	cvpcdiCfl 	in 	the 	circumstances 	of 	t.e 	case 

ih .th L 	irter'est 	of 	justice 	and. equity. 	. 

2. 	Thei case:of 	t h e 	applicants 	briefly 	put 	is 	as 	follows: 

The 	applicants 	joined 	service 	in 	the 	office 	of. the 	Regional 

Director, 	Relonsl 	jif fice 	for 	Health 	and 	Family 	1Jelfare, 	BancalOre 

/tiç., 	the 	3rd 	re 	nccert, 	Lith 	ff 	ct 	fron 	various 	datLs 	in 	t h e 

." 
posts 	as 	dCtaiiLd 	in 	pare' 	of 	the 	applications; 	that, 

;' 	' 	' o 	. 	 . have 	been 	workifl 	over 	10-12 	years 
LU 
0 ttitsJ 	most 	of 	th 	appl icant 

•'.. 7•. 
jrUs 4hC 	tbi j 	ent 	Of 	the 	third 	respondent 	that 	Pnnexures 

\ .: 
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A-i and A.-2 are two of the appointment appointinQ two of the 

applicants. under r the Mrtistry of Hlth and Family Welfare 

under the scheme for the Study of
Plonitorjn 

Resistance to Chlorou1ne; that the said scheme' has been continued 

from time to time a F, per Annexureb 	-.3 and. A-4 and ultimately. 

the exjst.jnc sanctjor1 epirecJ on 313.11; that th 	irector 

Genera' had.. ifldjctd to the employees that thouh the project 

has not been completco the Goverrir;nt ofInja may not Continue 

the scheme byoiid 31.3. 11 and that the employees would sand 
V 	. 

terminated on 3l.3.ii 	no written cOU-Mu"'ication t  however, has 

been reculved so far; that., thus; ttu employees who hav 
	worked 

for over a dccudemt tet: 	i 	ttiuj 	hust: a r e fmcjn L turHjrlatjoi 1  
advor1y affectiric their livelihood. 	1t is f u r t h e r 
the c,su u.f 	LhL api1jc,iL 	tnu. f.t.u> hutju 	iver 	rcpreseritat50 
as 	Ithnexures ñ-5 tu 	hut ru 	b e e n tken on tt5 

rL;rcucrita tiurs; 	Liat 	Lht 	u;..1 c;.rits 	uL.L ettj 11 	the 	benefits 
I 

of the ret u1r irlcrLI Lnt s 	
p Lr1p, I if, imedical rcir bursenent, 

chiidrert educatj0n al1owan., csu.al leave, medjcal leave and 

other leave as per rules opplicabft to those in continuous reuler 

overnfl,ent service but they are still treated as terporary ep-

lOLe$ 
ever, after 10-12 jrs c scrv1c and they have not been 

allowed to coi Lributc to 100l(,t ni func and have not been allauLd 

the bnfit of house bui.1in 	advenec and . other advances and 

further they have not LL Cr 	ver art> prortotjon and havc been 

working in the S a ME post in the sane scile, that when similar 

situation of threats of trIirt3tloI)S was h,jn,inc over the 
hCddS 

of the Priploy LLS the Indldn CouniJ f (cLJL1 I erch ralari 



5 _L-) 
t (corkers Assccjcitjun had approached the Han' ble Suprerre 

Lu Ll P. 	 a ri h Y?/ 1 9(15 anc at the time of hearin 

writ puL A t ir.n,  the re onpts had filed an affidavit 

statjn 	that 	Lie 	rJ L1WIL rs in 	t h o s e writ 	petitune. 	arnold 

be 	absorbed Eilc 	the 	Han' ble 	Su.prere 	Court t h e n 	gave 	a 	direcicn 

to 	reLLJljr.jr t h 	rL'Lic 	ru the 	dates of 	tIeir 	initial 	eiup1oy- 

ent 	as 	per the 	ord.r 	c 	it.eci 	l 	.b . 1967, a 	copof 	which 	has 	been 

enclosed 	as ;.rr 	I.rni 	'ee 	I\--L L.hat 	the respondents 	are 	niorally 

/ 
and 	leul1y boe.nd 	en 	.u! beLle Lruunds to 	continue 	the 	services 

of the eCIp1OLCS 
I 

1 .i ,  n ruu3ei' beeje and in the absence of response 

from the rcspondwt L Limi the reri-cortinuation of the scheme beyond 

3 1 . 3 . 1 191 and LiL p1 eL hnvin€ exhausted all the departiuentcl 

avonuus are f. ur ,Ur aned be et ..re.Ch this Tribunal. 	Hence these 

applications 

3. 	91 	LIe 	tine 1:1 	arid 	rr.! 	re 	ncl.uts 	lavo 	liluel 

a 	joint 	rep].y 	eh.le 	rt 	ciient 	Pu . 	has 	fiid 	a 	separate 	reply 

The 	respondents 	have contcnded 	ruainiy 	t h a t 	the 	uppointmerit s 	of 
• 	:t 	: 

the 	alicants 	eas 	purely 	or 	tearporery 	basis 	havint 	retard 	to 

tie 	naturt 	of 	t h s c1nne 	utr,ich 	was 	bt mt 	xtrierJ 	free 	ye a r 	to 

year. end. 	Lh,jt 	the eppi ieriLu 	cannot 	cluiw 	the. status 	of. . retular 

Governirent 	servants. It 	is 	also 	pleuect 	thu:t 	their 	services 

have 	not 	been 	terminated 	a n di 	no 	termination 	orders 	have 	been 

issued 	to 	aii 	of the 	Ci icerts 	and 	as 	such 	the 	tricuance 	of 

applicants 	i j 
• 

unfounded 	and 	the 	applications 	are 	liable 	to 
. 	' '2- \ 

eiisj550(j. 	T h e ruspundurits 	have 	raisdd 	other 	trounds 	apart 

4itor 	the 	trOuridsenticrreo supra 	in 	resistirit, 	the 	applications. , C 

T 



/ 

On the filinç e there apljl i ca tions and on the interim prayer 

ouçht, this Iricunul iide i t s urthr dai.sd 20 3 1991 directed 

the respondents not to d iii c un t. nu b tht. ap11carits from the posts 

they were holdin for criod of 1.14 days and thereafter by subse- 

quent ordcr dated 	7 1 97 	diroctd interim order to coritinue 

until further occr 

5 	We have hedrd the 1erncd couns1 appearint for the partics 

and exøritined the rc)Lct 1VL contLntion 	urtid in the light of 

the fnQterj.aj on record 

5 	Dr 	Pi S NatdraJa, ltarned coun.Ll appearinç tor the appli- 

cants subm tMY that by a notifIcation dated 14 10 1991, a copy 

of which he plzccr beforc. thLThrlbural on th€. date of hearin9, 

thL schema h
.
a .s bcir i continucd upto 31 3 1 92 Shri Ir, Vasudcva 

It3O lLrclLcJ cuuuLl I or h-i and j ai.,tj subIuittLd that the scheme 

has been cwitinucd uptu 31 	it2 ad tht.rt. is no possibility 

of any of the ap,licts bcin, discontinued from the posts they 

are h ol d D)Lj  w a not represcntLd on the date these epilica-

ticos were hLdrd and a such arçunients of Or Fa,ar

~J - applicants 

 	the 

 and Shri Vua Poo for R-1 and 3 onL or ccrd 
It 

Evrn othriuise it is clear froni the p1eadinçs as well as the 

_ubnissions ifade on bchlf nf th applicants that the 2nd respon-

d nt is oniy a fci - mI a ty in tn e applications and the reliLfs 

t t h e applicants hio 500Lht are ainsL R-1 and 3 only who 

b e e n represntd by ShrI VaSL,daV3 Rao. 

7 	Dr. 	aarua 	ub;.it tad that in ujow of the extension of the 



p 

scheme upto 31.3.1992 as per the fl0tjfjctj00 dated 14.10,1991 

• there Is no threat of any of the app.Iiants being tyerminated 

or beinr discQntjflud from the posts he1d byhern. upto 31.3.92. 

Shri Vasudeva 	flao for Lhe reporidint 	al oo subnitted the same. 

Or 	tJaaraja. further coitendcJ that haviny reard to the order 

passd by lion' ble. Suprome Cciijj.t 
. r tii: copy produced at 

I\nnexure 1-9, and havjnr renrd to the fact that the applicants 

have put lii continuous scraice for iorj. than a decade even thouh 

the scheme in uhich they h ~j vE been w -urkjn( came to be continued 

	

-. - 	 from year to y e a r and hivi 	reVard to the averuierits made in 

he reply statement of 1-1 and 3 a directionnicy be c Ien to 

	

•.......1 	
• the respondeiits riot tu discontjtui th 	servjc 	of the applicants 

from thc posts they have been ho1irn until 
 the oxpiry of the 

puriud 
af tue 5ChCui 	i. .0 •, uptu 	ur aiy Further peiod 

that th 	schern. ma 	be extendcd and furtherdircction may be 

given to the repondents to consi 5 of the d th 	ti c Cd L ppllcanfs 

	

I 	

I- 	 'I for reularisatjor of the scrolces from thc ddtes of thc.ir initial 

8ppolntnicrjt 	nd to ah.orh thini in tfic posts on reuldr basis 

and ilso to dircct thc resiondirit 5 tu tre,jt the dppllcants 

as permanent employees and to eyte,id all the benefits that are 
r1 - 	 •• • 

1 
 \admlssxble to perlitanent central Gou rnicnt enployees 	Shri Rao 

learned counsel for t h e respondents' subijitted that since the 

responcjcnts t are not llkLly to discontinue the services of tie_ 

applicants from the poSts they have been ho1din upto th extended 

the scheme 	pto 3 .3.1G92 rid direction to that effect 

He further cotCdd that ti-ic appl1cnts are not 

	

,( 	 n n

\\ 	• 	 .. 

	

• 	ntjt 1 ' 	:or rVLJiarisaLtr, o.1 serujc 	from the dates of their 2 
J ': 

/ 	. 	 • 'VGp. 



appointment and 3.b.c3rptlofl in the reçjular posts and they cannot 

7 ' 	also claim the status of pormonn.t employees. 	He, therefore, 

contendej thot 5jfl(•1 th(re is immediate threat' of any 'ternilna-

tion of the applicants from the posts kt hey are holdinç and the 

c,rJevance veIitJ.iatc:d. by t.him not 'nrranted the applicuticns 

may be reject&d. 	. 	. 	 . 	. 

b. 	It is Seeli f ion the reply filed . by. fl-i and 3 particularly. 

from the avermerts. 	, 	5 and 6 of the reply that the 

Plasmodjum Falciparu ri, .F1cnitorin scheme . is still un . ertaking 

resrcIi uctiiLic:; and ti v Ia no couse fur disbandiric this 

schnie till such time . the objectives were a c h i e v e d for which 

th the. scheiie was . sanctined and further that the Hibh Power 

Coard had made reco;ien:atiun.tht the P .F. onitorin is a regular 

activity and it ShOUld . be  fIdde an itIteyldl pit of the dirLctoratJ 

of NEP a ner thIs recenieidton is under the consideration 0 

th Governmentj Haviri retard to thesc averrients put forth and 

in the facts 	n aa circuHstances of the case use feel that these 

applications have to he dispoed of by yivin the folloudny direc-

tions to the rL5ondFntc 1 aio 3 

. 	th.. respunde.rit s1 and 3 sholl not discontinuc the 
services of the appliccnts from the posts they have 
been holdinç, until the extended dateof the scheme 
le , upto 31 3 192 or any further date to which the 
schene ma, be eytended, 

ii to co1nsider the cases of the applicants for re,u- 
larisdtion of their services from the dates of their 

ol 

initial appointment in theRc.sts held Thy theni and 
to absorb them in such posts on a reu1dr hdsi5 and 

• S 	 : td. exte%d 	fl i  as admissible to 
S th 	Prmt- - central 	 .... 
dnc wit lao and i n te1Thof the re Etions 

S 



made by th 	applicnta u 	p€r i\rtnexures 	to A-C 
tiiith all cos.untii 	b'nt't its.. 	 - 

1. 

/ 



- - 	 - 	- 	 - 	 - 	 - -- 
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IN 	THE CENTRAL 	A0i1T1 5I9ATIVE .TRIOUNAL : HY0ERAB0 B ENCH 

AT HYDERAAD. 

0.AG 	a • 	292191
._o 
	 Ot. 15 iOfl 	6 	94 

• 1. 	T.V.Sit.arama 	Hari 	Dutt 

203dt 	anjuia 4 A .. 	Applicants 

s .  .• 	
J '• 	.•. 

- 

•, 
1. 	The Union ofIndia rep0 by 	its 

Secretary 	to Govenipent, 	Ministry 
• of Health 	&Famiiy Welf're. .• 

Nirman' Bhavan, 	Ne- w Oelhi. ••• 

• 

2.. 	The  Director, 	Natna1 11 alaria 
Eradiction Prograrnn&€, 	22, 
Shaninath 	Marg,. .Oa1hi110 054. S  

• 3. 	The Regional Director,Health r 
& 

FamiiyJelrare.,'.H.No. 	1-14--256,B-1, 
Prakashnagar,.Near Airport, 
Hyd'er;ab. Respondents. 

Counsel 	for thor Applicants 	.: Mr. 	N..Ram.amôhan Rao 

Coun.sel f Orr 	the Respondents 	: 	Mr. 	N.\i.Remana,Addl.CGSC. 

CURAJI: 

THE HON'BLE SHRIP1I, HARIDASI3N : MEMBER (JUrL._-

THE HON'OLE•SHRI A•;B0 GORTHI : MEMBER (AD('lN.) 

S 	 ...2 

S., 
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ot, of Dec is1on.:8.8-1994, 

• 	 0 As per Hon'ble Shri A.V. Heridasan, Member (Judi) 

The app1icant3 being sponsored by the District 

Employment Exchange, Hyderabad have been appointed and 

continuously working a s Laborstn.ry Assi. stan.;,F,  under the 

Indian Coun,il of 1ciical Research Scheme No.2(A) P.Fa lc i 

Parum Monitoring Scheme, Hyderabad under the control of 

Regional Director cf Health and Family Welfare, Hyderabad. 

Their grievance is,4 that though they have been continuously 
/ 

working from 1983 anwards A their services have not re9Ulari 38 d 
/ 

though thié waS a proposal for integrating the project 

with the Department of Health and Family Welfare. They 

• 

	

	have been making repeated representations and tilinow 

no Li nal deci sian t-a a La an taken in this behalf by the 

Governmit. TherePore, the applicants prey fT the 

following reliefs:- 

Direct the 1st respondent to fiñalise the issue 

of integration of the Research teems on Malaria into 

the Directorate of NMEP forthwith. 

Direct the respondents to regularise  the service 

of the applicants by conferring attending baisfits 

arl8ing out of continuity of their service. 

Till such time direct the re3ponnt8  not to 

terminate the services of the applicants and to-. 

continue th em in service under the Directorate of NMEP 

and pass such other order or orders as are deemed fit 

and proper. 



9-  " 0 
2. 	It has been alleged that the Honble Supreme 

Court of India has in an almost similar COSO in IJ.P.Nos. 

5875-57 Indion Council of Medical Research Workers 

Association Vs. Uniono f India, on the basis of the 

assurance given by the re3poflcflt8 before the Supreme Court 

directed that the Government should viva continuity of 

service to the applicants from the date of thai initial 

amploymat on regularisatlon and that the applicants in 

this CgB are 8180 entitled to the same relief as they 

are similarly situated.'. 

In the reply statements the respondents have 

stated that ttte High Pouer Board had made a recommendation 

that P.F. monitoring is a ',egular activity and that it 

should be made an Integral part of Oirectorate of NMEP and 

that this recb.mmendatjon is under consideration of the 

Government. They have also indicated that as the projects 

in which the applicants are working is not likely tobe 

wound up in the ner future 	Ihare is no thraa-tthe 

continuance of service of the applicants. 

We have heard learned counl 

and we have gofl a  through the material p 

respondents have, admitted that the High 

opined the P.F. Monitoring is a 'egUlar 

both 
ties 

pera. The 

Power Board has 

activity and it 

should be integrated w:.itti the NIIEP. What remains  is 

taking a policy decision by the Govarnmentwe are of the 

view that&n the light pf this admission by the respondents 

it would be propar if, the application is disposed of 

directing the'respordfints to take a final decision in 

the matter within a reasonable  time and to 8xtBfld to the 



applicants the benePit oP their Service in C59 -  the 

deciLonie in the aP?irntive, 	Thp counsel on aith.a_' 

side also agreed that th epplication would be disposed 

of with the abova direction 

5. 	Mence the 	iC.ift- j disposdoP uth a 

direction to the repondents to take- a final decision 

• 	 in the mattr  of  integration of the Research team OF 

lalaria into Directorate or Nf1:P within a period, of 6 morths 

from the data of communication of this -  ord:e 	'hi if a 

decision is taken to integrate1 on such integration to give 

credit to the service rendered by the applicants from 

• 	 the •da tP OF their initial erployment for the purpose of 

• 	seniority and other service benefits. 

• CERT1FEED TO !3ETRUE COP) 

Corf Cfficr 	I'7P-fc 
- 

'tij- 	1_trat1e'IrLb 
HyeJj)d 	 .•., 

sd/apr.  

Copy t 0: 

 Thr Secretary 	Ln flr' 	Union of India, 
of 	 -n 	BtJ3rT 

New Delhi. 
 The DirecLor, 	NaLjonai 	r1arja eradication Programma 

22, 	Shamnath Irp, 	U1h1 ''' 110 054. 
 'rhe Regional 0ircto 	Hlth & Family Valfare, 

Pra gar, Near Airpoert, • 	" hyderabad, 
One copy to 11r.tohen Rao, Advocate,CATHydsrabad, 

 One copy to flN.R 	n 	Addl.CGSC,CAT,Hyderabad. 
 One copy to Library.tiTHydepabad, 

• 	 7. One apare copy. 

YLKR 
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NO.T.14011/4/93-ML 
MINISTRY- OF HEALTH -  & FALY WELFARE. 

To, 	 - 

The - Director General Health Services, 
Nirman Bhawan,; 
New-Del-hi. 

SubjectNMEP - ntegratjor of the Ma)ária operational. FIeld 

JEradi6ation
Research Scheme:(MOFRS) with the National Mal'arja 

 programme (NMEP) 

Sir, 
I -amdirected to refer to the correspondense resting with 

the Dtd. of NMEP'S U.U.NQ.411-4/88...N;4Ep(R)/R.p Dated 13th June 1991 
on the above subject and to convey the a of the President 
for 	gi)of Malaria Operational FieT esearch Schemes (MOFP) 
pres

\
ently doing continued under the. suspices of Indian. Council of 

medical Research with the national Malaria Eradication Programme 
(NMEP). 	- 	. 	-------- 	- 	- 

I am- also directed to convey the sanction of the President 
to the 	creation-of the following 156 temporary posts undeç 
the Directorate of Nat-onaI Malaria. 	dicatión Pogrammne and 
Regional Offices of Health ard Family Affstkx Welfare- for 8th Plan 
period :- 	- 	- 

S,Nc & Designation 	- 	NO. of Posts 	Scale of Pay 

4, 

1. SenIor Research Of f.±cer 	1 (One) 
(Non MedIcal.); 

2.Research Officer (Medical 11 (Eleven) 

3.Asstt.Rearch Officer 	1 (One) 
(Non Medical.) 

4 .UDC-Cum-Computer 	2(two 

5 .Junior Stenographer 	14 (fourteen) 

6 .Labo-ratory Assistants 	99(ninety nine) 

river 	- 	15(fiftee-n) 	- 

8.Category 'D' 
	

13-(thjrteen) 

156 	- 	-. 

Rs. 3000-4500. 

Rs. 2200-4000 + MPA. 

Rs. 2000-3200 

Rs. 1200-2040 

R3. 1200-2040. 

R3. 950-* 1540 

Rs. 950-1500 

Rs. 750-940 

3. 	The above-post wi -li be fill .up by transfer of the existing 
--- 	- -: 	- --' 

incumbants working under- the HealthOperational Field Research Schemes 

X( XX XRIXiX X X 	icx 	xtx x  

- 	 Contd...-2/- 

- 	 - 

e 	 . 



+ 2 + 

4. This is subject to the condition that :- 

(1) the present number of post of  the fliFRS will not be changed 

new, recruitment shall be made in any of 156 poets 
'' being created under the regulating vacant due to any re'n 

including death, retireament, resignation, dismia1 etc; 
• 	 (iU) the •tates would b ar-caLjraged to carry out Operaticnai 

research activities from the existing staff; and 

(iv) the Ota. of NMEP would collect data from state government 
and would develop mech;nism to take appropriate strategies 

• 	 from the existing staff, 

S. The expenditure involved will be mat from the spa sanctioned 
budget grant of Nationa.I Malaria Eradication Programme under 

• 	(]smend No, 39-Qe,artm,mt or 11.,alth (pJin). 

u, tnis 18SU8 with.tho approval of the Ministry of Finance 
(Deptt. Expedditure) vido their U.U. No, 3771/E-Coord/95 

Yours. 'faithfully, 

sd/- 

(P.K. CHKRABARTI) 

005K OFFICER (hAL). 

Copy toe- 



ArQ.2_ICMR/ADffjV/GEffL/7/9. 
'(( - 	..... 	Gvernment Of India. 

• 	 Re cpt•nal Dire.ct.r 
•Reqonal Office ?or Plealth & Family Welfa.r 

Dated.:Shill,n.g the.. 
IC E .ORD 'R: 

Consequent upon the merger ir the Afalaria Operational 
?ield Research Sc1,me(kfO47RS),1nown a6 pifalctpdrum Afohtoring Scheme )  
as per GOvt.Of india,Minist.ry of ffealth and 	 l'To.T 14711J,4/ 
93—uiL da ted 29thSeptmber1995, Shr 1 	 --- 

---------- - -------  the 
EQIRS qttched to this office  is  t.rartsferred  on the strength of ATMEP, 
whichis presently approved upto the end of 8th FIve/ca1 Pl ert e  
w.e.f.29.9.1995('P' , A').tfl the same pay isbale of RsIQ  
--------------------------------------------- a temporary capa Ci ty 
at the same dutysta O,iJJe/wI11 draw the sanepay and allowances 
as admissible prior to.his/h.ell transfer  on the strength of NMEP 

The .bove tran.'fer  of 
AiVevr 

-----------------------------------—to the post 
---------- ---- --------------- is. ubect to the Medical Fxaminatio 

–n Certificate of Fi.tné..a well as the Charadter and antecedents 	S 

ver -lfidation Crtif'icate  from the apr'Opriate au*hority,if not done 
already. 	 S 	 S 

S 	 !Ie/pewUl be.entitled for other benefits as applicable 
to other ernloyees of Of Indtaas per the locality of his/her 
posting.Other conditions regarding the counting of past service and 
other retirement benefits.  and  carry–forward  of–leave is under con.ii- 
det'ation. 	• 	 S 	

S 

(D 
RE 

Copy to: 	 S 	 • • 

	 S 

h 
2.Offtce order File. 

	

3.Recruitment file. 	 S 

4.Increment file. 
5.Super -tntendents file. 	 • 
6.Personal File 
7..Accounts section with. two spare copies. 
8.Pay & Accounts Offlcr,Fay & Accounts Office,MOff&FPJ 

--5---.-.. -5-- 

S.-- .... -S 	 . ............. •-.-.S----.. 	 -------------- 

7 	.SerticeBook- S  
( 	•ell 	 '70.rzvz? Dtrector,NM'P,Delhi for information and record. 



— 	- 	 -7) 
ff0. p—IC MR IA DMff/GENL / 1 /9-  
Gvernynent Of India, 
Regt.nal Dircct.r 
Reqtonal, Office For ffealth & Fani2y Welfare-
ShUlong. 
Dated :Shi1lng the. 

S?FIC? 0RD'R: 

Consequent upon the merger of the Malaria -Operational IN 

Field Research Schelne(MQYRS),knOwn as p.falciparum Monitoring Scheme, 
as per Govt.of Indta,Mtnistry of Health and 	Wter ffo.T.14011141 93—fAL dated 29th Sept3mbèr,1995, Shri/SW/jf 

--- — ------- —Des I gni t I 	
----- —in the MOFRS attached to this office is transferred on the strength Of NUEP, 

which is presently approved upto the end of 8th Five Year Plan period 
w.e.f.29.9.J995(F.ff,) in the same pay ecale of 

--------------- --------------- 	in a temporary capacity 
at the sarhe duty s.tation,ffe/Swi11 draw the same pay and allowances 
as admissible prior to his/he-r transfer on the strength of ffft!EP. 

The above transfer of 

—to the pos 

the Medical Examinatto 
—n Certificate of Fitness as well as the Character and antecedents 
verification Certificate from the appropriate authority,if not done already. 

ZIe/SJ'cwill be entitled for other benefits as applicable to other employees of G.vt. Of India as per the locality of his/1.ei postiflg.Qther conditions regarding the counting of past service and 
other retirement benefits and carry—forward of leave is under con.ci-dera ti on. 

0, eoc4 (DR.B.K.BORG 	 1  11,* 
S. Copy to: 	 hi1Ion  

1 	 - ------ 
2.Office orderF -tle. 
3.Recruitinent file. 
4.Increment file1 
5.Superjntendents file. 	 - 
6.Personal File. 
7.Account3 section with two syxzre copies, 
8.Pay & Accounts Offtcer,Pay & Accounts Office,MOB&FW 

---------------------------------------------____ 

,.-Serv ice Boo1.- 
1O.2'he Director ) ffivfEp,De1hi for information and record. 

* * * ** * 

i 
d 
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No • 1-2/ 	NMEP (ADMN) 
	1 

Government of India 
National Malaria eradication Programme 

22-Shainnath Marg 
.Délhi.-110054 

Dated the 15 Sept. 1998. 

The Regional Director: 
Regional Office for Health and 
Family Welfare, 
AnzaniO Estate Corner, 
Amedabad. 

AHMEDABAD 024 

Subject . Various Facilities to MOFRS Staff and Officer-reg. 

Sir, 

Kindly refer your Office letter No. 4-43/Admn,/98/936, dated 

9/7/98 on the subject cited above.In this connection, it is informed 
that decim MOFRS staff and MOFRS Officers are etitled for GPF 

Deduction, CCEIS deduction w.e.f. 1.1.86 and CGHS Facility after 

they were integrated with NEMP, w,e.f. 29.9.95., 

Action when in the matter may please to intimated 

to this Dt: 

Yours faithfully, 

• 	••• 	. 	sd/- 

(V .V .MARAR) 
Administrative Officer 

for Director 
NMEP. 

Copy for information and necessary action to: 

The Regional Director, Regional Office for Health and Family 

Welfare, BANGALORE/BHUBANESWAR/CALCtJTTA/CHANDIGARH/LUCKNOW/PATNA/ 

BHOPAL/SHILLONG/HYDERABAD/JAIPUR. Action taken in the matter may 

please intimated to this Dtd. 

• 	• . 	. 	( V.V. MARAR ). 
Administrative officer 

for Director 
H 	 NMEP. 

H 
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-- 	 - 	- .- 

CLNTI1AL ADtiINISTRATIvE TIBUNAL. 
E/!ALO)E BENCH 

:rd Floor, t1DA 
•rnmrcial Compl, 
lnciiranagar, 
BANGALORE 	U0028, 

DATED: 

i1' CPPLI(ATIL,N_NO59hCç1J9S 

i:L1.i\NL0UL A 	LICATION NO. 

\1H1 A 	CAUONNO 

;NT EtV{ PET I r ION NO 

LI GA 14 I 	() 

- v/s -- 

SPONDENTS 	: J 	XCr, 	 r—Lj  

	

Q-c L 	o, rN4 

' 

NA 

2-00123  
L V Rx,c4 

' Ck&L 	J-cLU 	No -O 

9Q 

ECi 	For.arding of copies of the Oroers pssec by 
thu Central ACmthstrt 

A copy of the L;rcc 	:ec LI n3 	 in the 
.:0ve 	aic 3p cation(s) 	s 	uncicec 	rrnr 	 your 
rfor.tir arJ furthr nces - , :iticn, 	 -, 

A 
Iho urLr 	pronounced on  

V 
• 	

-: 

FOR Deputy Reg1st4ar,  
Judcil 	'rcros, 



9. 

I 

r •: 

•1 

: 	/LiIIiI. 
ULN I Hid. AI.I i III Si HAl I YE 1 Hi BUNAL 

L'lUALOHE IEN0H 

• 	O.A. N0.595/99 

wEDNESUA'T' THIS THE 18TH DAY OF OC1OBER 2000 

• 	Shri G. RánkriShna Ro . . . iemDer (J) 

Snrl S. Yb.. ,Gtiosal . • 	Memter (A) 

1 , 	0.8. 	Gangaararah, 

s/o late C. 8oregowaa, 

Aged about 46 yEarE, 
• 	 r1fl 	t 

lIt! vain ' t 	bOC, 
H stage, Rajailnagar ,  
angalore56O 010. 

2. 	S. GururJa Rao. 
S/o late G,.SriniVaSa Rao, 

• 	Aged about 
49 years. 

residing :at No. 10/A, 
Near Patalamma lemple, 

Bangalore 	50 068, 

kantham, K. 
6/0 late P. Kanna1a, 

• 	Agea Dout 4t yer$. 
residing at 
VI (r05s VI 

• 	tnciore  

• 	. 	mt. Pacma, C. , 
W/oi'i.S. Sr1natr, 
•Agd about 4 years. 

irst 'C' Cross, viii Main, 

jistage, IV Biock, 
Basaveshwar6nagar ,  

• 	 BangaloreS6O 079. 

J.N. Narasimna Murtfly,, 

Sb Narasimhaiafl, 
: Aged about.4.5 years, 

residing at No.2883/11 
14th Main ''III E-Lross, 
AttigUPPe, 
9angalore'5tO 040. 

: 	Agec 	Out 4 yEarS. 
at 'nr.tar.arT:Y 

• 	( 	• 	

'• 	 r\Reddy Bui:'oing, 

). 	

SaSuviflanalli. E 	1anoLr poSt. 

) 	
nqaloe-StO 

) 
• 	• 	

1/.uiT. Mir WaneeOuOOlfl, 

Aged about 45 
• 	.-• 	•• reslaiflY at NO.4, 

Marappa Garoen, 
III Cross, J.C.. Nagar, 
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All, are working S 
Laboratory Assistants,' 
in the. Regional CTf ice 
of the Health and Family 
Welfare, Second FY'or, 
'F' Wing, 
Kendriya Sadana, 
Koramanga'Ja, 	' 
Banga16re-560 034,, 

(By Advocate Shri S.Ranganath Jois) 

V. 

The Union of India, 
represented by its Secr'täry, 
Ministry of Healthy & Fimj1 Welfare, 
Nirman Shavan, 
New Delhi-0 011. ' 

The Director General of H'.a1th 
Services, Nirrnan Bhavan, 
New Delhi - 110 011. 

The Director, 	S  
National Anti 
No.22, Shamanth Mar'g, 
NewDelhj - 110 054. 

The Senior Regional Director, 
Regional Office for Health and 
Family Welfare, Second Flôr, 
'F' Wing, Kendrjya$adana, 
Koramangala, 
Bangalore - 560 034. 	Respondents 

(By Advocate Shri S.Chellajah '... 
Addi. Standing Counsel' for 'Centra.l Government) 

,$,hr- i G. 	Ramakri.shnaRao, Member(J):" 

I 	In this 0 A the applicants are seeklnq fo grant 

of the benefit of :absorptlon'ih'the 	st of Labo:cory gft 

h,sstants and for a direction to the respondens to 
/ 	

1 

(

( 

	

	t,*e 	the applicants as having been r3gularJy appoited 
I,  

I 'wi5h effect from their date of Initial appointment nd 
(I 

to them all their se,vlce ,beneis conseQuent on 

• 	:' 	 5 	 S 	 ' 	'' I 

-2- 
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theii 	transfer dfld absorp t10 	s per the court order and 

also monetary. benefits and set aside the 
deCiSiOt 

mentioned in Anhexure A-15 letter and for consequential 

reliefs. 

2. 	The facts, of the case 	s statedHn tne O.A. 

brie1Y are that all the applicants are working in the 

cadre, of Laboratory AssiSahtS having been appointed in 

the regular time scale of pay of Rs.260430 with effect 

from 9.2.1978. Though the appointment order shows the 

appointmentS as tempo: ary but they have been continued 

without any break and all the applicants have so far 

• 	rendered 21 years of service. Their initial appointment 

was 	under 	the 	scheme 	known as National Malaria 

• 

	

	ErdiCti0r Programme (NM.P) wnlCh scheme cuntirlueO from 

tjrne to time and still continues except that the scheme 

• 	is, now cafledaS National Anti Malaria programme 
(NMAP). 

• 	
Since they have 

put in •a Tong and continUoUS service they,  

• 	have approached this Tribunal in O.A.. No.166 to 175/91 

to regu)ari$e their services and for a direction to 

absorb them• permanentlY and for consequential benefits 

whichO.A. was disposed of on 30.10.1991 as per AnflexUre 

A-2 directing the responaefltS to continue their service 

and also 
iSat.i to consider their regular 

Ofl from th date 

eir initial appointment by process of absorption. 

	

at the same time the Absociatlon 	or Al) India 

- 	PFpcirarm Weltre,. approaCned the Apex Lourt or 	Iriala 

) 	 I 	 • 	 - 

)h/. 9
3 for conferring regular status P. No. 402/ 	

to the 

of the pt1tlOfler assOClbtiOfl and for grant of 

• 	 • 	

• 
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service benefits which was allowed by the Apex Court in 

its order dated 13.10,1995 (Annexure A-3), A similar 

direction was also issued by Central Administratie 

Tribunal, Hyderabad Bench, in O.A. No.292/91 as per 

• 

	

	 Annexure A-4.. 	A Bcard was constituted to consider 

bringing the setviceof the applicants on regular cadre 

• 	 which 	had 	resolved 	on 6.11,187 to transfer the 

• 	 applicants to the reular cadre as per Annexure A-5, 	In 

implementation 	of the said resolutjon and judicial 

• 	T';!rdict, the posts were Created and the applicants were 

transferred from the scheme of N?1EP to regular cadre by 

similar orders, dated 12.3.1996, one of which is at 

Annexure A-6. The last para of the said order reads that 

the conditions regarding the counting of past services 

and retirement benefits, leave, tc, wuldbe firiaiied 

within short time. Though repeated letters were 

addressed to the respondents i a n d 2 seeking final 

decision regarding the retirement benefits and counting 

of past service, second respondent has intimated that a 

decision would be taken soon as per Annexure A-7. In the 

meanwhIle consequent on introduction of 5th Central 

Payment Commissor'i', the pay scale.s of Junior Techni.clans/ 

• 	 Lab Assistants have been revised from Rs.975-1540 tp 

• 	Rs,4500-7000 ,• for 	direct recuits with effect. fro 

1.1.19$6. However, the applicants, have not beengranted 

.•''•. '.' 	'-.t'h , sajd benefits and.have been granted only the scale of 
• 	 ' 	 ( 	 . 	 • 

• 	Rs'3200-4900 consequent to the recommendation of 'ay 
: 	 - 

Lor41s1on 	The grlevaceof the applicant is not. 

....•'i 	oris'dered even till the date of the ppHcations and the 
• 	 ..? f 

• 	 I 	

4 



cluection of counting their past service and extension of 

/ 	the 5th Pay Commjssjn report pay scales on par with Lab 

/ 	Technidans .is under cohsideration, 	Since. no decision 

have been take'inspite of recommendations the applicants 

• 	approached thiTribunal by this O.A. 

3. 	SubseQuqntly tne O.A. 	was amenced contending, 

• 

	

	that their services Were tranferredfràm the scheme of 

NMEP to the Department of Health andFamily Welfare. 

Y Services in 1996 but the period of sorvice before their 

absorption has not.been finally decided but after filing 

of this. O.A. the respondents have iued an endorsement 

dated 1.10.1999 rejecting therequest for counting their 

past serv ice. According to the rules of provident fund 

the temporary service, shall count for, grant of retira) 

benefits and gratuity etc. ahd the employees working in 

Similarscales in otherstates the GPF contribution and 

and CEIS cottributjon have notonl> been taken but they 

have been given the benefits after. their absorptjo, 

hence this O.A 	 . . 	, 

4 j 	the repondents in the reply have admitted the 

'factual aspects of,  the caseas narrated in the O.A. but 

they cohtendtha't the claim of the applicants for grant 

status and. beref its at par with the r.eular employees ;\ 
f?the''dte of 'their initial appointment which was also 

( 

41 	incd in the directions of the anglore and Hyderabad 
' 2 

Benc)e' Yo,f the' CAT was under consideration of the 
' 

	 ' 

cjsbe erit 3uthority. '  In the meantime the Association of 00 

P Falcifarm Welfare Welfare approached the Apsx 
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( 	Court in w.p, 	NO.409/93 

: for óonferment of regu) Status. 	The President of 
India had given hIS S 3 flCtjOfl to 

the creat.ion of i5 temporary PO$tsufder the Director. 
 

NMAP for 8th plan period, In the orders passed by 
the Apex Court a directiofl was 

9ijYCn that these pos wjfl be 
filled up by transfer of the eist.ing incumbents worktho 

under NOFRS. As Perthose die.ct 0 ,  
meroed with NMAP w 	

the scherne was 
ith effect. from 	

1 

95. 	
Regarding  

the Counting of Past service the 
mtter.was takeu w1h 

.4, .. 
iIOHAFW 1  the Controlling P'flIstry 	The MOH&FW further j 

.............. 	 . 

up the matter with nodal department I.e. Department 

of Expenditure and also . Déartment of Pension 
and Pensioners Welfare but the same 

cOU ld not be agre 	fr th reason that tb9 e.vee 
were nt SUbscrj,) 	t PF/CPF and those e . o1oyees were not Paid any Qensionary 

or terminal benefit at 
the time of ahsort ion in NMAP. 

The grant Of, Pay sca1 to.dIret reCrujt and Dromotee 
under NMAP 

as mentioned In tht O.Ab Is as Per the 

recommendation of 5CPC for the .grn of these scales to a 

Specific number of emploees under NMAP. The Lab 

under MOFRS has been granted
,replacement pay scales s 	er gener 	recmrnondatjon of 5th C. Hence 

.. ultimately It is contendod that the 	.Olicants are not 
entitled for the counting of past sevjres and 6ther 

benefits from the date of their initial aoDointnts 

the respondents pray for dismisi of the O.A. 

' P\ 

:. 	Aru,nents on both Sides 	heard. 	Dcicume,t3 
UC uced 

, 	 . 

are f)erused. 	 . 	 . 
4MG. >r- 

.----.... . 

	 .. 
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U 	 ihuyh in 	LIIL U. A. 	the upp))cnt, Lipurt from 

f tkinq coulitl,iy or oustservices 	ind grant of other 

/ 	 benefits of absorption they have also sought for revision 

of pay scales on par with the Lab Technicians 	These two 

reliefs are not consequential but they are separate and 

distinct reliefs, They COUld not have orayea these two 

reliefs e s'e U and in f 3 cr arqufrwRs on both 

sides are adaressec regaroing granting of oast service 

and granting of otrier Oenefits arising out of absorption  

only and not regaraing grant of reviskn of pay scales at 
included in the pra,'er sought for in the 0 A Since both 

sides have addressea arguments regaraing Counting of oast 

service ana other bener itsafter absorpt, this U A is 
Jlsposed or regarcing that prayer only ana t; - e prayer 

regaraing revision of pay scales is not consiaerea In 

this O.A. as it is a different ana distinct prayer 

tieay1ng it 0010 for the applicants it they choose to take 

• action as per law regarding that rel,et. 

The oni point for consideratjon.jn viewof tne 

pleadings is that whetter the applicnt are entitled f o r 

COunting or pst service which they have put in Derore 

absorption and for trie benefit of absorption as prayec, 

The learned counsel for the reponde,its arguca triat since 

'18 absorptjon was efrected with efrect from 29.9,1995 

lpp1icants are not entitec To, countino or oet 

)

tfes Wnich tflv have put in priLr to tnat at and 
aor ther benetits tromtheir

absorptionIn support of this Cofltefltion ne has 

NG 1 rth one argume, that the Association or AlP 

S 	---1 
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Falsiform Welfare approached, the Apex Court iby filing 

W.P. No,402/3 in which writ petition the prayer for 

counting past service and other benefits were also 

included. But the Apex Court has not granted those 

reliefs and, therefore, that would amount to res judicata 

and because of that the acol1cnts are not entttirAd for 

the relief. 'Seccndy he has argued that sincei the 

apohca'its have not subscribed for GP/CPF and they have 

not paid any notional terminal benefits at the time of ,  

absorption they are not entitled as mentioned in the 

orders above by the Department 

Learned counsel for the respondents has produced 

the orders of the Apex Court in W.P. No,4O2/Y. le 

Was .3 reference in this order about the President qvinq 

	

• 	approval for rnergin.g MOFRS with NMEP and also about t 1 e 

President giving sanction for creatioh.of 156 tem'rorary 

	

• 	posts under the 	Directorate 	of 	National 	Mal3ria 

radicat1on Programme and Regional offices of Health md 

Family Welfare for $th plan. p'r1ôd and there was. a 

direction that these posts will be filled up by transter 

of ey. i m t i nv incumbents working under' MOFRS,. Thereafter 

	

H 	 the Apex Court has observed that.'"no further directions.. 

are necessary In view of the said order, 	The WrIts 

' J n t o , s Is d i soosed of accrrdingly 	It has to be 
7, 

the order itself does not specifically mntior' that 

( 

t.pst services rf  those persons should not be counted 

a 	brayed and there was no discussion regarding th 
)*/ 

Asn( t.Jc 	In a care  reported n GUVEPUMEHT or INDiA v, 

	

H 	•'•......._ 	..'':/' 
'.- 	 - 	.. 	 '• 	1j.'I 	 I,L'/ 	Je.. 	t 

• 	• . 
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Lourt has hold thut When theuJ)re(nc 
Lourt's decision is 

not a speaking orderneither fdCtS nor reasons are stated 

in the order it is not a binding precedent, In view of 

this decision that in the writ petition the applicants 
therein had prayed for 

C0ufltig past service, Their 

Lordship5 have felt that In view of the orders passed 
above, no further directjos •re necessary, 	that would 
not amount to.a speaking order ' reardjng thej•r prayer for 

COunting past services or other benefits arisjg out of 
that absorptj, It is also evident that the said 

'•'  
absorption plad before the Hon'b1eSre.me Court 

did not 
at all aeal with the Question of how to count the past 
service of those whose services were beig merged. The 

order of the Hofl'hle Supreme. Court will have to ue read 
against this background. Therefore 'th argument o tne 
learned counsel 

that this would amduntto res Judicata 
nd so the 

appliicants are barrea from clainiing the same 4 nnot be accepted, he also relied Upon another decision II 
rported in B.B 	LAL AND OTHERS. V. UNION OF INDIA, 

6. The brief facts of the case as noted in 
the decision ,. are that the plaintiff 'therein had been 
working in the 

 from i 2 1941 Which was a 
priva.e employment under H/s. Martin & Co. In 1955 the E 

plafntjffwas promoted as Station 
Hster and workea In 

capacit 
• 	 'J., 

till August 1970 when the SSLR was wound up 
Pie staf 

 were taken over as rresh recruits on tne 
L hsy 	

theirsw,itabjljty. Acordihgly 'whe' the SSLR 
, 	 . 

. waermihated on' i.9197Q 	Plaintiff aphe for . 	 . 

Ampyment under the Norther, Railways on :.141191 and ' 	At-0 	, 	. 
I Deputy Chief Personnel Officer on the margin of his 

.•' 	 . 	

. .•.•.. 	 t 

' 	
I 

r 



-- 	 . 	 -- 	 . 	

1'; 	
• 	

. 	 . 	 - 

:_ 	-_-_ ________.---- . :: i•:: • 	 • 	
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aopljcatjon ordered that 'he ma y be appointedn Ku 
Mela hke others' 	Accordingly he reported for work aind 
was 	appointed 	as 	SupervisOr, Booking Office from 
19.1.1971 to 1.2.1971. 	Whefl the Work at Kumbh Mela 

-- fmnlshed1he 
was not given any work after 1.2 1971, In 

the meantime in accordarce with the Policy decision of 

the Railways the Dlalntiff along with 'other retrenchd 

staff of the SSLRwas Screened by 	Screening Comjte y H 	i'n 	February 	
1971 which on 22,2,1971 declared th 	: 

Plaintiff as suitable fo, the pOstof Assistant 
Station 

Master. 	Under 	those 	circumstances his cla1m for 
Pensionary benefits was tot Upheld, it has to be 

stated1 
• 	that the facts of the :case •.ae..qujtdjfférent 

	The 

	

subsequent post to which th 	làjfljff therein was 
appointed 	was 	by 	way 

	

Of 	his ap.1ication afte 
• 	retrenchment of the D9VthIS sej 	under a private 

employer and after finding him uitub1e he was appointed, 
It is a ne 8PPoifltrnant 	This decision in no way applies 

to the facts of the Present case, 	A erusl of the 

• Pleadings would clriy shOw'that inácordance with: the 

directions given by the Supreme Court in the order dated 

13.10.193: the schemes were mered and the offjc,jl 

working under those schemes 	. fred' to the 
present posts 	

The absorption and the transfer would 
- 	

.clearly indicate that their previous service is coniflued 
'• 	. 	 •. 

there is.no 
 cessation of the past. ervjca, Ii a case 

- I, •• 	
. -1'. 

• 	
••/ 

 

r(Apo ted iin BALESHWAR DAS AND O1HES.V, STATE OF UP AND 
• 	 .•• 
..... 

( 	 . 1 

• 	
OTE S (11980)4 SCC 226, Their LddShjp5:Of the Apex Court 'H 

- - 
	j't 

' 	. have hel:d' that Rule 3(b) and.4 of the Rules of United. 1 	ñ 	•' 	. 

T!OPovincesi ZArvicp of E n q i n e. r 	 C1a 	11, 	Irr)qdtìQ 1 

: 	 • 	

_• 

• i . 	 .. . 	 • 	 '.•'.. 	 .• 	 .- 	 -. 
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aPPointec 

substantively to a temporary or permanent post he becomes 

member 	of: 	the 	Service.. 	The,tochstone 	then, 	is the 
substantive capacity of 	the 	appointment, 	Substantive 
capajty 	refers 	

to the capacity 'in which a person hOIdSI 

the post and not necessarily to the nature 	Or 	characte 
of the 	post 	

The appointment need not necessarily be to 

a permanent post 	It 	is sufficient even 	if 	it 	is 	to a 

0  

temporary post 	of 	long 	duration. 1 	A person 	is said to 
• 

hold a post in a Substantive capacity when 	he 	holds 	it 
for an 	

indefinite Period especially of 'long duratj, 

• 	 S 

person 	is said to hold a post 	in a 'substantive 	capacjty ..., 	. 	

•0 when 	he 	holds 	it for a definite or temporary period or 
• holds.jt 	on 	probation 	subjet.to:.'ofjrmatjon 	In 

another..case 	reported 	in 	;ILR: 	'39 	NAGENDRA V. 

STATE OF kARNATAKA, 	similar facts were Considered by 	His 

Lodship 	i e 	, 	regarding 	absorption 	of 	ofticers 	of' 
' 

U..ielopnient Lepdrtm:it of 	Gulbarga, 	B'idar 	and 	Raichur- 

Districts, 	Panchayat 	ExtensionOfficers 	and 	Talu L 
Deelopment Boards 	In 	corresponding 	posts 	of 	Revenu 

Department 	wherein, 	it 	washeld that from the scheme df, 
absqrptiøn ofvarous'offj'ers 	in Revenue 	Departmen I 	 . 	

. s 	not 	possible to 	infer that the respondents intend to 

•the benefits 	of 	previous 	servjce 	in 	respect • 	' 

'1 

. 	 . 	.. 

\ 	 loyces 	of 	Taluk 	Develooment 	Board 	and 	onfer 	the' 
 - 

AA 	iof 	previous service 	in so far as 	the orficials 0i I 
0 

	

' 	 . 	
0 	 • 

	

Devlopmoht Branch 	are 	concertied.'' ' 	'Further 	it 	wa 1*1 
*... .Ao1ierved 	that 	'it 	is 	fallacious 	to 	infer that Stat 

' J!"mtends to dlscrimi,iate 	and/orintends 	to 	treat 	the 1 , 	•. 	
. 	 0 	 ' 	' 	' 	• 	• 	• 	 . 
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- ç 	differently.' 	In this decision His Lordship has referred 
• 	to a decision reported in Havibins v., 	State of Mysore. 

1967(1) Mys L J 118, wherein His Lordship has observed 

that 'consequences emanating from such absorption is 

.continued by service without break'. Further it was 

observed in that decision that By such asslm lation 

there is a coalescenc and fusion of, the two services, as 

such union make the service In the absorbing unit a 

continuation of the service in the other'. His Lordshjp 

also referred to another decision in W P No.12629/1977 

Sharanappa Vs. 	State,. wherein His'Lcrdshjp in,that WrIt,'' 

Petition had held that 'Admitted:ly,'thefjrst petitionerj 

h3s been absorbed in the Revenue department in the' 
si 

interest of pubift service 	When that is so, whatever 
• , 	may e the cadre to which the Øëttlbner has been 

absorbed, 	he is undoubtedly entitled to couit 'hIs 

previous, seryices on his .asorptlàn' In the Revenue 

Department' and His Lordship also referred to Hasabins 

case and also there Is a reference,in 1985 ILR case and 

another decision In W,P, 	No.11907/77 taking the same 

view. 	In anothr case reported in' SMT; :USHARANI DUTTA,' 

AAYA/ATTENDANT AND OTHERS V. 	STATE fl4DUSTRIAL COURT, 

".. 	INDORE AND OTHERS, 185 SCC(La$) 651. 'The facts of the 

reported case are that Urban Family.  Clinic ('Clinic' 	foç ¶ 
was set up at Bhilal for implementation of family , 

wfare schemes of the Government of ,Irdia, in accordarc 

Y wilhr  appoved pattern set out in the letter of Ministr" 
cofJ/a1th d 1ated May 16, 1963. ihe Chief Medical Officef 

.01  Bhilai Steel Plant was to be the adminiGtrative 

officer for the Clinici The entire eYDenditure of the 

'' 	'\ 
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Clinic was met by the coverru:nent of India by giving )OUx 

grant though itws Stated asa fact that this amount was 

not brought into the bank account 'of Bhilai Steel Plant 

bu was deposited. in a Separate bank accoUnt in the State 

bank of India under the name and style of Bhi laj Steel 

Plant Urban Family Planning C')iriic Grant-in-aid Account. 

iiSubsequently  on the recommendation of Bureau of Puol Ic 
Enterprises, the clinic was treatédas'an ' integra'i part 

the administration of Shilal 'Steel Plant and the 

emplo'ees working in the Clinic were 	absorbed as 

employees of the Bhilai Steel .Plarit effective from 

February 4, 1956.' ,The applicants in this. decision were 

serving as Aaya/Attendants and 'moved the Labour Court 

raçing that they were wrongly treated as frêsn employees 
I 

trom the date of asorption ana their services shoula be 

treated frgm the date of the Commencement of their 

emplQyenients somewnere In 19b4 for the purpose or 
II 

gratuity, retirement, 	leave, etc. 	The Apex Lourt has 

upheld the decision of the Labour Court that the 

employees of the Clinic were the empioyees'of the Bhilai 

Steel Plant since inception and. the aD.s:orption was an 

acpeptance..of reality avoiding the pretence.. 

\ 	 In view of tnese decisior, it has to be held that 
• 	

..; ' 	' 
tópntent.ion of'the respondents that. 'the ' applicants 

i 	carift be 'pern tted to count their past service ii) the ) 	

) 	 1 	' 	 •' - 	
pri 'us scheme prior to the absorption cannot be upheld i 'j 

4e/are enitled for counting the past serice' prior to ' 	'  
-.---'the date of absorption and all other benef its that arise 

f4rom the abSorotion as oor law. , Though 'the records would 	' 

14. 

/ 
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show that subsequent to the iii iii 9 of this 0 A 	a 

representation was given for consideration of 	this 

request 	which 	the 	Government 'of Ihdia is 	till 

conside'ing but since this was done'after -  the O.A. was 

admitted we do not prr)pose. to deferthe decision in view 

of the legal position quoted above. 

10 	Hence the 0 A 	is accordi-jgly allowed directing 

/ the respondents to county the 'past service of the 

applicants from, the date of their in.ital appo i ntmentand 

give them all other benefits to which they are entitled 

as per, law because of the absorption.. ' Necessry orders 

shall be passed in this regard within a period of three 

L 	, 	months from the date of receitt 'of a c.y:of this oror, 

No order 	 cost s.  

M!e ~rh ber Mernber(J) 

I,  
1 	 bsv  

Bill 

- 

\.. 	\_ 	 ' 	 • 	 .., 

I 	I 

H H r 	

' 	 ' 	 -' 



CENWAL ADMINISl\TIVE TRIBUNAL : HYDERA13AD BENCH 
)\1 	Il(;UAU/\1i. 

1' 

O.A. 	Li0.50/2000. 	D1c 	of Order : 	f 	-3-2001. 

Betw een  

M. 	Satyanarayaria, 	s/oi M.SubL 	Rao, i( 
aged 44 years, 	Driver, 	Mal.aria 

( 	 ( 
OoerationaI. 	Field Ree;3rch 	5chine, 
Nati3rlal 	Anti Malaria 	Programme, 
Reiona1 	Health 	&Eami Ly 	ie I fare, \\ 	' 
Kendriya Sadan, 	Government of 
mdi a,Koti, 	Hyderabad-500 	195. NPPJJK11T 

A N D 

The Union of India, 	represented 
by the Secretary to Ministry of Health, 
Governmentof India, 	Nirman Bhavan, 
New Delhi 	- 	110 001. 

The Secretary 	to 	the 	N in i 	t:y 	c' i: 
Personnel, 	Public c: I 	vnc1 	& 
Pension, 	Departmeit of 	 ? 	uwi1 	& 
lri in1ny, 	Nouth 
Ntw Delhi -110 001 

The Director,G.9t1ral, 
of Health Services, Nirrnan Bhavan, 
New Delhi- 110 001. 

The Director, National Malaria 
Eradication Programme, 
22-Shamnath Marq, Delhi-hO 054. 

The Regional Director, 
Regional Health & t'amiiy welfare, 
ru. Floor, Block-B, 
Kendriya Sad, Sultan Bzaar, 
koti, Hyderbad.-500 195. .RESPONI)EN.TS * 

Counsel, for Appticant 	: Mr. S.K. Shrma 

Coun3deL for RepotvJønt 	Miss Shyaina,ACGSC 

Coram :. 

The tionourable Mr. Juffl:i.ce V. Rajagopala Redd,Vi.cG-Chairmari 

Ile 
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ORD 

M.V. NATARIWAN, MEMI3ER(\): 	
. 

1. 	Sri M. Satyanarayana, the applicant, 	was recruited as 

Driver in the scale of pay of R8.260-6-326-EB-8380/- by the 

Regional Director, Regional Health and Family Welfare, 

Hydsrahd and hg hid repored r. duty on 28.9.1979 against a 

vacancy for the said po3t avilhle in a Research Project of 

P.Flciparum Monitoring Scheme of i.o 11e Indian Council of 

Medical Research. The Ministty o f Health a(id Family WelfarE?, 

Government of India th rough ,  .thei.r letter No. T. 14011/4/93.MAL 

dated 29.9.1995 had conveyed. the approa1 of the President 

for mergin the Ma1arH Operttiorial Field Researth Scheme 

MOLRS) , w i t h The Nat: ioñai Niiu:ia f;radlcat Ion Programme and 

conveyed the sanction for the creation of 156 temporary 

posts under the Directot:c? of National Malaria tradication 

Programme fot the E iyhh Plan :eriod whith had . included 15 

posts of Driiers in the py ocie of Rs,950-1500/-. The said 

156 posts were to be fiLLed ip by tranifer of the existinq 

incumbents working u n d e r the Malaria Operational Field, 

Research Scheme, subject to the coriditiñ as specifiedin 

the said order. Pusuaut to these orders, the Re1ona1 

Director, in the Regional Health and Family Welfare,, issued, 

an order on .6.3.1996 postinq the applicant m et  tempotary 

capacity at the same duty stati:w subject to his. medical: 

examination certifi.cate of fitnesj as well as character and 

antecednLs vefifi. at- ionceLt f' c.atc 	from the 	appropriate 

authority, if not done already; The Order had secifedthat 

Sri Satyanarayan3 will be etitlei for other benefits 	as 

applicable to ot her employees of Government of India as per 



3 go 
benefits and carry forward of lAave Were under consideration. 

The relief sought by the apolicant in this O.A. Is as under: 

"To direct the resofldtil:s to give credit and count past 
service of 16 years from initial appointment i.e. 
29.9.1979 as Central. Government employee and allow all 
the consequential ben@fits like promotion, pension, and 
other service herfjt:s 

Thq applicant made a :eL- ie3 of repesentatjbne to the. 

• higher authorities for counting his past service, seeking 

pr9iotjon as Grade I Staff Car Driver and orders regarding 

pensionary benefits to which he is entitled. The O.A. has 

been filed as he has not received favourable orders from the 
Senior Regional Directr. 

The respondents have 	i1ed their reply.stateent in 

which it is submitted Lha the conditions reardtng counting 

of past service and other retirement benefits and carry 
• 

	

	forwarding of leave are still under consideration of th 

Covernn:etit; that the Regional Director, NA4P aarinot take a 
• 	

decision independently as it InvOlves a policy decision and 
• . 	that the 0.A. is not maintainable. 

we h3ve• heard the learned counsels on etther side at 

length A similar iseu pertaining to one of the 156 

employees had been heard by the Central Administrative 

Tribunal, Banga1ore Bench, in OA No.595/99. Through their 

orders dated. 28.10.2000 while allowing t h e' OA,. the Bench. 

directed the respondents - 

to count the past service of the applicants from the 
date of their initial appintmt and give t:hew all • 	
other benfjts to which they are entitled as per law 

• 	because of the absorption." 

After perusal of the documents filed before us and 

,X " 
,z 
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c r f r tCe 	at:. e oI hi 	Li:ansfer to th€ 

and aLl other benefit. that arise from the absorption as per 

Law. Accordingly, we direct the respondents to cOunt the past 

service of the applicant from rhe date of initial appointment 

and give him all other benefits to which he.is nti.i..'d as 

per law .  

6. 	The O.A. is cco - chng1y alJoed No costs. 

ht
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L  Q,  Y e uide gJIT'is diiected to say that the Principal Bench of the Ccnt.ial () 	 ' Mnunlstrthvo Inbunal (CAl)1  New Delhi In their judgement dated 5520W in the cue of • Central Ckwemmt Staff Cur Diivers' Association and Bilram Singh Vs. Union of bidin in OANo.2529 has directed as under:. 

to grant the applicants the pay scale of Rs 1400-2300/- for the Craflanian I l-Lcad Staff Car Dnycr, prcscntiy cxistmg in the Railways, from  thc  datc of filImg oft C)K 	Qgranj1 to allow consequential benelits." 
2 	Accordingly,  the matter has been exwnmed in consultation with the Ministnes of Law, Finance and Railways and it has been decided with effect from 8 t 	 I (which is the  date of filing of the O.ANo.2j 	

o mp1cznent, 
the nbove mentioned direction &ftAT as In the succeeding parugrapha, in modification of the existing orders (copies enclosed) on the subject:- 

(i) 
DQP&T O.M.No 2203&!/92. Estt (I)) dated 27.7.1995; and ) 

I. 

	

A new Grade for Staff Car Drivrq to be called 	 shall be uitroduced in 
I  U1esca1eofpayofp50080Ø, '.r1i Ill 

4. 	Prolllotion to the Special Grade shall be by non-selection (salority_u1ll. fi 33) frO4U ,-. Grade I with 3 years regul ar  servi e in Grade-I of Staff Car Drivers, The revised ratio in which --ihepots of staff cat  Nyers shall bepluced indirrerentds of StaffCarDijy shall be as follows;. 

- 	 ' 	 5.No. 	Grade - 	
- Po 	c-ale 	Pet cen - 	 - Ordinary Grade 	Rs.3050.4590 	30 

- Otaddll 	Rs.4000-6000 	30 
- I 	 3. 	GrndeI 	lts.4500-7000 	35 

4.  Special Grade 	5000-8000 	S 

5 	These orders shall take effect from 8 111996 Hence, th
e posts of Iaf( Car Drivers n.i on 811 1996 ithould be npportioned Rmong the four grades in termi of the ratio mentioned above and promotiona should be made- to difrcrcnt grades accordingly with effect from 8,11.19% to the extent of shoit fall in the relevant grade(s). Arrears of pay and aIlowa,e - should also be nilowed with effect from 8.11.1996 as directed by the CAT. 

6. 	If as on the date of issue of this Office Meniorandwji there is excess regular promotion already made in any grade as compared to the revised ratio mentioned above, such promotion shall be allowed to the excess incurnhenta on personal basis from the date of their initial promotion to that grade till they are covered within the rcviscd ratio prescribed above but the period of such proniotion on personal basis shall not count towards the eligibility service for further promotion, 
çcL 

/ 



all- 

1. 	All Miniat e&Dcparinienta are requcstcd to bring thi above decisions to the not$i an cenccmed for imedulic action including ncccas&uy amndnicnts in the Rcczuthnent Rules 
,'t'! 	 •i'' 	:;' 	 ., _:.' 	' • •_ ••• ••4 - 	•.4• S - W• •t 	

4 

(K.K.JLIA) 
Direetor(Eitabththnicn() 

CopyofMirLRFeMonncLPuW5rievixig aiIPnsjons (Department oiPersorc[& 
Tiainin&Ys OMN0.236/t 2-EaIi(D) dated 30] 1.1993 	 4 

OFFICB MEMORANDUM I' 

Suljeet: Prtn2otionStheme for Staff Car Drivers. 

"The undersigned is directed to say that the Principal Bench of CAT, New Delhi in 
ii 11,4* jt 	eatinthe tue.o(StaiT Car'Drivets'Association and Others Vs Union of India 

(OA Nv.2S1/91) s'rre pkud to pa vrders duetinM thu Government " to devise a 
promotional scheme for Stall Cur Drivers with the graded structure ( Jo... l5o 	iZoo.-'jG 
l30.2040) similar to one provided by the Ministry of R.aihsys" 

Aevotdingly, the matter luis been examined in consultatiunwith the Müiistry of Law, 
•Mizüstxy of Finanoc and the Ministry of Railways and the following orders are issued in this 
rcganL 

SCHEME 

••. 	. Thepots of Staff Car.rivers in the existing scale of Rs.950- 1500 will beplaced in 
the tolknvi, g  the.&te.t, 	zJi.c5!J.:i;;, 	 LR.I320-2O40 in the 

licIat.1O of 55 2.5 20 (for exaniple, it Uu.re are flue poils of Staff Car Unvers 53% o(5 
posts ic 3 will  be in the si...alc ofRa 950-1500 25% of 5 i.e. I will be in the scale vf 
Ks 1200 1800 and2(* o15 it 1w.. 	bernthescalcofRs l0-2040) 

/kI2,111 t., 	The nomthclaturo of the posts in the various scales wilbo as under:- 

Sciic__ — 	 . 	. Nomenflit 
I. 	Ri.950-1300 	 SLi(f Car Driver Ordinury Gnviu 
2. 	Rs1200-1800 	 Stoft'CurDriverGradeil 
3 	Ks 1300 2040 	 Stall Car Driver Grade 1 

• 	 t1.3 U any fresh vacancies are created as additions to the edsUng strength of Staff Car 
Drivers, they will be created only in the cnlc of Rs.950-1500. 

• 	 2. Where the Cadre is too small for the purpose of creation of higher grades, the 
• poasihility of c.omhriirt, s..; 	L•., 	 .• 	. a nodal basis may be 

considered by the concerned Ministries I Departments. 	lai such cases, movcment of 
personnel may not be required and the seniormost driver(s) in the combined seniority 
I eligibility list who are nssessed fit for pmmotion may he promoted in situ. 

' 23 	The tmninium eligibility criteria for appoint.mcnt to the poets in the above scale will  
be as wider: - 

1 1 . 	 , 	uq•,,f, 
li.gtbiIitv_Pcrici 

Ordinary Guide 	 . 	 . 	 l3nsic Grade 
(J.950..I500) 

I  GradeliofStaffCnrDnvcr 	 9yasofmtgularscrvico 
(Rs 1200-1800) 	 in the Ordinary (katie 

.' Grade I of Stall Lar Driver 	 6 ycars of regular service in 
(Ks 1320 2040) 	 Guide II of 'i"[f  Cur DnvetB 

141. 	 . 



/
/ 

	

	7 4 16  mndiod of8MQ9AD=LIIOAhe poj in Orade II and Grade I of SffC Dver will 

	

h by jrvmotion on I'k*-Seicctjon (eniorty..cwfl..Fi) both and will be fuziiier 	4 - // 	subject to pasiing of a Trado .Tct of appropriate  LhIIOM. 	 standad, contained in the Annexite I to /  

2.3 For U 10  purpte of txrnducling TzuJe 'est 	t'quiied at (best Iec13 U svhtmi, indicating I,he 'yllabu, has been enclosed n.i Anncxure I to this OtVt 
2.6 All the abo'e 	 will ho subject: to (he 'applies(joi of rdgz -vatjo,i o(dcs a:; applicabje to these grades. 	 i. 

2,7 As the power-a to frame Recnjitcnt Rules for Group C&D posts have ahead1 been de1egatJ to Minitri5 I Depu.s i  they may frame, the rules in accordthicc with the guWefl, by zdi*tig the eigbihiy citeiia 1tid dQwfl mthis OM. 
t. Lf.anyJ11tnu1t 	. 	 the Ministiy of Finance Q)igwtmmn n( Rx 	ture) OM No.1 (Y(I)-t.flh/HR dated 	o-U. tiv 	f1I4 

snsy be allowed to come over to this scheme'às these oidet wiUmo iotip be Ipplicieble I the ca.e of Stair Car Driver,. 
2.9 	le5eon1erscQmejntoforcewcf 1.8.93, 

WhIle making initial 9Pkintment to thc above newly created scalc3i each Ministr/ 
Dcpaxtment will acreen the list Of Staff Cf 1ers, who have randetd not s (bait 15 years of scr-vlce, dy 	corisjcJej foraippoinuncni to posts in Grade I direct to the ectcnt of svtilabtly of VV IcIeS In that grade subject to being fowtd lit by DPC on thc bosh of 

and panin of Trade Tesi In the same manjir Stall' Car Driver,, wh o  have rcndeied not less than 9yeers scm-vice (inctud'pe 1 hc who . u1d not be Grade I izuplte ofputtin,jj .LS,'e.g.r, of n1CG, for 'irait f teuncies), may be cons ideted for Ipe Ui'Ide U by following the s-mime eligibility onl other ctiicrja prectibe l'or • c'pQ nin-ic',nt to These posts. -. 

These ordcra would not 
m 	 n1y in the Mt -I I Dct,c whcr drivers aircady have ore than one scale of pay. 

Mini3(ty of nanco etc. are rcquc3tcd tb take fuither nction to implement the scheme urgcntiy, 

SdJ- 
(?.oPE). 

DMECTOR 

c 



I. 	Must be able  2. 	 IOlinI Nuie 	an4 fgur Must have good knOwltdge Of TrnIIic RWj 
Must be abk, to locale fau1i and carry out minor finning replir3. 

	

4 	
Must be able to change whce1 az*J correcijy milate 

tyrei I 	, 	,•• 

II 
lp  

()hwtical.w b: asod 00 the above; 

I. 

	

2 	Must have a thoroui knowjetJ e  of Traffic ReguI00 "Must have good knuw1 	of petr & Diej Enne woij lz4t]e t, fault, and iectify lflj luiuthig derct. 
,., Must be bIc to clear Carburetor, plug etc. 

	icests 

0 •  

. 5, 

	

(a) 	icai tcA bosed oil the above. 

I.. 

• (', .'.'' 

S I 

I 



____________ 
inO.}.&No.6/Lf92.Ijstt(D) datcd 21.7.95 
) 	 . 

S2FJ ICE MPJSIORANDUM 
5ulect: Promotion Scheme for Staff Car Drivers. 

The undersigned is dirceteti to invite  the attention of the Ministries / Dep nnLs to the provisions contained in this Depattment' O.M. of even number dated the 30"Novemb, 1993 introducing a Proniotion Scheme for, taft Car Drivers. 

2, 	'Aóoording to the pura 2.3 of the nfreaid CM, the minimum eligil,ility criteria for 
10 the po.t in thc bovc $c11c wu. indicated as undcr - 

WSW 
S 	

£1IbIJ1tY?et1cII1 

q5, 

cy Orde 
(R*95O I 5 

Grade fbi Staff Cr Driver 
(L1200-1800) 

Basic (kadt, 

9 years of regular service 
in the Ordituny GTa4. 

6 ycars of regular sericc 
in the Gtude41 of Staff 
Car Drivers. 

&' 	eprisentations have been recened from the rwinber of bepaztmczgz s*ekug whcLbcr lgr the pthpor cf nromotjon to Grade-I unçlcr the Scheme, it Is neeessar7 ior a staff Car Drivor to render a ntlnitmini o'6years setvjcc in (kudi4I &onc ot whether it wouj be suflicjeri that they posses 15 years of total servjcó in the Grade of Staff Crw Driven 
I. 

4 	The nisUer has been exammej Consideong the fitot, when initial spounients werc mride it flupihcr oIofficeri who might hitve I%lreRdy rendered ii yeani of total 'ervlce might not ha bcci ad,justcd u r3rudc I for want of vacancics, and also the fact that many offlccrs in ihg fhnge might have been omitted for want of 15 yenzi of qualifying service despite availability of vacancies, it has been decided that the eligibility criteria laid down In Pam 23 of the nforezild O.M. thoild be mcdi lied as 

MIME F1tW(LItyPJjtj 
OrduiaryGrade 	 I383icGrade 
(R.950-20-1 150-ITiI3.25-15(Y)) 

StaffCarDrivrUr,uJe.jl 	9yetzsufreguhitryju 
• (Ri.1200.10.1440j3;30 800) 	in the Ordinary (hide. 

Staff C..0 Diicr Orade I 	G yews of tegular SCPYtç in the C}iadt..-fI (Rs 1320-30-I$60 03-40 2A10) 	15 ycar in (Jrade and in Ordinaxy Gradc 
put together. 

5. 	Minisi.ry of nance, etc nie iequcicd lobiuig the above deusior to the notice of all ooc'rrd f(-T imjn.dii'it 	oi; 	.njiiuc 	'-- 	b fin 	kecpin.g in view the sbcvc rcquiremcni. 
Sd]- 

tflHAVANTTL1YA(1RA;JN) 
Dirccior (JCA) 

L 
, 	 (' 5"  

'0 // 

Grade I of Staff Car Driver 
(Rs, 1320-2040) 
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Succt. prumotionSchcmo for StaffCarDIiYCIS. 

	

the 	deied is thrcLd to sy that conseque up 	th uepi 	of the  

rccxrnimdatiOn3 of the Filth Central Pay Commission, the pay scales in respect of Staff Car.  

Dnvui governed by the schemc laid down in this Deaitment O. }'4 No 22o36flh/92-Bt(D) 

ddthc3ONOVe1flbc, 1993 readwithOM datednih July,  1995willbas16110W 

Oradc 	 Pay Scale 

	

1. 	Oidnnry Grnde of SthIT 	R.I.  

C,rDrivcr 

Gude-11 of Staff Car Drivers 	R40O0-100-6OOQ 

	

3 	Grade-I of Staff Car Drivers 	Ra 4500425-7000 

/ 

2 	The above pay scales will be ctTcclivc from 111996 iiubject to the samu tuins & 

conditionS as itonm tacd in this Department'S 0 NLNo 2203fI1/92-E5ttD) dated the 30/' 

I'lovember 1  l93 read with o4dated 27' July, 1995 
ii rl )J1?( ir, 

A1l Miiistne5I Departments are requested to bring the above dectiton to the notice oL 

all eanocrned for immediate action including necczsaly amendments in the Re ,z' ient Rules 

i'4• 	
.., 	• 	1••  Sal 

,' t 	
(Siut 13havn1 1bnraJW1  

Dircctoi 

4r 

.......... ...... 



Mi 	144k 	-I 
	am 

No.Ri-iFW,'ADN,'Sejvjceiat1ci'2004,' 
S 	

Governnient of India  
Regional Office for Health and Family Welfare 

S 	 Dhankheti: Shillong - 793 003 

OFFICE ORDER 	
Daied Sin/long fi1'eprenibei,2O04 

In pursuance to the letter No. T. 14020/21/2004-Mal dated 
19.08.2004 from Ministry of Health & Family Welfare, Nirman Bhawan, New 
Delhi and No. 3 -68/99-NMEP'(Adam)-pt.Jfl dated 01-09-2004 from Directorate 
NVBDCP , Delhi , the service, periods of the employees under MOFRS prior to 
then mci ger with NMEP ( Pt esently NVBDCP ) oij29O2J995 will be counted for 
pensionety and other benefits in. accordance with CCS (Pension) Rules 1972 and 
instructions issued there under from time to time. 

As regards , ACP to the employees will I?e entitled to get the 
benefits from the date of their absorption i.e. 29.09.1995 with NMEP ( Presently 
NVBDCP ) as clarified by the Hon'ble Supreme Court vide their judement 
referred to herein. The benefits shall be extended to all 156 post created vide 
Ministry's letter No. T. 1401 1/4/93-Ma! dated 29.09.1995. 

.DR.ALIT) 
Regional 1) ecloi (T-1&PW) 

S/iillong. 

No. R FTP W/A Th4fN/Sepvjce-matter/20041 
Copy to: 

Paled: 9 Septenther, 2004 

t 1 >_ - loncerhed staff of ROH&FW, Shillong and Guwahati 
(Erstwhile MOFRS staff now merged with NVBDCP ), 
Service Book of the concerned staff. 
Personal file of the concerned staff. 
Accounts Section ( Local) 

5 	Pay and Accounts Office Ministry of Health and Fanulv 
Welfare, NICD, 22- Shamnath Marg, Delhi - 110054 
Pay and Accounts Office, Mm. of Health & Family Welfare. 
15/1 Chowringhee Square, Kolkata - 700 069 
Director , N.V.B.D.C.p , Delhi for information and necessary 
action. 

(DR. M PAL.IT ) 
Regional Director (H&FW) 

s 
	 Shillong. 



[.) 	 I 

- 1 
Government of India 

National Vector Sothe DiseaseS Control Programme 
22-Sham Nath Marg 

Delhi-I 10054. 

Dated the: 01 . jj 2O 

The Regional Director 1/c, 
Regional Office for Health andFarnilY 
Welfare, 
SHILLONG/ BHUB,\NESWA KOLKATTA! 
PATN AHMEDABAD/ BANGALORE/ BHOPAL/ 
LUCKNOW/ HYWAD/ JAIPURI CHANDIGARH.  

Subject:- Representations of Ex-MOFRS Drivers - reg. 

Sir, 
This Dte. is in receipt of variouS representations from ExMOFRS DrivrS for 

grant of promotional scale of Rs.4000-6000 in this connection, it is informed that all 
be entitled for ACP fro 

Ex-MOFRS employees Ihcludihg Drivers will 	
m the date of 

their merger with NVBDCP, i.e w.e.f. 29/9/95. They will be eligible for First ACP 
after completion of 12 yea rgular service w.e.[29/9195 l-lo\vever, if they are 

s
tagnating in the pay scale Of Rs.3050-4590. they will be entitled for stagnation 

incremet as per rules. 

All concerned may please be informed accordingly,  

Yours faithfully, 

(DR.K.Das Gupta) 
Deputy Director 
for Director 
NV B DC P 

q'. 



To 

TheDirector, 
N V B D C P t  Govt. of India, 
22 - $hani NathMarg, 
Delhi - 1100599 
( Thnugh proper channel) 

Sub : Representation of EX - MOFSDrivex's. 

Sir, 
With reference to your letter No. 12-6/96 - NMEI'(Adnin.) 

dated 2,6920051 have tostate thatEX M0FRS Staff havebeen 
merged with the NNEP tmder Govt. of India Minisry Of Uealth 
& F.W NO. T. *011/4/93MAL dated 29.9.1995 and as such they 
areentitled to the prcnotion scheme for staff Car Drivers 
sanctioned by the Ministry of Personnel P ublic Grievances and 
PenLons 014 No.220/i/92/ESTE (D) dated 30.11.1993 as Grade II 
after 9 years of regular service and Grade I after 6 yearé of 
regular service in Grade 1.1. 

In view of the above the clarification containing in 
your letter that EX- MOFRS Drivers are eligible for flrStACP 
after completion of 12 years regular service w.e9f. 29.9,95 is 
contrary,  to the Govt. of India Order dated 29.9.95 and 30. 1 1.93, 

It is, therefore, requested that necessary orders for 
our promotion to Grade-IT and Grade-I may be issued as per Govt, 
of India Orders. 

A very early actjon is requested. 
Dated, Shi]Jong, 	 Youri faithfully 
The 16th Au&/ 05, 

DRIVER 
R H. & F. W. ( N VBDGP, 

SHILLONG. 



.1 /oof 
H 

to 
11 AUG. 

\. 

MOSTIM DTAT 
No.35034 1/1/97-Estt(D) 
Government of India 

istry of Personnel, Public Grievances find Pensions 
(Depaxtrnent of Personnel and Training) 

North Block, Wv Delhi 110001 
August 9, 1999/ 

F 	
\  

IX 
Qrfirff MEMOP,IND UM 

Vubject. TE ASSURED CAREER PR06E55IQN SCHEME FOP 
THE CENTPAL GOVERNMENT CIVILIAN EMPLOYEES. 

The Fifth Central Pa\ Commission in its Report has made certain recommendations 
relating to the Assured Career Progression (ACP) Scheme for the Central Government civilian 
employees in all Ministries/I)epartments The ACP Scheme needs to be viewed as a 'Safety Net' 
to deal with the problem of genuine stagnation and hardship faced by the employees due to lack 
of adequate promotional avenues. Accordingly, after careful consideration it has been decided 
by the Government to intrtdUce the ACP Scheme recommended by the Fifth Central Pay 
Commission with certain modifications as indicated hereunder:- 

GROUP 'A' CENTRAL SERVICES 
2.1 	In respect of Group 'A. Central services (Technical/Non-Technical), no fmancit- 
upgadation under, the Sch6.  is being proposed for the reason that promotion in their case must 
be earned. Hence, it has been decided that there shall be no benefits under the ACP Scheme for 
Group 'A' Central services (Technical/Non-Technical). Cadre. Controlling Authorities in their 
case would., however, continue td improve the promotion prospects in organisations/cadres on 
functionaigrounds by way of organisational study, cadre review, etc. as per prescribed norms. 

GROUP'B', 'C' AND 'U" S'ERYICES/POSTS AND ISOLATEJ) 
?OSTS IN GROUPW. 'B'. 'C' AND 'D' CATEGORIES 

3.1 	While in respect of thest categories also promotion shall continue to be duly earned, it is 
proposed to adopt the ACE' Scheme in a modified form to mitigate hardship in cases of acute 
stagnatnn either in a cadre or.. ib an isolated post. Keeping in view all relevant factors, it has, 
therefore, been decided to grau two fic I Knnq& on [as recommended by the Fifth 
Central Pay Commission and alo in accordance with the Agreed Settlement dated September 11, 
1997 (io relation to Group 'C' and 'D' employees) entered into with the Staff Side of the 
National Council (1CM)] under  the ACP Scheme to Group 'B', 'C' and 'D' employees on 
completion of 12 years and 24yEr (subject to conditiOn no4 in Aanexure-l) of regular service 
respectively. Isolated posts iii Group 'A', 'B', 'C' and 'D' categories which have no 
promotional avenues shall also qUalify for similar benefits on the pattern indicated above. 
Certain categories of employees such as casual employees (including those with temporary 
status), adhoc and contract employees sball not qualify forbeneflt.s under the aforesaid Scheme. 
Gram uf financial upgradaiions under the ACE' Scheme shall, however, be subject to the 
condtic4ts mentioned in 

-I-.- 
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3.2 	
'Regular Service for the purpose of the AC? Scheme shall be interpieted to mean the 

regular promotion in tenns of relevant Rec uitmetit1S' Rules 
eligibititY service counted for 	

. 

4. introduction of the AC? Scheme ;hould, however, in no case itifect the normal (regular) 
promotional avenues available on the basis of vacancies. Attempt; needed to im 

toVC promotiOfl 

prospeCtS in.organisationSkthes ot munction1 grounds by way of organisat0 tudy, cadre 
reviewS etc as per prescribed DOtTIS shoitd not be given up on the ground (hat the ACP Scheme 

has been introduced. 

5. 	
Vacancy based regular ptothotiOflS as distinct from financial upgradatic9l under the ACP 

Scheme, shall continue to be granted after due screening by a regular Departmental Promotion 
Committee asper relevant rules1guideliD 

6 	N11( çQI1ilIJ1 

	

Committee shall be constituted 	e for th purposC of processing 
6i 	A departmental Screening  
the cases for grant of benefits wider the AC? Scheme. 

6.2 	The 	1S 	
of the Screening Committee shall be the same as. that of the DPC 

prescibed under the relevant RecrJitment/SeTVt Rules for regular promotiOfl to the higher 

grade to which financial upgT3dati011 
is to be granted. However, in cases where DPC as per 

the pFescribed rules is 
headed by' the haimlafl/Membet of the UPSC, the Screening Conhlflittee 

under the ACP Scheme shall, insttad, be headed by the Secretary OT an officer of equivalent rank 

of the concerned MinistryfDePatt111e En respect of isolated posis, the compo5itiofl of the 

Screening Committee (with 
modification as noted above, if required) shall he the sane as that of 

the n 
DPC for promoti)t(' analogcus grade in that Mnistry/Depart't. 

6.3 	In order to prevent operation of the AC? Scb.cmC f
rom  resulting into undue strain on the 

acininistrathe macliprY, the Screening Commtittee aball 
follow a timesctie4M ar.d meet twiCC 

in a fInancial year - preferably in the rLck of Jas'y and July for adyg1itc processing of 

the 
 cases. ccordinglY, cases rraturing during the first-half (AprilSCPtCmbet) of a particular 

fi3arcial year for gan( of benefits under the AC1 Scheme shall be taken up for conSider8ti00 by 

the Screening (Thnutittee meeting in the first 
Week of January of the previOuS financial year. 

Similarly, the Screening Committee meeting in the first week of July of any finanCial year shall 
process the cases [hat would be maturing durig the second-half (October1f1ar) of the same 
financial year. For example. the Screening Committee meeting in the first week of January, 

1999 woild process  the cases Lat wciild attain maturity during the period April 1, 1999 to 

September 30, 19) and the Screening Committee meeting in the first week of July, 1999 would 
process the cases that would mature during the period October 1, 1999 to March 31, 2000. 

6.4 	To makethe Scheme oeratiOL18.l, 
the Cadre Controlling Authorities lall conStitUte the 

first Screening Committee of the current flaflciaI year ; withifl a month othe date of issue 

of these instrUCti9flS to consider the cases that have already matured or would be maturing upto 

March 31, 20(X) or grant of benefits under the AC? Scheme. The next Screening COmmittec 
 

salt be 	as per the time.scbedule suggested above. 
.3/- 
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MinistrieslDepartmenls are advised to explore the possibility of effectiig savings so as 
to minimise the additional financial commitment that introduclion of the ACP Scheme may 
entail. 

The ACP Scheme shall become operational from the date of issue of this Office 
Memorandum. 

Ir so far as persons serving hi the Indian Audit and Accounts Departments are 
concerned, these otders issue after consultation with the Comptroller and Auditor General of 
India. 

The Fifth Central.Pay Commission in paragraph 52.15 of its Report has ilso separately 
recommended a "Dynamic Assured Career Progression Mechanism" for differçnt streams of 
doctors. It has been decided that the said recommendation may be considered separately by the 
admitist atie Ministry concerned lit citnsultation with the Department of Personnel and 
Training and the Department of Expenditure. 	

¼ 

ii. 	Any interpretaUon!crification of doubt as to the scope aid meaning of the provisions of 
the ACP Scheme shall be given by the Department of Personnel and Training (Establishment-D). 

12. 	All Ministries/Departmen1; may give wide circulation to these inst.ructions for guidance 
of all concerned and also take immediate steps to implement the Scheme keeping in view the 
ground situation.obtainirig in serviceslcadres/ posts within their administrative jurisdiction; 

Hindi version would follow. 	 A 
(K.KtHA)  

jirector(EstabIishment) 

13 

All MimstnesiDepartments of the Government of India 
Pies ident' s Seuetana(i'Vice 1tstdent's Secretariat/Prime M mister' $ Offi(e/ 
Supreme Court/Rajya Sahha Secretariat/Lok Sabha SecretariatJCabiriet Scretariat/ 
UPSC/CVC/C&AG 'Central Administrative Tribunah(Principal Bench), New Delhi 
All attached/subordithite offices of the Ministry of Personnel, Public 
Grievances and Pensions 
Secretary, National Commission for Minorities 
Secretary, National Commission for Scheduled CastesfScheuled Tribes 
Secretary. Staff Side, National 'Council (JCM), 13-C, Ferozehah Road, New Delhi 
All Staff Side Members of the National Council (JCM) 
Establishment (D) Section - 1000 cop.j 

1 
2 

 

 
c 
6. 
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The ACP Scheme envisaget; merely placement in the higher pay.cale/gr8flt of financial 
benefits (through financial upgradation) only to the Government servant concerned_On person-a.l 
basis and shall, therefore, neither amount to functional/regular proillotioii nor would require 
creation of new posts for the put se; 

The highest pay-scale upto which the financial upgradation under the Stheme shall be 
availablc will be Rs.14,30)-1830C. Beyond this level, there shall be no financial upgradatiofl 
and higher posts shall be filled strictly on vacancy based promotions, 

The financial benefits undur th ACP 
completion of the eligibility period prescribed 
issue of these instructions whichever is later; 

Scheme shall be granted fror,n the date of 
under the AC? Scheme or from the date of 

The first financial upgradation under the ACP Scheme sl?alI be alloweci after 12 years 
of regular service and the second upgradation after 12 years of regular service from the date of 
the first financial upgradatiotl subject to fulfillment of prescribed conditions. In other words, if 
the first upgradation gets postponed on accouflt of the employee not [ound fit or due to 
departmental proceedings, etc this would have consequential effect on the second upgradat.ion 
which would also get deferred accordingly; 

5.1 	Two financial upgrsdations under the ACP Scheme in the entire Government service 
career of an employee shall b co -tinted against regular promotionS (including in-Situ promotiOn 
and fast-track promotion availed tirough limited departmental competitive examination) availed 
from the grade in which an employee wEs appointed as a direct recruit. This shall mean that two 
financial upgradations under the AC? Scheme. shall be available only if no regular promotions 

have been availed by an employee. If an during the prescribed periods (12 and 24 years)  
employee has already got one regular promotiol he shall qualify for, the second financial 
upgradation only on completion of 24 years of regular service under the ACP Scheme. In case 
two prior promotions on regular basis have already been received by an employee, no benefit 
under the AC? Schem" shall accrue to him; 

5.2 	Residency periods (regiila service) foi grant of benefits under the ACP Scheme shall be 
counted from the grade in which an employee was appointed as a direct recruit; 

Fulfillment of normal oromotion norms (bench-mark, depaflmenta1t4' 
/ seniority-cum-fitiiesS in the case of Group '' employees, etc.) ir grant of financial 

upgradations, performance of such duties as are entrusted to the employees together with 
retention of old designaUin, financial upgi*dationa as personal to the incumbent for the stated 
purposes and restriction of the AC? Scheme for financial and certain other benefits (House 
Building Advance, allotment of Government accommodBtion, advances, ete) only without 
conferring any privileges related to higher stat -us (eg. invitation to ceremonial functions, 

deputation to higher posts, etc) shall be ensured for, grant of benefits under the ACP Scheme; 
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Government of India 
National Anti Malaria Programme 

22-S1iam Math Marg 
De1hj 1 1O 

Thellegional Direcor, 
(egiona1 Of fibe fo,r ITeaith and 
Faiiily Welfare, 
ADABAD/ BAJ 3HW3AIES 1 !AR 
CJIA flDIGAP..H BHO/ JaLeuTm 
RVfA 	JAIPUR] 

Dated the: . 	p J )fP 1!&99 

ILI I L '_c.0  It. 	Circulation of erna1Seori ' j.ot' E41OFRS staff, ncTh integrec1 with 

Si 1' 

Kindly find enclosed hetewithTnthn] SeniorIty list of 
1b:.flOFI staff, now ifltegiated i'ith NAflP. The senority lit; 'my be 
circulated among the staff of erstwlüle JiOFI3and ouiilifica1;jons of 
candidates, where, it i not having mention, iy be iBen -tioned alongwitli 
the proof of certificate and the same may be sent back to this Dte, 
fo,i{taicing further action in the matter, All listed Wmployee rnist sign \ I 	having read and correct, or their obsoiation, if any, 

1 

i 1IRTM, MAY BE TR—FIATED A3 IJRGEIIr 

/ 	
Yours faithfully, 

14 
(A . 111JUPDAR) 
Asstt,iJArja Engineer 

for Diiecto 
].cis As above, 	 NMIP, 

- 	- 	
- 

/• 
r 	 - 

2/ 
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INTERIThL SENIORITY LIST OF EARSTWHILE IIOFRS DRIVERS IJTEGRATED 
• ITII NMIP. 

S.No. Name Region Date of Date of Quail 
• Birth entry in fica- 

Govt.Ser. tion 

 Sh.B..K.Behra Bhubäneswar 23.1.55 18.5.79 5th 
 SILSh.M.Satya Hyderabad 1.1.55 29.8.79 7th 

naraya 
 Sh.R.Srinivas Ba.nqalore 1.6.69 15.10.85 

4 Sh.Surjit Siflgh Jaipur 5.7.63 1.5.86 lOt 
/. Shilibrig 10.9.60 15.5.86 8th 

6. Shahu Bhubaneswar 5.0.61 19.8.86 
Sh.P.Priti./ Shillong 12.3.48 16.2.87 

8. Sh.R.K.Magre Bhopal 	• 10.1.61 214.87 3r 
ShLj Shillong 31.12.67 4 	8 	87 

ø( 10. Sh.Arun IK.Updhaya Patna 25.362 15.9.87 
ii. Sh.Mangal Singh Delhi 22.1.54 3.7.90 
12. Sh.Ram Nath Paswan Calcutta 13.2.63 29.9.95 9Li 

, 
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071 .  
No.A.32021/2/96-RD Cell 

DIRECTORATE: GENERAL OF HEALTH SERVICES 
(RD CELL) 

MOST IMMEbIATE 
BY SPEED POST.' .. 

44 •  /. 

To 

Sub: 

NIRMAN BHAVAN, NEW DELHI, 
DATED THE:15.9.1999 

The Regional Director, 	. 
Regional Office for H€alth & FW., 

Introduction ,f proinoi:ional Scheme for Drivers in Regional 
Office for Health and FW (Family Welfare side) reg..: 

Sir/Madam, 
In 	Continuation 	of 	this 	Directorate 	letter No.A.32021/2/96'-RD Cell, dated the 10th February, 1999 on the 

subject mentioned above and to convey the permiss10 of DDG(•LME) 
to you to promote the foliwing Drivers, from ordinary Grade to Grade I 
(s.4C00-lOO-600p) and Grade I (Rs4500-12.5-73O0). rePect±vely in 

- the manner as reflected belo: 

Name Date cf On completion 
appoirtment of 	9 yrs. of 
iri ordinary regularser- 
Grade. vicejn ordi- 

nary Grade, 
the date of 
placement in 
Grade II 

l.Sh. L.N.Sharma 30.1.67 1.8.93 / 
2.Sh. ' S.K.Dev 5.7.69  
3Sh. K.C.Ramesh 	(ST) '4.5.74 1.8.93 
4.Sh. Bishnu Ram (SC) 10.10.77 1.8.94 
5.Sh. Onkar Singh 22.4.80 1.8.94 
6.Sh.J.D.Chavda 12.9.85 12.9.94 

on Completion of 
combined service of 
15 yrs. in ordinary 
Grade and Grad& I 
the date of 
placement in Grade i 

1.8.94 (Imphal) 
8..94..jShi1liong) 

1 .. 8 . 94 (5i6) 
(Calcutta) 
(Shimla) 
(Ahmeclabacj) 

The't€rrns and the cOnditions, the eligibility 
and the other criteria fcr appointment would be gover'ned as 
prescribed in this Dircto.•ate letter No.A.32021/2/96-RDC, dated 
10.2.99. 

or 

c.. . 

:. 	
Ind ia  

IZV 
\ 

Yours faithfull 

(LALA RAM) 
DEPUTY DIRECTOR ADMN.(RD) 

--: 	 • 



SPEED POsi' 	() 

(;)v U, of Jiid:Lt, 
14 1 	tJ.unu.I. 	A11t:1. 11!ll11'ij 
22- UIiin 
DeiILi-i 1UOi 1 k. 

ILl Y,rulflfl U, 

Delhi, dated the  
I 	J 

Prowotjo Scheme for Drivers in the Dte. Of NiUiP, 
Delhi for re-designatioti of. the post of liDriversu as 
"Staff Cur Drivers" has been opproved by the D. G. II. 8., PI1(CDL) 
Section accorüing to DOPT norms vide the D.C. II. S. letter 
No. A11o15/l/9IJpfl(cDL) dated 31.3.99. 

According to tho Scherne6 posts of Drivers Grade-Il 
with a scale of Pay of Rs. 1200-1800(pre-revlsed) will, be 
filled, in from the candidates having 9 years of Service in the 
initial grtIe and 5 posts of Grade-I with a Scale of Pay 
I1s.1320-200 (pre-revised) will be filled, in from the candidat 
having 15 years of service in the initial grade. To qualify 
for promotion to these posts, they are requirecL, to appear for 
a trade test covering tile prescribed syllabus aLtuehod. herewit 

Therefore, the following candidates are required to 
appear in the trade test to be held in the Dte, of NLltional 
Ant;i Malaria Pi'ogruuuue, 22-Shorn 11atIi Marg, Delhi-1100 11. on 
29th April, 1999 at 10.00 A.I1. 

Sun I L. N. Sliaikh, Driv or, flO1i&1, /JuedubL,d. 
Sun Gw]ga Raiii, Dr,  iv er, ROLi&JIW, Luckriow, 
Shri 1lanwar Sirigli, Driver, N'1MP, Delhi.. +. Shri Girdhari Lal, Driver, fl0J& , 'Jaipur. 

5. Shri R. S. yadov, Driver, 1tO1114, ilbopal. 
6., 	 1kW 1iri ii.v. Dwiode, Driver, I0d, PUfle. 

—7. 8 1 Irl MadanLol, Driver, N.A.fl.p., Delhi. 
B, 6hri S.B. Deb, Driver, R0IkjI, Shillong. 

Shri P. Jana, Driver, ROii&Y\'I, Calcutta. 
Shri Rejerider Singh, Driver, NAMP, Delhi, 

11, 5hri Urna flahedur, Driver, NAMP, Delhi. 
They will be entitled for T.A./D.A. as per Rules for the purpose. 

Ends: Trade tept 	 ,.'
01 

syllabus. 0,, 	fluc'P 	''or Director, 
ly 

of 	, . 

Copy to the Regional Director, Regional Office for ilea 
and Fnily Welfare, 	 L 
3"O 	T7 	 with the request to allow Shri 	. 	, 	 , 'Driver to appear for the trade test 

being held on 29-1999 at 10.00 A.M. in the Dte. of NAIIP, 22-6ham ilath ilarg, Dcliii- 1 10051. 
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No 	!::!99-NMEP (Ixdmo.) 
thjvw. 1 !npI1L of :iin1ii 

NL.Loua1. 1\.iftl Malaria Progranune 
22 	ShElut HE't1 Mary, Delhi. - 54. 

DaLed Llie, 	/ 	17 
QQE2IE. 

Iii purmiaiice of DC!1J leLLer NO.A.11015/1/94-Pjj(CDL) 
diLod 31 31999 aikl on iecoInwj1daL1on of Lhe DepaiLnieiiLal. Prouio- 
t;ional Cot iniLt:ee, Llie J)irecto.r, NIMP irg p1eared to proinoLe Lhe 
JOLlOWjiicj SLEE Cur DJ:iVeii4 Lu the poLe of Staff Car Driver 
Crude-i and Grade-TI w.e.f. the daLes and iii the pay aale an 
iit.tiU.ojied aya1ir.;L 3W1i. 11i€i .0 Nly; will be fixed under YR- 22 	1) 

(1) by Lhte Ihq.ru . D1hii. nt:•d the lteyionaL Directorij concerned 
ihiere they are wui:ki.nj 

- )Q.1t)A 0QJ25jj)QQ 

£.inQ.L thii_ 	LQ__IIIIa 1 	Sh . L .H. SIiaiJdi 	:1.0 .1993 i\lnuedabad 
2 . 	Shi. Gaiiga Rant 	 .1 . 11 .1993 	Lucknow 
3 . 	Sb. Manwar SittyR 	1 . B . 1993 	Jlqrs . Delhi 

Sb. Girdhaui hal 	1.10.1993 	daipdr 
5 .Sh..R.S. Yndav 	 .1 I) .1. 1990 	IJhiopal 

JJ.AQJJ 	- 	ay_JJ ca Jj;_j.s .4Q0lLkQQqqç). 

1. 	Sli. GirWiari hal 	1 . B . .1993 	Jaipur 	Proind(:ed to 
Cr. :i on  R . S. Yudmi 	 1. B . 1993lihopal. 	Promoted :o 

	

r 	1 	rtI 	1 (1 	1 	011 
3. 	Sb.. 
4.Sh. 

Sb.. 
;. 	s;.. 
1 	c21 

Other Li;m ati(1 Cont1].L*tji;j of their eervi.ce will be gov-
erned by relevant rui.en and ui.icrn lenued by Govt. of India from 

I 	 COULd ......2/i. 

i'. .... 

lU. 1.993 	Puns 
1.10.1993 	. Dcliii. 
20.12 .1990 	Shii lioiiq 

• 9 .1.1999 	Calcutta 
LSCJ II,.WL JL1IJII 	 20 . 3 . .1999 	ligrE; . Delhi 	Vice Shri, 

CirdhElrJ. hal B . 	Si;. Uma IJaJJa(iu.i: 	 211 3 .1999 	-do-- 	Vice Sun. 
II . S. Yadav 

1'hy are 	il1.ld t. 	iL L! .. arrE;irn of Pay ad  ar per ruien. 

N . V . J3minode 
tvtcaii. 1a.I. 
S.13.I)ev 
p 	E.i 
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Proms 	
i. 

Sh. M.L.Dii$ Gupta 
Driver, H.O.W.R. S. 
OLfLce of the Regional Director 1  
Regional Offioe for Renith & F.W. 

To 

Dhankh.ti, Shillong. 

The Director, NMEP. 
22,áth Maq. 

110054. 

Sub, 	(ThROUGR PROPER CuANNPL) 

Subs 	Promotjc,nai Sc*%Orne for 8a ca.r drIvers from 1.8.93, 
as per thó judqennt of PrinóLpai I3onh °cAt 
NOV Delhi £equet for the iIrperrentatfon -reg. 

I beg to bring to your kind notice the following fact for your. kind Consideration and fqvourable action please, 

I was appointed as a Driver on 15th May, 1986 In 
tralarla 0peratioal Field Research Scheire (erstwhile,  
toring Scherre). Since then, I have been rendering iry services 
devotedly and sincerely to the satIsfaction of ll and have conpi 
leted as of now.about 10 years eight troflths of coiriritted serv1c 
in our esteeired organisatlon. 

Sir, while x profusely thank the govennirent and the 
departirent for haVing regular ised try services through rrarger 
into NMEP vide Govt. of India 

Mi2011
try of Health and FW.fly. 

Welfare New Delhi. letter NO. 	 .1//93MAL, datod 29,9.195 
I a constrained to sny. thát I was not g$ven a siggle protion• 
so far. 

I ay,bekindlyperiIted to bring to your nottce 
the orders Of CAT. Govt. of Ifld*a, :Deparent of Personnel & Training OM NO.2203W 	dated 30th NOV 1993 
(copy ehclosed) 'fl the....bove weñtlbned subject which clearly 
spells out the eligibility for try protrotton. I air also to state 
that try nan'e Stands zs* 	.eIgi In the seniority list of 
coirbjnatfôn of Drivers of all the teair of Malarf Operational 
Eleld Research Schówe. 

In view of the above, I hurthiy request your goodseif to 
=do'-''Iider try cane .favourabley Ond issue orders for pronotionas 

 taff river for which act of your kIndesg I retrain ever grateful. 

Thanking you, 

Yours faithfully, 

\ Shillong: 	 (M.L. DA GUPTA) 



Prom 	 /''t'L 	A 2 -----------.--- 
Dr t ye r, AfOF'IZS 

• 	RJI4PW 	 . 
i)hcznlcheti 	 r,atecz'•3rd Jul 1 98 
Shiliomg-3  

The. Dtt'etOr 

.2.hani: th arg 
ltti-.71OO5d 

(Throuqh pro per C;zanizei) 

6ub: 	Promot.rna àche for •Ataff cr drtver from 1-8.93 
as per th Judpezét of Pripct pal Bcnch Of CA7jew Th?1M 
request for th tmp1 	ntction .flog. 

I bg to brtitg: to you' !Ind notic the foiiowng.facts 
for your kind coniideratton t?ind  favourable acttn ple?Ae, 

I wa appoft&te(t as a Driver on l5th,May 7986 in Malaria 
Operational Pield Re;qearch Sohente(ergtwhUe) PJ,flOnttortng 
Shmince th'n,I have been ?endcrthg my seruices dVotedly 
and sincerely to the satisfaction of all and have Completed 
as of flo about 13ea4- of onzrited service in our esteemed 
rganiation, 

sir, whil,f profusely  tFza 	the government and. the 
dertmcnt for having regulart'ed mu servce throuqh mer(JPr 
into ?IMFP vid Govt.of Zndia,rltnu!try ol /Iqr'ltJz and family 
w1fare New D1hi letter to,T,14Q7l/4f4L,Dated 29th Spt0 

• • 995,I a eoflatrathd to ny th.t I Oat not in a single 
pror,otioiso fr 0  

flr,I mczyhe kindly pErTnitted to bring to your izotice 
the orders of CAT,Govt.of India,J)cpartment pf Pertonne1 & 
'ra tnl.,ijj Of iio.22.2.3G/1/92—Jistt.(D) 1  datcd 10t Jim 1993(copy 
enciosed)o;z the above mentioned ssbject which ci'zrly spells 
out the eligibility for my promotion* ian also to st.atethat 
my na4e stands atxth in the .entorty flst of conbtnation o Driver of all the team of talaria Oper'atiônal Rearch 
8chc,ne 

In view of the above, I humbly request your goodseif 
to consider my caAe favourably and issue orders for promotion 
as Grade4I Sta Z 	ff driver for which act of your kindness,! 
remain ever grateful0 

Thanking iiou. 

Tow's J'aithfyl2y, 

• 	. 	 tfr(- 

(shri.Ma0 mzsgupta) 
Dr i ye r á!O)'R Rff&iW 



UI 
Dated : 
a aa - 	 ace 

From : oh. he L. Das Oupta, 
Driver, ) 

ftFW,  iiong.3, 

To : 	The Director, FllEF, 
22c haatai Marg, 
IeI4. 1 1OO 

( TmOUGU IcI CFER CEANNjL) 
Eub .s 	Promotjc,nl scheme for I rivers and staff car 

iver3, 

I beg to bring to you 1r kind notiäe the foflowirig 
facts for your kind consideration and fevouraie aCtion 
pleases  

I was appointed s a. Driver on 1:th, May 1986 in 
Ialaria Operntion Field 1 eSearch scheme (erstwhile) T.F. monitoring scheme, inoe then, I have bean rendeilng my services devotedly end sinóer4y to the satisfaction of all and have completed as or noNE 13 years of dordbitt6d service In our esteemed organist tion. 

ir while 1 prof Uae27 tha 	v the gornct and the department for faving rcglarIaed my services th]xugh merger into 1iN1LI vide iovt of India, Ministry of Health and FarnIJy W elfre, N ow bo2hi letter No. T • 140 I1/j93.. )4AL, dt._29thept,95 L am constialned to say that 1 was not g1n a single promotion so far. 

I am also to state that my name stands seventh in the seniority. 4.stor combination of Driver of all the team 
of N alaria C peratia. 1 eseax'ch cheme 

In view of the above I humbly regu eat your good self 
to consider my case favourably and Issue ou3ers for promotion 
as Grade U Staff Driver tO r which act of your kindness, I remain ever 83ateml, 

Thanking you 
Dated, 3hiUozig 
the 	L'J12., '99 

\cQ 

Yours faithfully, 

(?4.L. DO GTJFTA) 
D river MCFS BI3FW 1  

dHILLO4. 

cc acne.. 



 

C7 
 

To 
The )Lrc tar, 
iYA API, 
22,ihannath Iarg, 

eJ1z ii 10054. 

A y11I&t4'' 4k 
 

(Through proper channel) 

iibS. 

I bag to bring to your  ldnd notice that I have sent 
three rcntndore before,for nuj proiotional uckusa to your office, 
but U21 date no reronae from your pzrt. ty service to according 
to your snLorty list is going to be above 15 years,but till 
date I we not getting any benefit,øh$ch me, given to our junior 
drivers, These benefits are also given to I P(a0PZJI)drtuers, 
but why I an dsprLed of it,Zt is out of my knoteldgeJ cannot 
understand it nil now. 

Lo,tt is iy request to you to ldndly see into the mztter 
and do the needfui.I will be vary grateful to you, 

T?jg you. 

r.t.L.DaSgUpta 
A1'i pp5(RjrQijW)N4 MP(?i.44') 
Raptona.7 r.j'fce for health and 
family welfare, 
1)hon*hetj 
$7i*flOn7930i3. 

fours faithfully, 

('hnt .M.L .Dasgupta) 
Driver 
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From: 
Shri M.L. Das Gupta, 
Driver, ExMOFRS, 
(Now integrated with .NVBDCP) 
Regional Office for Health & Family Welfare, 
Dhankhetl, Shillong - 793003. 

To, 
The Director, 
NVBDCP, 
22Sham Nath Marg, 
Delhi - 110054 
(Through proper channel) - 	* 

Sub: Promotion to the post of Staff— Car Driver, Grade-I after rendering of service for more than 
15 years. 

Ref: MyletterdatedO3.07.1998, 16.04.1999ánd10.05.2000. 

Respected Sir, 

I have the honour to invite a reference to my above mentioned letter (Copy enclosed) 

addressed to you regarding my proitiotion to the post of Staff - Car Driver, Grade-I, after rendering 
satisfactory service of more than 15 years (presently more than 18 years). 

That Sir. I have joined Ex-MOFRS as Driver on 15.05.1986 and have served the 

department satisfactorily, but as ill luck would have it I have not got a single promotion as yet even 

though I have served the department for a period of more than 18 years as Driver in the ordinary 
grade. 

That Sir, as you are aware of the fact that all Ex-MOERS Staff have been integrated 

with the NAMP. Accordingly, the seniority of Drivers have been fixed vide Directorate of NAMP's 
letter No. 1-2/95-NAIVIP(ADMN), dated 15.09.1999 at Si. No. 5 of the Statement of Seniority of the 
Ex-MOFRS Staff - Car Drivers integrated with NAMP (vide copy of the statement enclosed). But till 

now, my case has not been considered for promotion. The Directorate, vide their letter No. 1-5/99-

NEMP.(Admn), dated 31.05.1999, promoted only 11 Nos. of Staff-Car Drivers to the Grade-I 
(5-Nos.) and Grade-il (6 Nos.) on All India basis. Thereafter, no further promotion has been made. 

Contd page.. 2 
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4. 	That Sir, as per the Aasured Career Promotion Scheme, sanctioned by the Government 
of India, Ministry of Personnel Public Grievances, etc, Department of Personnel, vtde their letter 
No. 22036/1/92-Estt(p) dated 30.11.93 and 27.07.95, the Staff-Car Driver in the ordinaiy basic grade 
are entit1eto two promotion in the radeil and Grade-I after 9 years of serke. in the ordinary grade 

and 6, years of seMce in the Grade-il respectively. But I have not received a single promotion till 
date, although it has been stated that in Regional Office for H&FW, Sbillong Memo No. 
R1FW/ADMJ'/S ,jce Matter/2004, dated 09.09.2004 with a copy to you that the benefit of 
promotion with reference to Assured Career Progression shall be extended to all 156 posts created 
vide Ministry's letter No. TA 4011/4/93 dated 29.09.1995. But no benefit under the A.C.P has been 
extended to me even though I have rendered 18 gears of service in the ordinary grade of Dnver.  
5. 	In view of the facts stated above, I do hereby pray to Your Honour to look into the 
matter and take necessary steps so as to consider the case of promotion of the petitioner without 

further delay as I have been stagnant in the same post of &iver in the ordinary grade for the last 18 
years. 

And for this act of kindness I shall remain ever grateful to you. 

Dated, Shillong 

The  
Yours faithfully, 

Driver 
RH&FW, (NYBDCP) 

Shlllong-3 

-41 

-s 



T 
The Director, 

22-Shamnath Mar 
Delhi=,1 10054 

(Through Proper Channel) 	
Dated: S/u/long the 0 Marc/i ,2005 

Sub: Promotjon Scheme for Staff Car Drivers, Request for the 
Implementation - Reg. 

Respected Sir, 

'I am to bring to your kind notice, the following few facts for your 
kind eonsideratioh and favourable orders. 

I have been appointed as ordiiiaiy Grade 1Driver on 29.9.1995, Office 
Order No. 2-ICMR'ADMN/GENL/l /96-911 dated 26.3.1996 ( copy 
enclosed ). I have completed 9 years and 6 months of regular service in the 
ordinary grade in the pay scale of Rs.30504590/-. 

I am eligible for promotion as per Government of India. Ministry of 
Personnel, Public Grievances and Pension Department of Personnel and 
Training, New Delhi vide O.M. No. 22036/1/92-Estt(D) dated 30.11.1993 
and No. O.M. No. 43019/54/976-Estt.(D) dated 15.02.2001 (copy enclosed). 

I am also en-submitting my internal seniority list circulated by 
Directorate of NAMP vide letter dated 1 5th1  September 1999 of Ex-MOFRS 
Staff now integrated with NAMP and presently called as NVBDCP date of 
entry in Government service. I am No. 07 in all India list of MOFRS Driver 
integrated with NAMP ( copy is enclosed). 

in the light of the above facts I request your honour to grant me 
promotion in the next scale of Pay for which I remain ever thankful to you . 

Yours faithfully, 

(ML. DasGupta) 
Dñver, RFT&1W 

Dhankheti 
Shillong - 793003 
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Sub: Promotion Scheme for Staff Car Drivers Request for 'the implementation - Reg. 

Respectd Sir, 

I am to bring to your kind notice, the following few facts for vU kind consideration and favourable orders. 

I have been appointed as ordi narIv Grade 'Driver on 29.9.1995 Office Order No. 
24 ' 	EN'1'96 -911 'dated 26.3.1996 ( copy en' losed ) I have completed 	i -nonths of regular servlce 111 the  ordinary grade in the pay scale Rs305590/.. 

I am eligible for promotion. as per Government of India, 
Minis1 Personnel, Public Grievances and Pension Department of Person 'TicI 

Traing, New Delhi vide O.M. No. 22O36/1/92-Esrt(D) dated 30.11 .1993 and No. O.M. No. 43019/54/976-Esu.(D) dated 15.02.200 1 (copy enclosed): 
I  

Di 	
am also efl-Subjfljft 	my internal seniority list circulated by' 

rectorate Of NAMp vidc letter dated 5 September 1999 of Ex-MOS Staff 110W integrated with NAivJp and presently called as NVBDCp date of entry in Govermuent service. I am No.In all India list 
int e of MOFRS Driver grated with NAMP ( copy is enclosed). 

in the light of the above facts I request yOur honour to grant me 
promotion in the next scale of Pay for which I remain ever thankful to you. 

Yours faithfully 

\c 
YL (M. L. DasOi4pta) 6  

Driver, RFI&flT' 
D/ian/c/ietj 

Shillong - 793003 
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ADESH] J 

APPELLANT 

PETITIONER 

VERSUS 
RESPONDENT 

OPPOSITE-PARTY 
V\. 

Know all men by these presents that the above named ........ 
do hereby nominate, constitute and appoint Sri/Smti .... c........3.L...s..i&#ii... 

.....................................................................Advocateand such of the undermentioned Advocates as 
shall accept this Vakalatnama to be my/our true and lawful Advocates to appear and act for me/us in the matter 
noted above and in connection therewith and for that purpose to do all acts whatsoever in that connection 
including depositing or drawing money, filing in or taking out papers, deeds of composition etc. for me/us and 
on my/our behalf and I/We agree to ratify and confirm all acts to be done by the said Advocates as mine/ours 
for all intents and purposes. In case of non-payment of the stipulated fee in full, no Advocate will be bound to 
appear and act on my/our behalf. 

In Witness whereof I/We hereunto set my/our hand on this...........Day of.............................. 
e4 	t. 

B. M. GOSWAMI (Sr. Adv.) 	A. K. BHAUACHARYYA (Sr. Adv.) MUNIN (GAUTOM) SARMA 	L. P. SHARMA 
J. P. BHATTACHARJEE (Sr. Adv.) 	A. B. CHOUDHURY (Sr. Adv.) FAIZNUR ALl 	 VIJAY HANSARIA 
D.C. SHARMA 	 T. S. DEKA (Sr. Adv.) 	D. K. KAKATI 	 B. N. SARMA 
B. K. GOSWAMI (Sr. Adv.) 	K. P. SARMA (Sr. Adv.) 	G. N. SAHEWALLA (Sr. Adv.) LfXd L. SARKAR 
A.M. MAZUMDAR (Sr. Adv.) 	B. P. BORAH (Sr. Adv.) 	G. K. JOSHI (Sr. Adv.) 	R. C. SANCHATI 
P. K. BARUA (Sr. Adv.) 	 H. K. SARMA 	 A. A. MIR 	 J. P. BORA 
S. N. BHUYAN (Sr. Adv.) 	 PRABIN BARTHAKUR (Sr. Adv.)MS. REKHACHAKRABORTrY 	SISHIRDU1TA 
J. K. BARUAH (Sr. Adv.) 	 M. C. BARTHAKUR 	MRS. JHARANA BORAH 	C. R. BORAH 
ANIL SARMA (Sr. Adv.) 	 P. C. GAYAN 	 S. N. SARMA (Sr. Adv.) 	P. K. GOSWAMI (I) 
B. K. DAS (Sr. Adv.) 	 C. K. SHARMA BARUA (Sr. Adv.) MD. ABDUL MANNAN • 	N. S. DEKA 
M. A. LASKAR (Sr. Adv.) 	 ANUP KR. DAS 	 DILIP KR. DAS (Sr. Adv.) 	M. SAHEWALLA 
DR. S. N..CHETIA 	 DR. Y. K. PHUKAN (Sr. Adv.) PRADIP KHATANIAR 	 H. A. SARKAR 
A. S. BHATACHARJEE (Sr. Adv.) 	DIBAKARGOSWAMI 	N. CHAKRAVORTY (Sr. Adv.) 	MRS. RUMABORDOLOI 
A. R. BANERJEE (Sr. Adv.) 	BIJON CH. DAS (Sr. Adv.) 	MRS. K. YADAV 	 B. K. JAIN 
D. K. HAZARIKA (Sr. Adv.) 	R. L. YADAV 	 DR. B. P. TODI (Sr. Adv.) 	NILOY DUUA (Sr. Adv.) 
N. N. SAIKIA (Sr. Adv.) 	 PRAFULLA ROY 	 MRS. K. BHATACHARYYA 	CHINMOYCHOwDHuRY 
J. M. CHOUDHURY (Sr. Adv.) 	A. C. BURAGOHAIN 	A. K. BARPUJARI 	 KAMAL NAVAK 
P. K. GOSWAMI (Sr. Adv.) 	 B. L. SINGHA 	 S. S. SHARMA (Sr. Adv.) 	• SK. N. MOHAMMAD 
P. G. BARUAH (Sr. Adv.) 	 P. K. MUSAHARY 	 S. P. ROY 	 D. C. CHAKRAVARTY 
C. R. DE. (Sr. Adv.) 	 M. Z. AHMED (Sr. Adv.) 	K. K. BHATRA 	 GIRISH MISHRA 
D. K. BHAUACHARYYA (Sr. Adv.) 	R. P. KAKOTI 	 R. P. SHARMA (Sr. Adv.) 	JOGINDER SINGH (Sr. Adv.) 
D. K. TALUKDAR (Sr. Adv.) 	S.I. RASUL 	 S.C. BISWAS 	 ABU SHARIF 

P. AGARWALA (Sr. Adv.) 	B. K. GHOSE (Sr. Adv.) 	P.C. RAYMEDHI 	 B. B. NARZARI (Sr. Adv.) 
D. P. CHALIHA (Sr. Adv.) 	 S. K. BARKATAKI 	 LJTPAL DAS (I) 	 MD. ABDUL WAHED (Sr. Adv.) 
MRS. K. DEKA 	 DR. N. K. SINGHA 	 DR. S. S. HARLALKA 	NASIMUDDINAHMED 
BISHNU PRASHAD 	 D. C. MAHANTA (Sr. Adv.) 	D. R. GOGOI 	 MANORANJAN DAS 

S. RAHMAN 	 T. C. KHATRI (Sr. Adv.) 	KHAIRUL BASAR 	 DR. GOBIND LAL 
GOLAP SARMA 	 MS. BINOYA DUTTA 	A. S. CHOUDHURY (Sr. Adv.) 	B.C. PATHAK 
S. A. BHATTACHARJEE (Sr. Adv.) 	BHABATOSH BANERJEE 	DINDAVAL AGARWALA 	F. H. LASKAR 
P. C. DEKA (Sr. Adv.) 	 A. K. JAIN 	 KAMAL AGARwAL 	 MRS. M. HAZARIKA (Sr. Adv.) 
BHARGAV CHOUDHARY 	 G. K. BHAUACHARYYA(Sr. Adv.) MD. SAMNUR ALl 	 SAURAV KATAKI 
P. K. DAS 	 PRANABANANDAPATI-IAK(Sr.Mv.) JOYDEvCH. DAS 	 MD. ABDUL HAl 
B. R. 0EV (Sr. Adv.) 	 DR. H. N. DAS (Sr. Adv.) 	V. K. BHATRA 	 GAUTAM UZIR 
A. K. PHOOKAN (Sr. Adv.) 	B. C. MALAKAR 	 A. C. BORBORA (Sr. Adv.) 	H. R. A. CHOUDHURY (Sr. Adv.) 
K. A. PATHAK (Sr. Adv.) 	. 	SAMSUL HUDA 	 P. K. KALITA 	 MRS. MANJULA DAS 
BHUBANESWAR KALITA (I) (Sr. Adv.) BHADRESWAR TANTI 	SAILEN MEDHI 	 BHABENDRA N. SARMA 
B. R. DAS (Sr. Adv.) 	 N. N. SARMA 	 MRS. M. B. DUTTA CHOUDHURY BENU DHAR DAS 
S. P. DEKA 	 JANARDAN DAS 	 P. C. GOSWAMI 	 S. L. TULSHYAN 
D.R.GUHA 	 CHPJTANYABARUAH(Sr.Mv.) 	APURBASARMA(I) 	 N.N.KAAMAKAR 
SAUKAT ALl (Sr. Adv.) 	 A. C. SARMA 	 KH.(SAUM)CHOUDHURY(Sr.Adv.) MRS. REETA BORBORA 
MS. USHA BARUAH 	 N.Z. AHMED 	 A. K. PURKAVASTHA 	HRISHIKESH ROY (Sr. Adv.) 
N. C. DAS (Sr. Adv.) 	 N.C. PHUKAN 	 ASHIS DAS GUPTA 	 PRADIPDAS 

(1) 



1# 
MD. M. H. RAJBARBHUIYAN 
MRS. J. B. KHARBHISH 
D. N. CHOUDHURY 
S. S. GOSWAMI 
K. K. MAHANTA (Sr. Adv.) 
JAG DISH SHARMA 
P. S. DEKA 
MONINDRASINGH 
N. R. PHOOKAN 
K. P. PATHAK (Sr. Adv.) 
ARUP KR. GOSWAMI (Sr. Adv) 
S. S. DEY 
DIGANTA DAS 
MRS. B. ACHARYA 
DIUP CHOUDHURY 
LAKSHES WAR TALUKDAR 
S. P. MAHANTA 
SK. CH. MOHAMMAD 
HASIBUR RAHMAN 
MS. AJANTA DHAR 

K. MAHESWARI 
P. N. SINGH 
NILAMONI GOSWAMI 
MS. BHARATI DEVI 
DR. Z. N. SHARMA 
K. K. DEY 
G. K. DUTTA 

MRINAL CHOUDHURY 
KUMUD BARUAH 
APURBA KR. SHARMA 
NAZRUL ISLAM 
RAJIB BORUAH 
SRIKANTA HAZARIKA 
K. N. CHOUDHURY (Sr. Adv.) 
MRS. ABHA BHATrACHARYYA 
A. K. THAKUR 

C. MAHANTA 
MS. BHUMIKACHOUDHURY 
DR. A. K. G. THAKURIA 
D. K. MISRA (Sr. Adv.) 
DR. A. K. SARAF (Sr. Adv.) 
DR. R. C. BARPATRAGOHAIN 
MD. ALl SEIKH 

K. TALUKDAR 
NISHITENDU CHOUDHURY 
G. P. BHOWMIK 
MD. ABDUL HAKIM (I) 
UPENDRA NATH DAS 
P. K. GOSWAMI (II) 
SANJOY MITRA 
MS. KALYANI DEVI 
PARAMANANDA TALUKDAR 
MANABENDRA NATH 
MS. MONIDEEPASARMA 
D. K. KOTOKY 
T. BIDYUT BIKASH 
S. B. SARMA 
S. K. SAHA 
YADAB DOLOI 
R.C.DAS 
P. K. TI WARt 
D.C. LAHIRI 
PRANAB BORAH 
DR. (MS). S. RAHMAN 
MRS. S. D. BHATTACHARYYA 
MANOJIT BHUYAN 
RAMESH BARPUJARI 
MRS. NIRUPAMASAIKIA 
JENAT MOLLAH 
PUS PA KT. BORA 
NISHITENDU DHAR 
M. L. SHARMA 
MS. TRIBENI GOSWAMI 
R. K. MALAKAR 
BISWAJYOTI TALUKDAR 
ANILCH. DUTA 
SINGHNAD CHOUDHURY 
DILIP MOZUMDER 
A. M. BUZARBARUAH (I) 
ARUP KR. SHARMA (I) 

MD. JASIMUDDIN ARMED 
DR. P. N. HAZARIKA 
ZIAUL KAMAR 
MRS. M. PHUKAN 
R. K. SAIKIA 
SUBRATA NATH 
DHANESH DAS 
H. N. GOSWAMI 
H. P. BARMAN 
MS. JYOTI TALUKDAR 
SACHIN KR. SHARMA 
L. B. DUTA 
J. N. CHAKRAVARTY 
OZI. S. KUTUBUDDIN 
S. K. KEJRIWAL 
MS. PRATIMA DAS 
JAGANNATH BARUAH 
MD. M. AHMED 
MS. B. K. DEVI GOSWAMI 
B. C. SARMA 
MS. J. D. ACHARYVA 
V. M. THOMAS 
K. K. PHUKAN 
B. DEVA GOSWAMI 
AMAL CHANDRA DAS 
MS. GITI KAKATI DAS 
MS. BAHARUN SAIKIA 
MRINALKR. CI-K)UDHURY(& Mv.) 
MS. AHMEDA BEGUM 
D. C. KATH HAZARIKA 
MD. MOTIUR RAHMAN 
MS. DIPTI DAS 
M. K.JAIN 
MS. BASANA RAJKHOWA 
S. C. DUTA ROY 
S. L. JAIN 
B. K. BHATACHARJEE 
MS. ANUPAMA DEVI 
MS. M. BUZARBARUAH 
MS. MRIDULA DEVI 
BHASKARJ. DU1TA 
MAN 1K CHANDA 
K. K. MOUR 
B. B. GOGOI 
ABDUR ROSHID 
M.R.PATHAK 
P. K. SHARMA 
P. K. BARMAN 
RAJEN CHOUDHURY 
MD. NAZIMUDDIN AHMED 
MD. HABIBUR RAHMAN 
DR. P.K. CHAUDHURI 
JAYANTA CHUTIA 
A. K. ROY 
R. K. PAUL 
ASWINI THAKUR 
JOG ES WAR SAl KIA 
A.I. SARKAR 
P. B. MAZUMDAR 

M. KSHETRY 
K. SAIKIA 

A. J. DAS 
BISHNU BURAGOHAIN 
A. F. G. OSMANI 
SANJIB SAl KIA 
MS. PORI BARMAN 
MD. A. SABUR CHOUDHURY 
R. N. KALITA 
MS. MANOSHI HAZARIKA 
MS. A. BHAGAWATI 
RANJAN BARUAH 
JNAN CH. NATH 
KR. DEEPAK DAS 
MONMOHAN TALUKDAR 
UPAMANYU HAZARIKA 
AMLAN DU1IA 
BILLAL HUSSAIN 
T. J. MAHANTA 
M.D. CHOUDHURY 
MS. S. DEKA BARUAH 

MR. DIGANTA DUTA 
MS. NILIMA DEVI 
SATYEN SHARMA 
RAM CH. SAIKIA 
UJJAL BHUYAN 
DIBAKAR SHARMA (I) 
MS. A. G. BARUAH 
MS. MANJULI DEV 
AMARENDRA CHOUDHURY 
DR.P. K. BHUYAN 
MS. G. D. MAZUMDAR 
JYOTIRMOY ROY 
ASH IS BHATACHARJEE 
MS. PRANATI SHARMAH 
KHARGESWAR DAS 
H. K. BAISHYA 
BISWA NATH SHARMA 
CHANDAN DAS 
S. K. LAHKAR 
RASAMAY DU1TA 
MS. S. BAYAN ROY 
S. N. DEV NATH 
D. C. DUTA 
MS. SNIGDHA BARUAH 
MRS. P. M. DU1TA 
PADMA KT. BORAH 
H. S. THANGKHIEW 
P. J. SAIKIA 
RAJ KR. AGARWALA 
KAMALESH K. GUPTA 
B.C. CHOUDHURY 
JAI RAM GIRl 
SANTANU BHARALI 
P. K. ROY 
MS. GOURI SINHA 
P. C. DEY 
K. K. NAN DI 

N. PURKAYASTHA 
K. SINGH 

D. K. GOSWAMI 
R. K. JOSH I 
D.C. CHETIA 
MD. ABDUL HANNAN 
MD. IQBAL HUSSAIN 
DEBJIT KR. DAS 
MS. A. D. THAKURIA 
MS. ANUBHA DAS 
MS. NEELI BORDOLOI 
D. K. KOTHARI 
KALYAN BHATTACHARJEE 
DAYAL CH. BARMAN 
MS. R. L. GOGOI 
MD. K. A. MAZUMDAR 
U. C. BHATACHARYYA 
TAYUM SON 
MS. RITA. DAS MOZUMDAR 
MS. SYEDA I. A. BEGUM 
A. S. NIJAMUDDIN 
RANJAN MAZUMDAR 
RAM EN DAS (I) 
N. N. OZAH 
S. K. PAUL 
MUKPER11N 
DR. A. C. PHUKAN 
M. C. DEKA 
PALLAV KATAKI 
S. C. KEYAL 
MS. S. B. BHUYAN 
SKH. MUKTAR 
APARESH CHAKRAVARTY 
MS. J. PHUKAN GOGO! 
GAUTAM BAISHYA 
SIDHARThABHATTAGHAJiYA 
M. P. SHARMA 
RANJIT DAS 
RAMESH GOENKA 
PHANIDHAR GOGOI 
MS. P. B. HATIKAKOTI 
MS. SUN ITY SONOWAL 
MS. BABITA GOYAL 

BIMALCHETRI 	 1 
PREMSHARMAH .-,, 

BISWMEETGOSWA1 	 v 

MRS. EVA KAKOTI 
T. C. CHUTIA 
V. K. CHOPRA 
S. K. SINGH 
C. T. JAMIR 
MALKIT SINGH 
H. K. SHARMA 
SUDAMA CHAUHAN 
U. K. BORTHAKUR 
MS. GEETA DEKA 
MS. N. DUTFA SHARMA 
MS. S. ADWANI 
P. J. PHUKAN 
MS. R. PATHAK BORAH 
MD. M. H. CHOUDHURY 
flAB HUSSAIN 
PALLABH BHOWMICK 
S. M. SARKAR 
S. K. GOSWAMI 
HARMOHAN TALUKDAR 
A. M. CHOUDHURY 
MASLIMGHANI 
J.C.BEZ 
BIJAN CHAKRABORTY 
A. B. ROY (Sr. Adv.) 
A. M. BUZARBARUAH (II) 
UTPAL RAJ SAIKIA 
L. NESSA CHOUDHURY 
DHIRAJ KR. SAIKIA 
J. K. MISRA 
BIPUL SARMAH 
MS. S. DAS BARUAH 

K. THAKURIA 
K. NATH 

RAFIQUL ISLAM 
K.R.SURANA 
MS. L. CHENTALAPATI 
MS. D. DAS ROY 
ANUPAL DUT1A 
P. K. ROYCHOUDHURY 
K. C. MAHANTA 
B.C. TALUKDAR 
B. K. DAS (Sr. Adv.) 
PRABIR CHOUDHURY 
KHAGEN GOGOI 
RAJESWAR SARMA 
1. G. BARUAH 
D. G. BARUAH 
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NIRMAL. ._ 	SINHA AVIJITROY JAYNALABDIN () KALYAN PATHAK 
MISS. Z. TSIBU KHRO KRISHNENDU PAUL T. P. MAZUMDAR MANISH GOSWAMI 
MS. ANITA DEVI 	. HALADHAR KALITA ANUPAM SARMA MRINMOY KHATANIAR 
MRS. ANU BARUA DIBAKAR GOSWAMI (II) KAMESWAR LASKAR DIPANKAR BORA 
MS. FATIMAAHMED 	. MRS. N. DEVI SARMA U. K.THAKURIA 	' SUMAN SHYAM 
NILUTPAL BARUA A. DAS J. M. DAS BEDADVUTI CHOWDHURY 
MS. BABITA DAS (I) MS. ANJU TALUKDAR MS. G. DAS LAHKAR MS. BORNALI BHUYAN 
UTPALCH.DAS 'S.P.DEY : 	CHANDRABORUAH ' 	MS.BANTIDUTrA 
ARUP KR. SARMA (II) MRS. INDRANI SARMA (I) . 	S. P. SHARMA MS. MOUSHUMI DEKA 
MS. S. BARPUJARI MS. BHANU SENAPATI . BHUBANESWAJR KALITA (II) 	. MS. CHANDANA NANDI 
S. S. SAMADUR RAHMAN DEBASIS StiR N. K. GOLDSMITh SUNIL AGARWAL 
BISWAJITPRASAD MS. ANURUPA DEY SURAJITDUUA HARI KANTA DEKA(Sr. Adv.) 
MS. M. PRADHAN 	/ C. BORAH . 	A. K: MEHTA MS REHANA BEGUM (1) 
A. K. JAIN R. K. PRADHAN . 	ANJAN J. SAIKIA 0. P. SAHARIA 
MS. JYOTIMALA KONWAR SANTANU BHATTACHARYYA A. K. BARUAH (II) 	• S.C. ACHARYA 
MS. CHANDANA DEKA SATYAJEETSHARMA BALDEVSINGH S.S.DUTTA 
D. R. BORA DEBA KR. DAS V. S. MANNAN AKHTAR PARVEZ 
H. A. KHAN PRIYATOSH BHATrACHARJ RAJ SEKHAR 	. MS. N. S. THAKURIA 
SYED I. RAHMAN PARITOSH PURKAYASTHA PULIN BISWAS S. S. MOZINDER BAROOAH 
PARAMANANDA BORAH MS. RINA BHATTACHARVYA-  MONOJ BHAGABAT! DIPU MAM THAKURIA 
JAYANTA TALUKDAA DEBMITBHATrACHARJEE SONESWAR DAS JAINULABEDIN (II) 
MS. BONTI SARMA PRADIP DUTTA ROY MRINALSARMA JAWRAMAIO 
KULENDRA BHAUA M. K. MAJUMDAR MD. A. ALAM KHAN JOGENHANDIQUE 
MS. A. DEKA LAHKAR B. M. CHOUDHURY MRS.J. CHAKRABORV' I. A. TALUKDAR 
P. K. BARUAH (II) SOUMITRASAIKIA MS. S. B. CHOUDHURY BIKRAMCHOUDHURY 
CHITrARANJAN GOSWAMI SYED MD. T. CHISTIE U. S. AGARWALLA 	- NABAJIT BHARALI 
N. K. BARUA DR. (MRS.) M. PATHAK P. K. SENSOWA 	 - MRS. H.M. PHUKAN 
B. K. BAISHYA MS. KALPANA BARUAH 0. K. MAHESREE (Sr. Adv.) A.R. MEDHI 
IFTEKHARAHMED B. W. PHIRA N. N. BHUYAN CHOUDHURY : MD. BABULUR RAHMAN 
D.C. NATH S. R. RAVA 'SARBESWAR DAS P.K.P0DDAR 
MS. NILUFAR RAFIQUE MS. P. B. BHATrACHARJEE MRS. AMI B. SARMA 	-. MD. ILIASH ALl 
ZAFAR IQBAL 	. S. C. BHARALI AFTAB ALAM RAMKRISHNABHATTACHAAJEE 
MS. MEGHAMALA SHARMA. MANOJ AGARWAL . 	J. K. ADHYAPOK M. K. MISRA 
AJANTA SARMA 	:, HAREN DAS COL (RTD.) M. GOSWAMI J. BARUA 
ADILAHMED MS. AJANTA NEOG B.X.SINGH B.K.DUTTA 
MS. NANDITA MORAL .ARNABBISWAS MD.AYUBALI MRs;s.DAsBHUVAN 
MS.DEEPANJALEEDAS SAHIDABEGUM ADHIR S. CHOUDHURY 	: MRS. M. RAJKUMARI 
0. P. BHATI MONMOHAN GOSWAMI S. R. SAIKIA ACHYUT OZAH 
DR (MRS) P. CHAKRABARTY. P. C.CHOUDHURY - 	BAHADURRAMCHIARV BIKAS HAZARIKA 
JAINUDDINAHMED MN. NATH TAPANDAS(1I) MS.MONINATH 
B. KARPUKAYASTHA MS. UMACHAKRAVORTY MRS. PUSPA GOGOI 5K. DAS 
SIDHARTHASARMA 	- MS. JUTHIKA CHAKRABORTY MS.APARAJITASHARMA RAHMATALI 
A. K. DEY MS. S. SENAPATI AJOY KR. DAS DEVAJITSAIKIA 
S.K.MEDHI(I) MANAS SARANIA BIMALKR.JAIN MATIN B. U. AHMED 
MD. SHAMSUL ISLAM MRS. PRANITACHOUDHURY REKIBUDDINAHMED K. HAZARIKA 
RATULGOSWAMI DEVASHISTHAKUR MRINALKALITA SONJOYSARMA 
JOYRAM SAIKIA MS. Z. ARA BEGUM MS. CHANDRAMASARMA MD. A. J. ATIA 
BHUMIDHARBARUAH, K. C. SARMA D. CHETRI ASHIFAHMED 
DEVA KR. SAIKIA 	.-. SUMAN CHAKRABARTV '. 	S. J. BARTHAKUR 	. . MAT1UR RAHMAN 
PRAN BORA ABRAR AHMED MS. ANJANA DAS A. K. BASFOR 
DEBAJYOTI TALUKDAR MS. SANGHAMITRA DOWERA K: KATH HAZARIKA SHOUMEN SENGUPTA 
MS. M. D. G. BARUAH PRASANTA KHATANIAR PARITOSH BANIK 0. K. JAIN 
BHABANI PI-IUKAN ANUP JYOTI SARMA ARUNABH CHOUDHURY MS. MALLIKA DUTA 
RAHMANALI S. C. CHAKRABORTY - 	BHASKARDUTrA 	- 	. AJUNGLAAIER 
DHIRENDRA KR. DAS P.M. DASTIDAR . 	TAVAM SIRAM H. B. SARMA 
A. K. BORAH HAMIDUR RAHMAN (II) D1JLALTALUKDAR PRAJNAN C. DEKA 
ALOKVEAMA MS. DEEPAWALI SHAH C.R.BISWAS ARINDAMBARTHAKUR 
HRISHIKESH SARMA 	. D. K. CHOMAL BHASKAR KR. SHARMAH 	- M. J. DAS 
A. A. SIKDAR 	. MS. ASHA JAIN . 	A. K. SAIKIA P. K. TALUKDAR 
NITYANANDABARUAH MD. A. H. LASKAR DINESHAGARWAL MS. MOHSYNASYREEN 
N. K. NATH 	 -. AJIT DAS MS. PANCHALI BHATFACHARVA MS. K. M. PHUKAN 
DR. PAUL PETA 	- MS. REETUJA DU1TA MS. MAMONI CHOUDHURY MS. J. RANI BORA 
MS. ARIFA K. CHOUDHURY S. K. TEWARI MS.TRIPTIDHARADAS - 	MANASH BARUAH 
D. M. BORDOLOI TAPAN KR. DAS (I) SURAJITCHAKRABARTY K K. BHATTA 
BHABA KANTA GOSWAMI SHAH S. A. RAHMAN - 	MS. U. BHATrACHARYYA - 	MRS. RANI DUTA 
M. K.GARODIA PARAG K. DU1TA MS. MOMIKSHYAARUNA(OZAH) ASLAM KHAN 
MRS. R. PHUKANSAIKIA P. C. BARPUJARI RAJESHAGARWALL 	- PRANABCHAKRABORTY 
J. N. SARMA 	 . B. N. HAZARIKA ABDUL MALIK MS. PURABI KALITA 
HAMIDUR RAHMAN (I) R. R. KALITA MS. D. S. NEOG JAVANTA DEKA 
KAMALESH SHARMA M. K. SHARMAH - 	MS. N. N. AHMED NAVAROON NATH 
BISWADEV SINHA B. C. KALITA MS. S. T. SARMA MS. NIRMALI TALUKDAR 
H. K. DAS 	 - DR. B. U. AHMED H. B. GOSWAMI N. A. LASKAR 
B. D. KONWAR M. U. MAHMUD KHIZIRULMONIR NAJROL HAQUE 
T. N. SRINIVASAN B. N. SARMA BORDOLOI MRS. K. K. CHOUDHURY MITHUN TALUKDAR 
DILIP BARUA SALAHUDDIN AHMED MS. MAMON DEKA 	- KANHAIYALAL GUPTA 
N.J. DU1TA 	 . MRS. J. SAIKIA BHUYAN MS. DEBJANI SEAL 	. MRS. M. GOHAIN 
J. K. BAISHYA NARAYAN CHAKRABORTY MS. PRIYANKABARUA 	. MRS.GITAMEDHI 
MATHEIM UNGGI SASHANKA DASGUPTA ABHIJIT BHAUACHARVYA (I) B. S. BASUMATARY 
MS. APARNA DEV RIPUN BORA MS. ECHO SHARMA 	. N. P. DAS 
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DHRUBA KR SAIKIA(Sr Adv)-4TAM8'N HQMCHAUDHURY (I) 4Ia'ADMADHARUPADHYAY 	RABINDRACHPAUL 	PJ-31I 	MflIV 
INDRANEELCHOWDHURiMAwe0SK3SINHA 	 RACMISSMPEACE LAHKAR 	JUAq 1MSM}BHA11rACHARJEEORH)1 U8I2T .S .2IM 
MRS. R.S. CHOWDHUFMATAH)1 ROMENBARUAH 	AMRAIKBA0ISAIKIA 	. . ATIJA)IMS.fNAVANIWA BARUAH 	1v30 ATRIIA 2M 
SUBRAT BHUYAN (I) 	Afl08 FAUPAANDACHOWDHtJRM IBJOTl BORAH (II)IMAW p,(WjJALL)KfuGOSWAMl 	AURA8 &frlA 2RM 
MRS. JYAISNA SIKDAR 	MAYILiADRBHA1TACHAAYYA AJMISSTHASINA YESMIN .AMIRA2 I1MRINALff ?NAffi 	(3MHAAM!TA1 2M 
MRS. M. SARMA BAUANOHO ITMSIIBISHNATRAIYA 	MRS2JWRID. BARMAN 	 DUIR3AR MANDAL 	AURAI JAqTWIV 
J. P. DAS . 	 14AYUH8 IJAIMSTAHARI SAIKIA 	AA)HAJ MISSFASMINABEGUM 	 8AJ ATI6A8 .2M 
HIRALA MAURYA 	ATTUG 014BKAKATI 	HAUROEMRS1RAKIEE B. DEB 	 DILIP:KRiAIN 	 2A0 HO JAqIU 

, 
KAMALAKSHYA DAS A)130 $MUH-S}IIM,IR. CHOUDHURY 	AIVMRINMGYDUTTA 	(I) AMAA2 MMISSIJt.EJMONI THAKURIAII)  AMIRA2 .R)1 RURA 
MS. IPSITA GOHAIN Qvi AL4AaMS4S..JZARIKA) ATIJA) RAWBIMAISAMAH 	lTAcAV3ARWNEHOUDHURY IRALU3RA8 2 2M 
MS.DIPASHREE SINHA JAWflAWE1DE 	. 	 HTMEAMBF3BRKATAKI 	 RNA}LKtITA 	IAAMHAR PUOAMA .5.8 
MS. NIRUPAMALRU A)30 ATf. tJTh1 . 	 AmMISS.1NIZflA KHANAM 	YO AM$JNMUN B. SARMA GAAFIq TAWa6 
MS. PAPIA CHAKRABOJ3Th38 AP.DUJITA 	 IMSBARN'ALI MAHANTA 	IMiSSM3ANJWMONI NEWAR V1AHOAW .M SM 
HAREKRSHNADEKA 	AIPIIK. SMA 	 Al)flAMIZAZU.RIR. BARBHUIYA 	1'1AMOIRANGThE1G.SINGH 	. 	14IAL .) .A 
SAJID RAHMAN 	 AYnADINAMANI SARMAH 	(II) HASANJAYI ROY AYVRAHOAUAFSAN: DIR BHATrACHARJEE!ON MAMITOYL SM 
MS. APARNA AJITSARA 	A1PARThAGHOUDHURY . HOWMTFIEONGJEM 	 AMRAHSDEBASHISI3SAIKIA AN20 A1AGk1AH3 SM 
G. B. DAS 	 S3VRABFSINHA 	 . 	 L4AMISSI1BIPASHASARKAR 	SNANANSRkAR 	 AROH.P.0 
DEBAJEETThAOSEN ARU>IAH1ROFICtDDNAHMED 	RMISStRINI:SHARMA3LRAH3AUAHESOKJEIRAh(MAN 	. 	 L'lAH>I .R .H 
S. K. MEDHI (II) KAOQRAB R3GM\1SWARYA SARMA 	8AS}IAMIMAAHAN A8AYRUOD4)JJ1SATKl 'A 	. 	,L.IAMHAR J 03Y8 
BEGUM R. A. SULTANMAUiAHT MS.'APBARUA 	TA8AOPNI(I0OIiPAL RAJKHOWAAI-1OAUAIPANKA KRdEKA HAR08 AGI4AVAMAA 
ALOK DEB 	 (II)I01IJNIZ.NUDDINSEIKH 	SÃO FRKEv:HOUDHURAAHoAuMMRAN4*3 , !ASkAR 	RAGNUJAT AThAVAL 
MS. B. CHAKRABARTrY . ODIGANWA'GOGOI 	 AMRSONtIWRSAIKIA 	. YOR ATSJBANSPIREE GOGOI AMRAS 111,108 2M 
MS. INDRANI CHE11A 	3UO1OL'1SANiJBOY 	 14AH)4 MMISSJSEAALI KEOT 	RAQ1:MISSDIRA MdNI DEKA AUAH AGVJU)1 
MS. ANUPAMADEVI 	TAaMSJKALRANAGOGOl (SARMAI)LAA)1MSt MITAIthMAHANTA 	YAUHISWAR)OH.GOGOI 	RIO(HAJ A>20 .A .SM : 

BANIDAS 	YRUHGUGAUTMKR. SARMA 	AI)M4ISSBIJOYASINHA . 	 (1I)HAURA8 .N •q 
S. R. RAJBONGSHI 	IJARAHM9$L(ANT CHOWDHUyJAWSIlB WD. MAZUMDAR 3T8iHCMDCKURBAN ALl IMAWSOO 4AWA$RAUIHO 
K. K. BI-IATTACHAFWVA WA )iUHq ANA:4 	BHUYAN 	AWCABEi.UL.MANNAF 	>AHTAc JSBIDULHS\RKAR 	, 	AUFA N. 14  
MS. MANJULIKA BAROOAH 	IfSftDAS 	(thA )33A8JAUNATH PD. ROY HAUfIA8 A3AW1AMSHARMA 	.. AYHSIAS .)4 .8 
MS. MANJUSHA JHAYINHAR pujMSBiKKHI BORTW'WFHO 11JNWBMOHAMMOD SARKAR 	MISSDfl16F!1ATrACHJARJEEIMHA 9AH)E1TR 
MD. KHORSHED ALl 	 FIA(QIPAK ,KRi DEY. 	SAC R/SNiOSIJAIN 	 DRRUBABANIA 	 HTA1 .3.0 
ZAHANGIR HUSSAIN 	tJA FABATF. BARUAH 	AMRAS .SWNILKRMAIN 	3LRAH3ATGAU1AM.eIIAJDHURY 3U0RA8RARUJM 2M 
S. N. DEV PUZN3LRN3AflAH8 Ai4AK.4DU1TA 	 MADlPENi.Y®fl DUITA 	 IJSA1ABIA1 DEV SARMA 	JA80I RMAS 
DIGANTA KR. MISRA 	 AMD8A+1ARUL ISLAM (I) 	>401IMRS1BANANI DAS 	JAWRMRS.(RAASEAMAAH8 MAMA}403M .SM 
MD. AFTAB HUSSIAN 	AtMD&T8IQUL ISLAM MAWSOO .MIA\)ESHKR. CHAYENGIA 	 bHUYAN 	• AMFIA2 ATIIIAI.A 
MRS. N. S. AHMED ISLAM 	AABJtSAYED 	 MSVASHA8EWARI 	003WKWUIAS1 	. . 	 03MHA JKIA • 

MS. G. R. MAHILARY LIAYUH,9 ?,P $HA- SKrA9 BARMAN 	• U/MRS'R. BORO BORAH 	ZAVMDFASLIAN4 pXHAN (H) JAROM P1IO1AI.4 .SM 
M. K. MODI 	• RAMU;tASQMA BAIRAGI YAUHCUOFMISSFBEA DEKA 	 MUSAMlL1MtiI . 	8AQ. 33LIALWAM2302M 

A. HAZARIKA 	 iMS.N?MEDHI KALITA IMAWWDSANTANw:GdSwAMI 	. 	 ITAH8 .4 .0 
SHAJAHAN ALl 	A,RAS$JRJ-11HARALI vRAIH3MAcMNSFrGARODIA . 	 YRUEtGAYANSI4ARMARA8AA?1AH3 . (SHM) RO 
DHIMAN TALUKDAR 	HTAVMS2WB1A BEGUM 	(H) AIlIRtITBORBHUIYA 	MSPANGHA1J BRAHMA OJMHA I400UVAL 
U. P. BARUAH 	 MS/NNLITA BHARALI 	 , 	 AHT8AYA>U9RA>i .8 
MS. ARUNIMA SENAPATI 	 AMRAHS 	 ((I) AMFIAS AHTRAHOIS 
MS. SUJATA CHANGKAKOTI AI)1IAa1Fe/dJM DAS 	 8A(MF1NALENDU CHOUDHURY TACMSBJIGHErnI 	 Y3(1 .)l .A 
A. L. MANDAL 	03MHA .!N$HARMA 	: 	0A0HRUVMOTI PAThAK 	AMAKISHORLKEBHANSALI 	(I) 11403M.N.8 
UTPAL DAS (III) 	 A)IR/MISS Ml M. BORAH 	. O3MHAKAUSHU<*1AZARIKA9UH(IUOHO ADIBKAIB&RAH . f4AJ2I JUSMAH? CM 
S. K. KHAITAN 	 AMRA ~MS-,BANTI BAISHYA 	ATUDRiIPBPRUAH (II) 	RU)AfNXRESPARKANDA 	IMAWSOO JUTAR 
MRS. V. L. SINGH 	 ATdDAM DAS AMRAS AMARlMDABDLJLMATLIB 	MU3MS/MAnREYEE BORAH - A)ilAS MARYO'.. 
ARNAB JAN DEKA 	 aADMESWAR DEKA 	 tRAJIBHAZARIKA 	 JAANlTMK9.iPARAJULl HAURA8 FrAHCIIMUH8 
S.K. SINGH' 	 0AMHINLA1ICHAKRA6ORTY 8U>AI'ABASHISH GoSWAMIyTRAeARBAAMrcvDHURy 	, ADIA8 .fRN AV0 
NIRANBARAH 	 0IGSJUMAN BORA 	SAC AD 

 I 
EBASHISH BAIrACHARVA O3)WAORR1I4ALITA 	. 	AAOSVAAq 

MRS. A. A. BEGUM AiU0VI38 EEYQAS . 	 ANRAKUMUJD:€H,. BORO\RWOO TIMMS)PCPARAJirA SAIKIAA0)UJA.ITOYtA83a 
SONESWAR SAIKIA 	 BIWAMBHAR SHARMA >111IMNARENDRA NATh JHA 	 BORAA I4AURA8 .) .0 .M .SM 

P. CHAUHAN 	AnU0A>H.RGQBINDA BORUAKIuH0uQH:8ANDEEPSRARMA . AMRASEBArASAHA 	fr1A>1UHR IWA8AH8 
DEBAJITGOGOI 	 nAMifl(i)MQNtSHARMA 	ATTLMS&TAMANNA BORA 	S1TROOMS1 IANIMITAbOSWAMI 	IJA VAMHAR 
GAUTAM SOREN 	 AfP 	H GOSWAMI 	MIMFS.FARDA BEGUM 	RMStMAN0SHI SHARMA SAG .F1>1AROV3RIHO 
AFSARUDDIN CHOUDHURY 	OFANJAN:GOGOI 	RAGNINEELANJAN DEKA 	. (U) AMHMISS.ISAVANATEE KONWAR HA808 >1.8 
JOGEN BORDOLOI 	 RENGMA 	SDEVASHSBARUAH 	HAHS UAMJAK1R3&'KHAN 	 AMA3V >OJA 
SUNILKF1I SING-IA 	 M-l$.S.,BASABI DAS HAMRAHS .RMS!MEE1ADEY 	 JBIUANR4MAHAJAN 	AMRAB H83>IIHS.38H 
MRS. B. BI-IUYAN 	 Aa)MS.fUNJALI DAS 	 FtUl SHARIK1 RAJKUMAR 	WIABHUITUBRATTACHARJEE(II) 	RAG>18 .8 .A 
ARUN NATH 	133RY8 A14MANISI±CI11OUDHURY 	JAWRMISS1SMADHURI.NEOG 	RA)12PRSHAD c14AUDHURY HAURAB AG1AI'1AYTII4 
MS. M. BORDOLOI 	1A)IUHMI$S)MARAMEEGGGOIATTAH8 UMRSRUJNUJMI DAS 	 PRAi'tAWRflDAS 	 HTAL4 .N .4 
SADHAN KALITA 	AR08INABINDEBNATH YRUHOUOHO IMISSW MAYA CHHETRI ArU04MSrMLELAHKAR 	AT JUA .RC 
CHINMOY BHATTACHARYYcAURASCHAYA DEVI 	SAC AAAHMDMASUD4WR-RAHMAN HQARIKA KEAN1NDRALAHKPUHOUOH3 .)IAR(AA SM 
ANUPAM CHAUDHURY 	ATMSASARI SEAL 	 (III) 	(I) 8AMSMANJ8ORDOLOI 	10JOCIROB.M.0 
PRABAL KATAKI 	AflUC MISS DEBALINACHOLDHUBYJArSNJAY.KB CHAKRABORMHASUSHANrAS. 8AROAH180O ATI4AN ASAHB 
SANJU GANGULY 	 VAIMS.SMSHREE • VAgR4AYhMBSD1 BAISHYA (GOGOI) A1TMS. SEHAARIKA (BORA) 	AI0RAØ >1 .M 

K. BOTHRA 	'(1 808A8,IAHM1$S4MAMANI BASAR JJAWRAMS.ANJUAHMED 	 IRMD3ASt3M.c4 	ADIIAS AANUH .8 8AM 
MS. NAVANITA MITRA ATIJA)q 	 ROY 	)F3OBIN.KRDUTrA 	 A>1PRANJALiDS 	 AMRAS .t'l 1 
RAM NAKSHTRA 	 ACMISSiJSJALI DAS 	 aOSHARIFJUDDIN 	 MSJPANNA SHARMA (I) 14AMHAFI RUCIMAH 

N. RAY 	 FTA4 vD.1IIKI.çKALITA 	034AMRIDUU KADAS 	 HAMSlIMGNLA KONWARMAAH8  HS3JAMA>1 
D. K. SARMAH 	RAONUJATIJNURUL.ICHOUDHURY 	AMRMRS:C-HANDANA SHaME 	SANDiK.iEthRI I 	AH(4I8V0AW8I8 
MS. ANUPAMA DASS 	RAMD.A.K..HOSSAIN 	 IM8fWIPARNA HAZARIKA 	 SAC] >1 .H 
MISS. R. DEKA 	 3U0/MSKAVERI MEDHI RIWGBHIJITDAS 	 CBJ1tSE(APA11 	 AAWI'lON .0.8 
L. K. BORAH 	 8AG>1UJKWSHIKIGOSWAMI Vc-IUH0UOHMSK.ANeH -AN NEWAR IOJOGHOE 	ARt SINGH 	t'IASAVII4A8 .I'l .T 

K. ADHIKARY 	ATCIJO JAJABDUFSHEIKH 	A>130 HF3ISHIKESHDAS 	C3MHAM.fGPIH(SEtJ) 	 AURA8CIJIG 
K. SHARMA 	 I4IAH(MS.qSI DAS 	,JA38 iIRRABIii:DAS 	I4AYUH8 AMSASF1USSAIN 	 ATTUQ .L .14 

MISS. ANITA DAS G3MEMANIWkKR.SARMA(II)JRAaANANKWRIB}W!IYAN YTR08A8>1AIMNSVMEIBdOBABGUM 	AYF1SIA8 >1 .L, 
J. K. SARMA 	 YRATAMM1S$ DjPsHIKHADAsH3ArTIMRSrSHAHNAz BEGUMATUOSAQAISFNAJAJ 	 IOOWIJ MI3}-ITAM 
MRS. M. CHOWDHURY 	 RJESH 1<13. BHATRA 	AM#AHDEYAKRDAS (II) 	 MSI(JAYAT-I;PURKAVASTHA V30 AVRACA .SM 
ZIAUL ALAM 	 SAGAR RAVI G. 	 MS. ROUSHANARACHOUDHURY 	MS. PAREEGbGOI 

t.. 	
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A. M. BARB UIVA 
MISS. ARJ._____ A BHANU 
MS. KANGK ORKATAKI 
BINOY PATHAK 
NITYANANDA UPADHYAVA 
SANJIT SHIL 
MS. JULIE MAHANTA 
MRS. MADHABI SAIKIA 
MISS. BABITA RANI DAS 
SANTANU KR. DAS 
MISS. DOLORINA PATHAK 
SUBHRANGSU DHAR 
PARAMA KU MAR GOGOI 
MISS. GOPA SUTRADHAR 
IKBAL AHMED 
SANJIB GOGOI 
ABHIJIT BHATTACHARYA (III) 
SUDIPTO BHATIACHARJEE 
PRAH LAD KR. BRAHMA 
MS. JAGRITI RAJKUMARI 
KUSH RAM BORA 
MS. DEEPALI KALITA 
DEEPAKBORA 
DIPANKAR PD. BORAH 
RAJESH KR. AGARWAL 
MRS. SACHITRA BORA 
SUJOY GOSWAMI 
RINKU MAHANTA 
JAIDEEP PURKAYASTHA 
ZAKIRUL AHSAN 
MISS. RINKI BIS WAS. 
MISS. SHABNAM CHE1TRY 
MISS. MANASHI CHOUDHURY 
SANTANU RAJ GOGOI 
MISS. SHARMILA DAS 
MRS. RUPREKHA DAS 
MS. AR PITA PAUL 
JOY DAS 
DHRUPAD KASHYAP DAS 
MS. SARMISTHA BARUA 
MRS. PRANITA PATHAK 
MS. MOUSHUMI DAS 
MS. BULIE SARMAH 
MS. NANDINI MUKHARJEE 
NEERAJANAND 
GITARTHA PATHAK 
SANKAR P. BHA1TACHARJEE 
MD. KOHINOOR ISLAM 
SYED MUSFIQUR RAHMAN 
PUSPENDRA KR. MEDHI 
SANJIB KR. SINGHA 
MISS. NILAKSHI GOSWAMI 
MISS. MANISI-IA SHARMA 
GAUTAM RAHUL 
MS. ANITA VERMA 
TONGPOK PONGENER 
ANILGOHAIN 
MISS. ANUJITA BORA 
SANJAY KR. SINGH 
SANJIB BARUAH 
MISS. SOBHANA SAIKIA 
MISS. MOON BARUAH 
BRIJESH SHARMA 
MISS. RAKHI PATHAK 
RATAN CH. DAS 
NABAJIT NARZARY 
SAFIQUL HUSSAIN 
NASIR UDDIN 
MS. N. M. BORDOLOI (BORA) 
PRAKASH KR. BOTHRA 
BIJOY CHETIA 
SUBHAJIT BAN 1K 
SAHADEV DAS 
DR. K. UDDIN AHMED 
MD. A. Q. AKANDA 
PRADIP KR. AGARWALA 
MD. FARID U. BARBHUIYA 
MISS. NIVATI KALITA 
MRS. SADHANA KALITA 
ARUP GOSWAMI (II) 

MS. ARUNDHATI BORA 
MS. RITAMANI GOSWAMI 
SHUROT ZAMAL SHE IKH 
SUMAN CI-IETIA 
ALAKESH DEV SARMAH 
RANJIT KR. GOSWAMI 
JAKIR HUSSAIN SAIKIA 
BHUPEN CH. PEGU 
KUNTAL SHARMA PATHAK 
DEEPAK KEJRIWAL 
MISS. AMI SAIKIA 
MRS. RUBI G. GOHAIN BARUAH 
MISS. JOYATI PAUL 
MISS. ANOWARA MAZUMDAR 
MISS. MADHUSMITA BAISHYA 
ABHIJIT DAS 
BIJOY KR. DAS 
JAHURUL ISLAM 
MISS. GITUMANI DEKA 
MS. HIRANYAMAYEE BARUA 
MD. JEHIRUL I. AHMED 
MS. PRTIBHA DEKA 
MRS. S. BORPATRAGOHAIN 
MRS. MANASI DAS 
SYED S. FAR000UE 
PARANGAM N. GOSWAMI 
ANO WAR HUSSAIN 
ADITYA HAZARIKA 
SHIMANTA NEOGI 
RUPAK DHAR 
TAPASDHAR 
RAJA JOY PHOOKAN 
MANOJ KR. SHARMA (I) 
ROUSHANLAL 
MD. ROFIQULALOM 
MISS. PRANATI DAS 
RATUL DAS 
MISS. BAGMITA SARMA 
MISS. P. A. MAHANTA 
SANTANU BORTHAKUR 
MISS. MITALI BHUYAN 
MISS. SABINA YASMIN 
KISHORE KR. HAZARIKA 
MOYNUL H. CHOUDHURY (II) 
JONAB ALl AHMED 
BHASKAR NATH 
ALIN SARMA 
KULA PD. GOGOI 
H. M. A. MANNAN LASKAR. 
BIBHASH PATHAK 
MD. JYOTSHNA ALl 
JITU BORAH 
MISS BABITA DAS (II) 
MISS RUN MAN! DEKA 
MISS MURCHANA SARMA 
ASHOK KR. BORA 
RANJAN KR. BHARALI 
BIJAY KRISHNA SEN 
MISS MEDHA LILA GOPE 
DR. N. G. GOSWAMI 
KASHEM BHUYAN 
MISS LIYANA RAHMAN 
M. U. MONDAL 
MISS PARUL DAS 
JAYABRATA SINHA 
MISS BIJAYA HAZARIKA 
MISS SUMITACHOUDHURY 
DEBAJIT BARUAH 
MISS DIPANJANA NANDI 
ABDUL KASHIM TALUKDAR 
BIKASH SARAF 
MS. AMVALIKA MEDHI 
BABUL KUMAR DAIMARI 
MISS IVALINA DEKA 
SANJIB GOSWAMI 
SABYASACHI P. CHOUDHURY 
DEBA KU MAR BORDOLOI 
MANINDRA CHANDRA DAS 
MULHOQUEAHMED 
BATU KRISHNA BORAH  

MISS BANDITA DEY 
MISS JULI G000I 
MS. V. N. LASKAR 
MISS RANJITAVERMA 
HARINARAVAN SARMA 
MISS DIPANJALI DEKA 
MD. ALAM GEER 
NUR ISLAM 
BABULDEKA 
AJOY KR. PHUKAN 
ATAL TEWARI 
MISS WAHEEDA REHMAN 
N. UNNI K. NAIR 
NABADIP BAROOAH 

A. HASSAN 
MISS SANGEETA SARKAR 
ANJAN KR. DAS 
MISS JAYA CHANDA 
NITESH BHATRA 
MISS DOROTHY ROY 
MS. ARPANA BORAH PHUKAN 
MISS LIPIKATALUKDAR 
MISS MEGHALI DEHINGIA 
MISS RIMLY BARUAH 
MS. BIPASHA DAS 
MS. PRANITA DAS 
ABHIJEET KR. BARUAH 
SULTAN AHMED 
MISS BARNALI BARUAH 
MRS. M. MAZUMDER DEB 
MS. PANKAJA UPADHYAY 
THANESWAR SARMA 
ASHIM TALUKDAR 
ABID ALl 
MS. SIMA GUPTA 
D. N. BHATTACHARYYA 
MISS SUDAKSHINA KHANIKAR 
ASHIMANTA GOSWAMI 
ANIL SHARMA BHATRA 

R. PATGIRI 
DEBENDRA SAHARIA 
RAJIB SARMA 
MUSTAFA JAMAL QUADIR 
MISS MANASKANTA BARUAH 
MISS KAVITA K. JAIN 
TAPAN RANJAN DAS 
TRIDIB KALITA 
MS. MAMONI ROY 
SAIDUL ISLAM 
MS. SHAMIMABEGUM 
DIPANKAR BAGCHI 
SHYAMAL AICH 
MS. KANIKA SINGHA 
JAGADISH CH. GOGOI 
MISS SWARNALI S. CHOUDHURY 
HARIBRATA CHANDA 
MUKUTCH. BHAUA 
SUJIT KR. ROY 
RAJU GOSWAMI 
NANI G. KUNDU 
SHEKHAR CHAKRABORTV 
OM P. AGARWAL 
RANABRATA BANERJEE 
MS. SUM ITRA SARMA 
MRS. BANDANA DEKA 
TARUN BORA 
MOTIRAJ ADHIKARI 
MISS SABBINA YASMIN 
BISWAJIT BURAGOHAIN 
MRS. BOBY G. BURAGOHAIN 
MISS SAN GEETA BURAGOHAIN 
NEEL KAMAL DEV NATH 
MISS DIPANNITA CHAKRABORTY 
NAZMUL I. MAZARBHUIYA 
PRASANTA HAZARIKA 
MS. NAZNEEN AHMED 
RIYAJUDDIN ANSARI 
SOURAV SHARMA 
MS. SIMA RANI DEY 
MS. SWARNALATA GOSWAMI  

MAINUL H. BARBHUYAN 
MUKTI RAM LASKAR 
MISS BIN ITA BARUAH 
RAFICUL ISLAM (II) 
MISS KAMALA SINGHA 
MISS ANUPAMA ROY 
BISWAJIT CHAKRABORTY 
MD. RAFIKUL ISLAM (III) 
BINODAN TALUKDAR 
MISS MINERVA BARTHAKUR 
MISS NITU HAWELIA 
RAHUL BEZBARUAH 
ABU NASERUDDIN AHMED 
SUMITDAS 
SANACHOWBA SING HA 
YUNUSH AHMED 
MISS RITA DEVI 
N. ANIX SINGH 
BANDAN KR. KAR 
BIKRAM MALAKAR 
LALITKR. MINDA 
MD. FAJLEY K. R. AHMED 
AMZAD HUSSAIN 
PHANINDRA KALITA 
JITEN PAYENG 
MS. KABERI DEKA 
PRADIP KR. KALITA(II) 
SANTANU BORA 
KARABI KALITA 
MISS MANIKA CHOUDHURY 
MISS RUMA DAS 
RAFIQUL ISLAM (IV) 
MASTER SHELIM 
MRS. SUN ITI KALITA 
MD. NEKIBUDDIN AHMED 
RAJIB BORPUJARI 
DIGANTA BAR MAN 
SAMIR DA 
ABDUL HASH EM KHANDAKER 
DR. TILOK DASGU PTA 
ASHIM KUMAR BARUAH 
SANJAY SING H 
PRATIM KR. CHAKRABORTY 
MOHD. INAM UDDIN 
NEELOTPAL DEKA 
MS. RUBINA SULTANA 
P. D. NAIR 
MS. AYESHA SIDDIKA 
MS. BHARATI MUKHERJEE 
MS. MALABIKA P. GOGOI 
SRAVAN KR. TALUKDAR 
HIFZUL I. CHOUDHURY 
SUSHANTADAS 
AMIT JALLAN 
ISTIAQUE ALAM 
RAJIB CHAKRAVORTY 
LASHMI N. DIHINGIA 
RAKESHDUBEY 
DEVJYOTI CHOUDHURY 
PRIYANKU SUN DI 
SUBRATA NATH (II) 
MISS GuY KALITA 
ROSHAN MALOO (JAIN) 
MS. ONTIMA SHARMA 
TAPAN ROY 
MOINUL HOQUE ANSARY 
MD. RAHMAT AL! (II) 
MISS MARY GOGOI 
IDRISH CHOUDHURY 
MS. MINAKSHI BHATTACHARJEE 
JYOTIRMOY PATO WARY 
SHEELADITYA 
MADHURYA MAHANTA 
MISS SHEHNAZ RASUL 
RASIDUL HUSSAIN 
MISS ANJANA SINGHA 
MD. ABUBAKKAR SIDDIQUE 
ABDUL AWAL 
SOHEL ALIM 
JAHID M. A. CHOUDHURY 

\L 
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MISS JULFIVA BEGUM 
MD. HOSNUL HOQUE 
TRIDIB BAIDYA 
SANTANU KR. SARKAR 
PRASANTA S. DEKA 
MS. BINITA SWARGIARY 
MISS SNIGDHA DAS 
ATANU GANGULY 
BHARGAV SARMA 
TALAT H. HAZARIKA 
DIPAYAN DUTTA 
GHANASHYAM DAS 
NAYANJYOTI MEDHI 
MS. MOON MOON LASKAR 
DILIP DEY 
MONOJ KR. SARMA (II) 
MRS. JENNIFER ZAMAN 
GURVINDER SINGH SODHI 
MD. GIASH UDDIN 
MS. JULIANA RAHMAN 
MUSTAKIM RAHMAN 
PRANJAL BOFITHAKUR 
BIPUL KR. DAS 
ASHOK KR. BORAH (II) 
MISS PAL-LAVI TALUKDAR 
INDRAJEET SHARMA 
SUKUMAR SARMA 
NAVANJYOTI SARMA 
RITU BARNA DEKA 
MS. MOM ITA BARAH 
MISS LIPIKA DEVI 
RITURAJ BISWAS 
MISS SEEMA CHAKRAVORTY 
SATYAJIT K. S. THAKUR 
DR. MATIUR RAHMAN 
MRS. P. DUTA BUJARBARUAH 
AMAL KALITA 
MS. MANJU AGARWALA 
MOBARAQUE HUSSAIN 
PURBADRI BANERJEE 
MRS. C. BARUAH TALUKDAR 
ZAKIR HUSSAIN 
MAZHARUL ISLAM 
MRIDUL KR. BORAH 
MRS. NANDITA NATH 
MISS KALPANA TALUKDAR 
BHU PEN KUMAR 
MS. MITALI GOGOI 
MISS RULI BARUAH 
DIG BIJOY MANDAL 
SANTANU PARASHAR 
MS. MRINALEE BHUYAN 
SWAPAN KU MAR DAS 
MS. ALPANA SAIKIA 
MISS NASHREEN AHMED 
MISS NILAKSHI BARMAN 
SAIKH MD. A. PAHLAVI 
SHAH NEWAJ AHMED 
MRS. ABHINANDITACH.AKR..ABARTY 

MRS. NIBEDITA SARMAH 
MANASH HALOI 
MISS SUSMITAKANUNGOE 
MS. TEENA SHARMA 
MS. MAN ISHA SARMAH 
MISS BIJU RANI KALITA 
MISS BARASHA DAS 
SAMUDRAGUPTA DUTTA 
MISS KABITA GOSWAMI 
RAJEEB KALITA 
TRIDEEP BARUAH 
MS. AFSANA IRFAN 
MRS. DIKSHA H. BAROOWA 
MS. TRIPTI PATOWARY 
KRISHNA KT. DAS 
NAYANMONI HAZARIKA 
ZAKIR HUSSAIN (II) 
ABDUS S. AKAND 
MRS. SABINA YESMIN (II) 
MRIDUL MAHANTA 
MRS. SONG ITA MAHANTA 
ABDUL GONI 
TILAK A. SARMA 
MD. BAHARUL ISLAM (II) 
MOHENDRA DEKA 
MRS. B. DAS SARKAR 
JONE KR. SANAPATI 
IFTIQUER RAFIQUE 
I. A. SHEIKH 
MISS ELAKSHI DEKA 
MD. ABDUL A. ALAMGIR 
KAMAL K. GOSWAMI 
BHASKAR JT. DAS 
BIBEKANANDA GOGOI 
DHRUBOJYOTI CHAKRABORTY 
MS. ARUNDHUTI BARUAH 
ARUNANGSHU DHAR 
MS. SHABANA A. CHOWDHURY 
TAPAN RANJAN DEURI 
MANOJ KR. SARMA (III) 
MRIDUPAWAN GOSWAMI 
AMLAN SARMA 
MS. MADHURIMA DUTTA 
AMIT GOYAL 
DEBASISH SINGHA 
YADAV P. DAS 
JAGAT CH. BORAH 
ANGSHUMAN SARMA 
MS. TINKU SOM 
MD. IMRUL HASSAN 
MS. APARAJITA BHUYAN 
BHUPENSARMA 
BISHWAJYOTI PATHAK 
AZIM H. LASKAR 
MRS. SUNITA MEDHI CHOUDI-IURY 
RANJAN KR. SAIKIA 
MS. ANJU AGARWAL 
MS. JULIE BEGUM 
RU PAM SARMA 

K. ENATOLI SEMA 
JASHADHIR DAS 
KAJIMUL H. BARUAH 
MRS. DAISY B. GOGOI 
UJJWAL KR. DAS 
DIGANTA SARMA 
PARTHIV K. GaS WAMI 
MS. PRITIREKHA BARUAH 
MRS. CHINOO ROY SARKAR 
MS. USHA DAS 
MS. BIJITASARMA 
MD. SHAFIQUE KHAN 
SAMEER AHMED 
BIKASHJAIN 
MS. QUEEN DU1TA 
AJIT BORGOHAIN 
MS. PRITI BORDOLOI HAZARIKA 
GOBINDA CHANDRA NATH 
MD. SARIFUDDIN AHMED 
BABUL KUMAR BATTACHARJEE 
ASH INA DEVI KALITA 
UDITA BARMAN MANDAL 
RAMA SHANKAR THAKUIR 
RUPJYOTI BARUAH 
PANKAJ SARMA 
MILAN KUMAR NEOG 
MS. LUCY LAGACHU 
MS. PANKHI BORAH 
DIBYAJYOTI HAZARIKA 
SAMRAT SAHA ROY 
DILIP BASUMATARY 
SYED ABDUL MUSSABIFI 
LAL MAHMUDUR RAHMAN 
BIKAS PRASAD 
MS. PALLAVI SHARMA 
PRANAB BORAH (II) 
MANAS PRATIM HAZARIKA 
MS. MONA MALLIK 
RAJARSHI MALLA DEKA 
MRS. NIKITA BAROOAH 
BIDHAN DAS 
MANORANJAN DEKA 
KAUSIKPATHAK 
RANJAN SARMAH 
SANTANU PRASAD DAS 
GAURAV KHANDELIA 
MISS AMRITA RAKHRA 
MS. ANZITA SAIKIA 
ABHIJIT SAIKIA 
DIBYAJT. BARUAH 
SARATCH. KHAUND 
MRS. DEEPA SARMAH 
SWAPAN BASAK - 
MS. PURNIMA DUARAH SAIKIA 
MRS. LIPIKA KALITA KUMAR 
MS. MARAMI PATHAK 
KATEMAN HOQUE KHANDAKER 
SURAJ BHAN PRASAD 
JAHANGIR ALOM AZAD 

MS. SABITA HALOI 
MS. MANISHA KHAUID 	_____ 
MISS KRISHNADEK 
MRINAL KR. BORO 
MISS RASH MI REKHA DEVI 
RIAJUL HUSSAIN AHMED 
DEBASISH DUARA 
PARAG SAIKIA 
DIBYAJT. NEOG 
MD. YAHAYA SIKDAR 
DHIRM BARUAH 
SUBMIT CHOUDHIJRY 
MISS NANDITASHARMA 
MISS MOMI DU1TA 
MS. ARFA MONI CHOUDHURY 
RAJIB DEV 
ROFIQUL ISLAM(5) 
MISS MINATI KUMAFII 
SAJAL KR. SINGHA 
MS. SANG EETA KHATANIAR 
CHANDRA SEKHAR RAY 
PANKAJ PROTIM DUTA 
MS. RANJITA SAI KIA 
RITU RAJKHOWA 
APURBAMUKHARJEE 
RAKESH BAISHYA 
RMANI KT. SHARMA 
MONOJIT BARUAH 
MS. KINGKINI THAKUR 
MS. ANITA MEDHI 
PURNACH. SARKAR 
RAJSEKHAR SARMA 
MS. RUN UMI DUTA BHUYAN 
RANADHIR NAN 
MS. FORMDA HUSSAIN 
MISS SMITA BHATTACHARJEE 
BIKASH GOGOI 
RAJIV KR. DEY 
MS. CHAN DANA ROY TALUKDAR 
LALAN PD. THAKURIA 
ABANI DEKA 
MS. TANUSHREE DAS 
MADHAB CR. KALITA 
MRIDUL KUMAR DAS(2) 
MS. NABANITA MAHANTA 
MRS. SHAHINA P. HUSSAIN 
MS. SEWALI SARMA 
ARIFUL ISLAM 
MANJIL BORGOHAIN 
BHRIGOO KR. KASHYAP 
MOTIUR RAHMAN(3) 
DIGANTA KALITA 
SYEDA KHALIDA NARGIS 
MRS. LOPAMUDRAAHMED 

Received from the executant, 
satisfied and accepted 

Advocate 

And acce ted 

/ Advocate 

Mr/Ms................. 
me/us in the case 

Advocate 

will lead 	 And Accepted 

Advocate 

And accgg6d A 

2 	4vate 
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IN THE MATTER OF 
O.A. No 297/06 
Shri Montulal Dasgupta & another 

-Vs- 
Union of India and others. 

-AND- 
iN THE MATTER OF 
Written statement on behalf of 
Respondent no. 3 (Director General 
of Health Services, Nirm.an Bhawan, 
New Delhi-I), Respondent no.4 
(Director, National Malaria 
EradIcation {NVBDC} Programme, 
22-Shamnath Marg, Delhi-I 10054) 
and Respondent no.5 (Regional 
Director, Regional Office for Health 
and Family Welfare, Dbankheti, 
Shillong-793003). 

(Written statement on behalf of Respondent no. 	5) * 

I Shri.b 	Ac PAA—s on ofl' t 	presently 
working as the Regional Director, Regional Office for Health and Family 
Welfare, Dhankheti, Shillong-793 003 do hereby solemnly affirm and state as 
follows:- 

That I am the Regional Director, Regional Office for Health and 
Family Welfare, Shilloi.g. The copies of the aforesaid application have been 
served upon the respondents. I have gone through the same and being the 
Regional Dii ector of the Department, I have understood the cOntents thereof. 
I have been authorized to file this Written statement on behalf of Respondent 
noA and4 

1 do not admit any averments except which are specifically adrnitte( 
hereinafter and the same are deemed as denied. 

That with regard to the statements made in paragraph 4.(I) of the 
application, the humble answering respondent begs to state that the 
applicants were recruited under the research scheme of ICMIR attached to 
Directorate of National Malaria Eradication Programme (NMEP) (now 
National Vector Borne Diseases Control Programme [NVBDCP]) during the 
year of 1)86 /87 for duration and having regards to the nature of works with 
the terms and conditions as appeared in anneure A-I and A-2 of the 
application filed by the applicant. 

- 



000  - 

That with regard to the statements made in paragraph 4.(II) of the 
application the humble answering respondents begs to state that the 
appointment of the applicant's infact was purely on temporary basis. In 
appointment order dated 29.05.86 annexures A-i and A-2 of the application 
there are 7 nos. of terms and conditions incorporated and as per the said 
condition amongst others the appointments of the applicants are purely 
temporary having the transfer liability anywhere in India and is not eligible 
for benefits like pension, GPF contribution etc. Further their services are not 
counted as regular employee either of Central Government or of the Indian 
Council of Medical Research and will not be a liability of Central 
Government or ICMR after termination of the service scheme. 

That with regards to the statements made in paragraphs 4.(I11) and 
4.(IV) of the application the humble answering respondents begs to state that 
in pursuance of the approval of the President of India for merging of Malaria 
Operational Field Research Scheme (MOFRS) under ICMR with the 
National Malaria Eradication Programme '(NMEP) and as accorded and 
sanctioned of the President of India 156 temporary posts are created under 
the Directorate of National Malaria Eradication Scheme Programme and 
Regional Offices of Health and Family Welfare under 81h  Plan which appears 
in annexure A-5 of the Original Application. 

Thereafter the humble respondent in pursuance of the order date 
29.09.95 issued by the Government of India, Minister of Health and Family 
Welfare issued orders dated 26.03.96 by transferring the applicants on the 
strength of NMEP now NVBDCP in a temporary capacity which appears in 
Ailnexure A-6 and A-7 annexed to Original Application. 

That with regards to the statements made in paragraphs 4.(V) of the 
application the humble answering respondent begs to state that the Union of 
India vide Civil Appeal nos. 444-445 of 2002 preferred appeal agt the 
judgment and order dated 20.04.01filed by Shn C.B.Gangadhanaiah and 
others in Writ petition nos. 2722/01 and 12391-12396/01 passed by the Tigh 
Court of Karnataka at Bangalore. After hearing, the Hon'ble Supremeourt 
was pleased to pass an order dated 10.09.03 by disposing the appeal without 
interfering the judgment dated 20.04.01 passed by the High Court and the 
order dated 12.03.96 issued by the Regional Director absorbing the 
respondent. However it was made clear that with regard to Assured Career 
Progression respondents would be entitled to get benefit only from the date 
of abso tion 

Thereafter the Under Secretary to the Government of India, Ministry 
Il
k 
 of Health and Family Welfare and the Additional Director issued letters 

dated 19.08.04 and 02.09.04 to the Regional Directors including respondent 
requesting to take action and to implement the judgment dated 10.09.03 
passedby the Hon'ble Supreme Court in Civil Appeal no. 444-450/02. In the 
said letter it is stated that it has been decided in consultation with 
Department of Personnel and Training, Department of Pension and 
Pensioner Welfare and Department of Expenditure that the services rendered 
by the employees under the Malaria Operational Field Research Scheme 
(MOFRS) prior to their merger with NMEP on 29.09.95 may be counted for 

1. 
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pensionary arid other benefits in accordance with CCS (Pension Rules 1972). 
As regards ACP to the employees, the employees will be entitled to get 
benefits from the date of absorption i.e. 29.09.95. 

Copies of the said order dated 1 0.09.O3and letters dated 
19.08.04 and 02.09.04 is annexed herewith and marked as 
annexure 'A', 'B' and 'C'. 

That with regards to the statements made in paragraphs 4.(VI), 
4.(VIi), 4.(VIII) and 4.(IX) of the application the humble answering 
respondent begs to state that so far the ex-MOFRS employees are concerned 
there are no separate Notified Recruitment Rules as they were appointed 
under the project scheme on the basis of qualification mentioned in the 
Recruitment Rules of National Vector Borne Diseases Control Programme 
(NVBDCP) regular employee under the Directorate, NVBDCP through 
advertisement. Necessary orders as regards the promotional avenue exist 
only for the drivers of ex-MOFRS working at Regional Office of Health and 
Family Welfare, Shillong and various Regional Offices of Health and 
Family Welfares under the Directorate of NVBDCP, who were the 
em1loyees of erstwhile MOFRS merged with NMEP (now NVBDCP) since 
29 September 1995 upon creation of 156 posts on temporary basis. Hence 
these employees including the applicants hold isolated posts only. 

Further it is to be stated here that vide letter no.T-14020/21/2004-
MAL dated 19.08.04 (Annexure 'B' of this W.S.) issued by the Ministry of 
Health and Family Welfare in consultation with the department mentioned 
above for counting past services of ex-MOFRS from the date of their initial 
appointment for pensionary and other benefits in accordance with CCS 
(Pension Rules 1972). 

Further the 1St  ACP would be applicable to the employees in the light 
of Department of Personnel and Training of O.A.no.35034/1/97-Estt (D) 
dated 09.08.99 and Ministry of Personnel, Public Grievances and Pension 
(DOP&T) O.A.no.43019/54/97-Estt (D) dated 15.02.01 after completion of 
12 years of regular services and 2nd  ACP after completion of 24 years of 
regular services with effect from 29.09.95 i.e. from the date of their 
absorption. 

Further it is stated that since said 156 posts are isolated posts and are 
not included in the General Department tyistash beihg ex-
MOFRS staff and their past services prior to their merger with NVBDCP oyi 
29.09.95 are not countable for the grant of ACP as clarified by the Hon'ble 
Supreme Court, New Delhi. They are not entitled to get benefits of 
promotion as they are not covered under the Office Memorandum n 
O.A.no.4301/54/970-Estt (D)dated 15.02.01 issued by of Department of 
Personnel and Training (Annexure A-li of the Original Application) for 
promotion sheme for staff car drivers. 

That the humble answering respondent begs to submit that there is no 
merit in the instant application and is liable to be dismissed. 



I 
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VERIFICATION. 

I, Shribz1 ti 	 sto 4e\ 	 presnt1y 
working as Regional Director, Health and Family Welfare Shillong the 
applicant do hereby solemnly verify and state that the statements made in 
paragraph t 2- 	7 	 are true to my knowledge ; those made 
in paragraphs 1! are being matters of records of the case 
derived therefrom which I believe to be true and the rest are my humble 
submission before this Hon'ble Tribunal. 

I have not suppress any material facts. 

And I sign this verification on this 4Z6 1 14frV'- ,07 at Guwahati. 

- 	 .. 
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IN THE SUPREME COURT OF INDIA 
CIVIL APPELLATE JURISDICTION 

CIVIL APPEAL NOS444-4500F 2002 

UNION OF J:NDI\ 	 A?PELLANT (S) 

, :( L 	
cS 

	

ORS, 	 RESPONDE'f (S) 
(  -. —  -- - .5 -.—.— ----

'rjIU'.1 	p' 	cy- 

/ 	"• 	
:4 

-- '-'J 
We have heaLd tio icaLned courie1 f or the parLle8 

T:1e3e 	ppea13 3j3 	OUt of the 	udji:ient and order dated 20th' 
April, 2001 in W.P. 	os. 2722/2001 and 129112396/2001 passed by the 

111gb Court of Kai.nata)a at !3a!q..i1ore, 	 . 

W. baie corsidered tI,c r ascns rLco.-dcd byhe Nigh Court as 
LO LL1C oLder dLCQ 12 	'ch, i9)6 pi by tbe hcgion1 	lrerto 

a OLo1ng Lh repondeuLs w,iich  
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1 'J11 
? 4  

I A9 
IA 

Upoj1 Lh 	
tJ)e Malaria 

O.perao 	

Scheme (MOFRS) 	kno 	a s 
P.fa1cjpat 	

?I0fltOLing Scheme as per Govt. Of Ifldia O Jiea 	& Fi 
Letter No, T. 14O1/4/93 

IAL dated 

Ohl. 

 
2cptembz. 	

Sun 	P. 
Desjgj 	

LA8OMTORY ASSISTANT 
in the MOF 	attached 

to thj offj 	
Lransfenje. Ofl the strength of 

Which is Presenti 
approved up0 the end of 8 th FIve 

Year Pl 	period w.e,f 29.09 995 (F.N) in the 3dJfl 
pa 	scale Of 	

in a 
flPoraryp0j 	

at the saiej1 	
H 	iJj 

drw t 	3anp ;Ytly an 	
a afli$sjb1e is transferor1 t 	 prior to h streng 

	

The ab• 1Th3 	• of Shr I 	
. E!TNAI to the p:si f Labora. As3stap  

xa 	 is subj 
C. C tj 	

e 	to the Medjcai 
chdract
Emjnat io 	j-f; 	o(• Fjt 	wejj as 	he er 	 , 

	

and antcedpflt 	
verificati.

ocertificate 
from the approp., 	

3Utilofj 	iEf1tdo 

	

regardi119 the. 
COUIt!r.q of past. 5\'Ice 	and othe 

	

ret eeit •beneft. 'tnCl C 	 r L-,-S 	•fir1j 	
ley 	is 

Und' COnsidrraL 
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• 	We see no rea3on to interfere with the judgment Impugned herein. 

V 
The apeai is disposed o t ccdrdingly. 	There shall be no order as to 

costs. 

However,, it is 	d,e'ciear that: with regard to Assured .Career 

rocjresicn respondns. woild be entitled tb get benefit only from the 

date of aorptioi. •• .• 

J 
(M.B. SHAll) 

• 	 • 	• 	 ••• 	,.- 	 ...................... J 
• 	 '.. 	 (DR. A.R . LAKSMANAN) 
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To 

No. 7.14020/21/2004-MaL 

• 	Govt. of India 

Mini sti'y of Heel I h and F.W. 	 * 
cptt. of Hcalih 

Nutuan Bhuwon, New Delhi. 
Dated the 1..1...August2004. 

• 	 The Director 	. . 
NVBDCP 
22-5horn Nath Mary 	. 
Dc. liii - 1:10054. 

• 	 Subjec't:-Rcgaiding implementation of the order /judgement dated 10.9.2003 passed 
by 'the Horible 5upreine Court of India in the Civil Appeal Nos. 444-450 of 

2002 -fild by Uroii of India and others against Shri Ci. Gongadhorioh and 

others regarding counting of post service of the employees of erstwhile 
MOFR5. 

• . 	. 	Madam, 

in purucinccof Iliejudyinerit doted 10.9.2003 by The Honble 5upreme Court 
oF :rdiu in thc. £iil AppeaLl'lo. 444-50. of 2002- Union of Indict and others Vs C.B. 

Gr:q3dhariah arid others and ,  with refei -cnce to your letter No. 3-68/99- 

NAVP(Adinr.) Pt.III dated 11.2004 on ihe above subject, I am directed to soy that 
H .  has been decided in conulIUtion with Depth of Persormel arid Training, De.ptt. of 

Pension & Pensions Wlicrc and bepif. of Expenditure that The Services rendered 

by the em ployees. undcr  the Malaria Operational Field Research Scrnerne (MQFRS) 

prior to their merger with NJp (presently NVBDCP) on 29.9.95 , may be counted for 

pensioncry and other benefits in accordnce with CCS(Pension) Rules, 1972 and 
inslructions issued there undr,orn time to time 

As rcgords Assured Coreei- Progression (ACP) to the employees, the employees 
will be entitled toyct thebcncfits from the date of theip' absorption i.e. 299.95 as 
clarified by the. Hon'ble 5uprein Court vide thcii judgemcnt iefei'red to herein. The 

benefits shall be e.xtcnded to all 156 posts created vide this Ministry's letter no. 
T.1'10i1/1/93-Mul dated 299.95. 

Yours faiih fully. 

• 
• 	• • 	

. 	 (P.K.Chukrubur i) 

• 	 Under Secretory to the Govt. of India 

Cc. j::y to - 
• Pay & Accounts Offii.e.r, MOl-l&rW, NICD,22-5hotii Noth Mar9De1111-54. 
r'l•I(cuL) Section, bIc.GlIS. 

4. Sanction Fold' 	• •.. 
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?'fo,3-'.;S199-N\lkl'( A.ii ii ft. )-Pt. III 
(.c,ven I merit 011 rmlin 

Nat.jtm 1:11 \/.j .. l3unrc 1)i;ea';. 	Corm rol I'roiamtmiite 
22-Sh;un Nadi Marg. Delhi- 110054. 

r)ited the:- 

TIICRCtIOIUJIDiXCCI()f, 	rr r'tnhl/l) 
ROH&FW, AHMEDAJ3ADI}3H,UI3ANESWARI 	 Ii 2. S r LUU t? 
BJJOPALIBANGALOREJCALCUTTAJ 	 1 

ClIANI)1 GAR}I/LUCKNO WIHYDER A13 AD! 
J A.1.PUR1SIIILLONG/P AT NA. 

Sibjec(:- ltegrding unpleritcnlauoii ol judpncnl diied 10.09.2003 pas.scd by tJe 1-Ion'ble 
Simprciiie Cowl of lirdimi iii lie Civil Appeal Nos.444 -1 50 of 2002 filed by V.0.1. 
ngaiiist Sh. C.B. Gwigadhariah and others regarding counting of past service of 
the employees of erstwhile MOFRS. 

Sir, 

Kud1y fui.ed enclosed liercvith a copy of lite letter No.T.14020/21/2004-Mai dated 
19.08.2001 ricciVcd front -  MO! !&FW, Nirniaii l3hawari. New 1)eliti, on Ike subject cited above, 
coi1vcyin therein "hint it ha'. been decided in comisimli at ion with Dept. of Personnel and l'ruiiig, 
!.)cptt. 01 Pension & Pensioner's WcI lace and Depth. of Expenditure that the services rendered by 
dic ciuployces under the Muiaria Oper;ihioiial Ficki Research Scheme (MOFRS) prior 10 their 
ntcqr with NME1 (Prcscnliy NVIJI.)CP) cia 29.09.1995, may be cotuited for pdnsioil.cry and 
ulJncr benielils in accorduice witi CUS(Pension) Rules, 1972 and iiistruciions issued lucre 110(1Cc 
from Liiiu' to tijite. As regards Assu.red Career Progiession (ACP) to the employees, the 
mp1oyccs will be entitled to get Lhe bcnetit.s from Ue date of t!teirabsorvtion i.e. 29.09.1995 as 

cu-i1ie'J by the !-lon'blc Suprcniic Court vide their judgntciit rlcrrcd to herein. The benefits RhaU 
he c:ltaided to all 156 o crealed vide Mimiisuy letter No.T. P101 l/'1/93-Mal. dated 
29J09.1995:' 	 •' 

'llLerctorc, it is requestcd,V mt ncccssuy action may bc taken in accordance with the 
inst.rucGons contained there, in Ike leucr of 1\40I1&FW rcfcned above, dated 19//2004 in respect 
oithe slalTstatioiicd at your, regional office and to rclease dealin Ire(irement bnefiis to those who 
have retired/expired after 29.09... 1995, while counhiiig their servic6s rendered by dieni. under 
MOFRS prior 1.0 their.nicrgcr with 1IMEP.(irow NVLiDCI') on 29.09. l995 

AcLwn taken in (ile lIlattcr may please be intimated to this r)ireciomie. 

Yonis JiriLIrIul.ly, 

Emcl: As ahuve. 

--- 

	

\ 	. 	Additional Direcibl I 
.'.oj)y to :- 	 1 

tcctrzrmms 	ect.iumr(I.'.:rl 1 

	

2. 	Pay 	/\ccoIJ.nI 	OttiI, ;\-l(.'t ll\\. !l.J. 22-Shi;ijrm 14a1I1 F\'lug, .l.)c1I11-51. 

	

>. 	.0 cdU 	. 



rh 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI. 

O.A. NO. 297/06 

lip 
1: 

-'-, 

a 

L. 
flti1I 	,cflA,:i:,. 

I. 

IN THE MATTER OF:- 
A rejoinder by the Applicants to 
the Written Statement /Reply on 
behalf of the Respondents Nos. 
3, 4 and 5. 

-AND 

IN THE MATTER OF:- 
Shri Montula' Das Gupta & 
Another 	Applicants. 

-VERSUS- 

Union of India & 4 others. 
Respondents. 

Most Respectfully Sheweth:- 

We, Shri Montulal Das Gupta and Shri L. Rumnong Applicants in the 

aforesaid OA No. 297/06 file this Rejoinder to the Written Statement / Reply of 

the Respondents and do hereby solemnly affirm and state as follows:- 

That this Written Statement / Reply does not appear to have been 

furnished on behalf of all the Respondents. It has been stated in the 

heading that the Written Statement is on behalf of the Respondents No. 3, 

4 and 5 and thereafter it has. been stated in the bracket given below 

thereof that it is on behalf of the Respondents No. 1, 4 and 5 and lastly it 

has been stated in Para I of the Reply that the same is on behalf of 

Respondent No. I and 5. Therefore, the Authority signing the Written 

Statement should clarify on whose behalf the Written Statement has been 

filed. 

That the facts of the case has, been detailed in Para 4 of the O.A. and the 

reply thereof given parawise are misconceived and not wholly correct 

• which are distortion and misleading of facts as it would appear from the 

comments furnished below: 
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(i) That as regard the averments made in paras 3, 4 and 5 it is stated 

that although it has been admitted by the Respondents in their reply 

in paragraph 3 that the Applicants were recruited as temporary 

employee under the Malaria Operational Field Research Scheme (i.e. 

MOFRS) of the Indian Counbil of Medical Research (ICMR) during 

the year 1986/87 wrongly stated as 1886/87 vidë Annexure A-i and 

A-2 of the O.A. and attached to the Directorate of National Malaria 

Eradication Programme [(now Nal:ional Vector Borne Diseaée Control 

Programme (NVBDCP)]and served as project employee for the last 

20 (twenty) years, the department should have regularized their 

service long before without disowning their responsibility in this 

regard by simply stating in para 4 that their service cannot be 

counted as regular service under Central Government or under ICMR 

when the Malaria Eradication Scheme is continuing since 1950 till 

today and as such the department cannot escape their liability after 

termination of their service even as temporary employee. 

However, after long struggle by the employees, the Govt of 

India, Ministry of Health vide their letter No. T.1401 1/4/93-MAL dated 

29.09.1995 (Annexure A-S of O,A) conveyed the approval of the 

President for merging the Malaria operational Field Research 

Scheme (MOFRS) with the National Malaria Eradication Programme 

(NMEP) and sanctioned creation of 156 temporary posts under the 

Directorate of National Malaria Eradication Programme as detailed 

therein, which included 15 posts of Driver besides other categories of 

posts to be filled up by transfer of the existing incumbents. 

Consequently, as stated in para 5 of the O.A., the Respondent No. 5 

in whose office the Applicants were working issued orders dated 

26.03.2006 (Annexure A-6, A-7 of O.A) transferring the Petitioners on 

the strength of NMEP w.e.f. 29.09.1995 as regular temporary 
employee. 

It has been clearly mentioned in the said order that the 

Petitioner will be entitled to other benefits as applicable to other 

employees of the Govt. of India as per locality of his posting and other 

benefits regarding the counting of past service and other retirement 

benefits and carry forward of leave was under consideration. 
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(ii) That as regards the averments made in paragraph 6 of the Written 

Statement it is stated that the orders of the Hon'ble Supreme Court 

dated 10.09.1993 in the case of Shri C.B. Gangadharaiah and others, 

Laboratory Assistants of Ex MOFRS (Annexure A) who were also 
merged with NMEP by transfer to the newly created posts w.e.f. 

29.09.1995 as per sanction issued by the Govt. of India's order dated 

29.09.1995 (Annexure A-5 of OA), clarified that the Respondents 

(Laboratory Assistant) would be entitled to promotion under ACP 

Scheme (Annexure A-18) from the date of absorption. The aforesaid 

order of the Hon'ble Supreme Court is not applicable in case of Ex 

MOFRS drivers transferred to NMEP, consequent on merger of 

MOFR Scheme, as separate promotion scheme for staff car Drivers 

of Central Govt. w.e.f. 08.11.1996 has been sanctioned by the Govt. 

of India, Department of personnel OM dated 15.01.2001 (Annexure 
A-i I of OA). It has also been decided by the Govt. of India, Ministry 

of Health and F.W. vide their letter dated 19.08.2004 (Annexure B of 

the W.S) that the service rendered by the Ex-MOFRS Staff prior to 

their merger with NMEP w.e.f: 29.09.1995 shall be counted for 

pensionary and other benefits as per CCS (Pension) Rules, 1972 and 

instructing issued from time to time (Annexure B of the W.S). 

(iii) That as regards the averments made in paragraph 7 of the Written 

statement, the Applicants state that it has been admitted by the 

Respondent that "necessary orders as regards promotional avenue 

exist only for the drivers of Ex-MOFRS Working at Regional Offices 

of Health and Family Welfare, Shillong and other Regional Offices of 

Health and Family Welfare under the Directorate of NVBDCP who 

were the employees of the erstwhile MOFERS merged with NMEP 

(now NVBDCP) since 29th September, 1995 upon creation of 156 
posts on temporary basis. 

As the promotion scheme of the Central Govt. Staff car drivers 

has been sanctioned by the Govt. of India, Department of Personnel 

w.e.f 08.11.1996 vide O.ML dated 15.02.2001 read with 0 M dated 

30.11.1993, 27 .07 .1995 and 01.06.1998 (Annexure A-li to A-14) 

and as the Ex MOFRS Drivers have been merged by transfer to the 

NMEP (now NVBDCP) w,e.f 29.09.1995 and the applicants have 

WON, 
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been transferred to the newly created 156 posts which includes 15 

posts of driver and as also the seniority list of Ex - MOFRS drivers 

integrated with NAMP including the Applicants have been fixed by 

the Directorate of NAMP (Annexure A-19 of OA) and promotions 

have been made in respect of the Drivers of NAMP under the 

promotion scheme of the drivers under the Directorate of NAMP the 

Applicants being the regular staff car Drivers of NAMP after merger 

are entitled to the promotions under the promotion scheme for drivers 

of the Central Govt. The ACP Scheme (Annexure A-18) is not 

applicable in case of Ex MOFRS Drivers merged with NMEP as 

regular promotion scheme promotion of Drivers of Central Govt. 

including NMEP has been sanctioned by the Govt. of India w.e.f. 
08.11.1996(AnnexureA-11 of O.A) 

The posts created by the Govt. of India (Annexure A-5 of OA) 

under the Directorate of NMEP for filing up by transfer of Ex MOFRS 

Staff after merger of the MOFRS Scheme with the NMEP and as 

such these posts can not be treated as isolated posts as stated by 
the Respondents. 

As regards the past services of the Ex-MOFRS Staff, it has 

already been decided by the Govt. of India vide letter dated 

19.08.2004 (Annexure B of the W.S). that the past services of the Ex-

MOFRS Staff prior to merger with the NMEP w.e.f. 29.09.1995 

should be counted for pensionary and other benefits in accordance 

with the CCS (Pension) Rules, 1972 and as such for the ends of 

justice and fair play Ex-MOFRS Staff cannot be denied all other 

service benefits as admissible to the regular employees of NMEP as 

already decided by the Central Administrative Tribunal, Bangalore 

and Hyderabad vide their Order dated 20.10.2000 and 15.03.2001 
respectively (Annexure 9 and 10 of the O.A). 

Further, the Applicants state that promotion is a condition of 

service and to deny the Applicants the benefit of promotion as per the 

promotion scheme for drivers of the Central Govt. sanctioned by the 

Govt. of India w.e.f. 08.11.1996 (Annexure A-li) as against the staff 

car drivers of same office of the Regional Directors of Health and 

Family Welfare, Shillong and other offices who have already been 
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promoted as per the promotion scheme of Drivers (Annexure 11-14 of 

OA) when the Applicants have been merged with the strength of 

NMEP of the same office, is a discrimination in the matters of 

employment and violates the fundamental right of the Applicants 

guaranteed under Article 16 of the Constitution of India. Besides, it 

also violates the Fundamenta' Right of the Applicants guaranteed 

under Article 14 of the Constituton of India for denial of equality as per 

the law arbitrarily. 

That the Applicants have no: comments on the statements made in 

paragraphs I and 2 except the comments made in paragraph I above. 

That the Applicants submits that the Respondents are illegally denying 

the benefit of promotion to the Applicants as per the promotion scheme 

for drivers sanctioned by, the Govt. of India w.e.f. 08.11.1996 

(Annexure A- I to 14 of OA) even after their transfer against the 

sanctioned posts in the Directorate of NMEP consequent on the 

merger of MOFR Scheme within strength , of the NMEP b.irectorate 

w.e.f. 29.09.1995, whereas promotions have been granted to the 

drivers of NMEP including 'two drivers from Shillong office of the 

Regional Director of Health and Family Welfare (Annexure A-20 to 22 

of O.A) as per the promotional scheme of drivers sanctioned by the 

Govt. of India w.e.f. 08.11,. 1996 (Annexure A-I 1 of OA) which is a clear 

violation and denial of legal, constitutional and fundamental rights of 

the Applicants for which they have approached the Hon'ble Tribunal for 

the ends of justice, equity and fair play. 

That the humble Applicant prays that the Hon'ble Tribunal would be 

pleased to grant the reliefs prayed for in the aforesaid original 

Application No. 297/06. 

2. La 
Counsel for Applicants 	 Signatures of Ap icants 



VERIFICATION 

I, SHRI MONTULAL DAS GUPTA, son of (L) H.R. Das Gupta, aged about 

47 years, working as driver in the office of the Regional Director, Health and 

Family Welfare, Govt. of India, resident of Motinagar, ShiIIong, on behalf of 

myself and Applicant No. 2 do hereby verify that the contents of paragraph I to 3 

are true to my personal knowledge and information available from records which 

I believe to be true. 

Date: 3/04.2007. 

Place : Shillong. 

TI 	ii 

4
Sinatu  
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IN HE CENTRAL ADMINISTRATIVE TRIBUNAL,QUWAFATI 
BENCH,GUWAHATI 

O.Af9(AjT! 	 I No. 	of 200 

i '••'(t"1 	C? 	Applicant(s) 

Respondent(s) 

MEMO OFAPPEARANCE 	... 

I Mrs M Das, Add! C 0 S C in the Central Administrative Tribunal, 

Guwahati Bench having been authorized by the Ministry of Law & Justice,. 

of India being Respondents No. 	.1. . 	. 	. . 	. authority. 

notified under Sec. 14 of the Administrative Tribunals Act, 1985 hereby.appear for, 
Respondents No. I 	and undertake to plead and act for them ip all matters in 

the aforesaid case. 

Place: 	 .,. 	 . 

Mrs M. Das, Add1C:GSC 
Date: . 1 	 Signature & designation of the 

Counsel 

Address of the 
Counsel for Service 

0 
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90 	(SEE Rule 62) 
GuwaIti Bench 

wii  wazitz 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI 
BENCH, GUWAHATI 

O.AIRAICPIMAIPTI0 r 	INo. 2] 7 of 20 ' 

. ........ ppucants 

... ......... 	........................Respondent(s) 

MEMO OF APPEARANCE 

I, Smt. Manjula Das, Senior Central Government Standing 

Counsel, Central Administrative Tribunal, Guwahati Bench, Guwahati 

hereby enter appearance on behalf of the Union of India and Respondent 

No... . ..... in the above case and I, hereby, undeake to plead and act 

for them in all matters in the aforesaid case. 

Place: 

Date: 	 Mrs. Manjula Das, 

Sr.Central Government Standing 

Counsel, UOI, CAT, Guwahati Bench. 


